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s hppicanion 1S e { 13.2.2003 1 Heard Mr., 5.S. Goswami, _
- it in time . : »
- ‘ mJb“t”“ﬁ'n,t e jlearned counsel for the applicants.
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The application is admitted,
'Call for the records.

Put up.the matter-ont21, 3.03
!before the Single Bench.
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! Vice~Chairman .

Put up again on 25.4,2003 to
enable the respondents to file written

statement,
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No- W fham stabewmend
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0.A,23/2003

No written statement i orthcomih
from the respondents., Put up a®in on 23,
5.2003 enabling the respondents to file

‘Writteh statement as prayed for by Mr,A.K,
- Chaudhuri, learned Addl.C.G.S.C.

N

25.4.2003

% o | o . Vice~Chairman |
CERCECI bb- o ‘i
| 23.5,2003 Th'e*-‘respdndents are yet to file .
_ written statement. Put up again en 20,6.200;
Np. \)Q"'(;\'\_\\QM Qrodamenk , .fo# written statement,"
\’\”“ heem 1silesd,
Z C/\/v
,’%,—52 " Vice=Chairman
o " | o
20,6.2003 Put up again on 8,8.2003 to enable
‘j\b WNthe w 6\—cd:4m,zw | the respondents to file wriften statement
N’n L)uu\_ J\,;L(/zy} on ‘the’ prayer of Mr. A.K. Choudhury, learne
' ed_Addl. C,G.5,C. for the respondents,
> ,- 2. .; " -% g:d\ﬁ o8 | M
| . : | _ ) _ Vice~Chairman
- - mb o D
8.8.2003 Put up again on 12,9,2003 to enable
~&46~v315 hMQ Yeo the respondents to file written statement
o 'Qaf . on the prayer of Mr. A.K, Choudhury, .learned
: . ' Addl. C.G.S.C. for the respofgdents,
Lo T
LS A . ‘ . .
) PN A e - *"“'Vice=Chairman
LR mb .
‘ (T ot 12.9.2003 Present: Thé Hon'ble-Mr.K.V.prahaladén _ﬂ
Administrative Member.
1.ist the dhse»on‘31.10120b3 &0
\§Qt> UO%%? Vémv kpaeﬂn enable the respondents to file written
%hij statement. This order is passed on the .
?7, ! prayer made by Mr .A.K.Chaudhuri. learned
P . . - Addl.C‘G‘SOC.
%mm‘o? '
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0.2.23/2003 B
. . . .
NSy
31.10.2003 Cn the prayer made by Mr.A.K.Chau-
' dhuri, learned Addl.C.G.S.C. four weeks
- time is granted to the respondents to |
" '~ file written statement.
List the case on 10.12.2003 for
" "written statement.
I -
[/-\—/—\7/
_ Vice=Chairman
bb
2.1.2004 No written statement so far filed.

List the matter on 4.2.2004 to enable the
respondents to file written statement.

lavw

Member (A)
mb
25.2.2004 Present: HOn'ble Shri Shanker Raju;,
Judicial Member 2
Learned counsel for tlie )
respondents seeks and is allowed four
weeks to file reply to the O.A. List
it on 25.3.04. )
AMember(J)
nkm B
28,4,2004 Written statement has been filed by ”
~ the respondents, List the matter for :
hearing om before the next DRivision Bench.
= enber (A
mb |

16.4 .2004 present:; The Hon'’ble Smt. Bharati Roy
Judicial Member
The Hon'ble Shri K.V.prahladan
Administrative Member. s

At the request made by learned coun-
sel for the parties matter be posted on

30.6.2004. \
B .

) ember (A) Me‘mbér (J)
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23)7,2004 Heard learned cougsel for the parties,
: ' hearing concluded. Judgment delivered in
open Court, kept in separate sheet. The

appliCation is disposed:of. No order aé to

costs. o B
Lembe: (A) Member (J)
o8 . . .



TH]

THE

gi ' CENTRAL AUMINISTRATIVE TRIBUNAL
GUWAHAT I BENCH
“‘ 'v' . Oon / ROA- NOo . o 703 ° ° ° Of ?003'

23-7-2004,
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P N R

_ Sri Nirma)l Ch,Barpah § 21.,others.. . . . . . .APPLICANT(S).

b

j . Sri S.S.Goswami _ , . ., ., ., . . . . . eo. . ADVOCATE FOR THE

d APPLICANT(S) .

g - VERSUS -

| _ uUnion of india & Ors. . . . . . _RESPONDENT(S).

f .

| eri a.x. i,Addl.C.G.S.C. : . ' '
_Sri A.K.Choudhuri,Addl.C.G.8.C. = = = ' AhuoCATE FOR THE

RESPONDENT(S) .

by

ﬁON'BLE SHRI K.V.SACHTDANANDAM, JUDICTAL MFEMBER

HON*BLE SHRT K.V.PRAHLADAN, ADMINISTRATIVE MFEMBFR

Wpether Reporters of local papers may be allowegd to see
the judgment ? 75

'TF be referred to the Reporter or not ? /K-

W%ether their Lordships wish to see the fair copy of the/\
judgment ?

@hether the judgment is to be circulated to the other
Benches ? '

|

iudgment delivered by Ho'ble Judicial Member




CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.

Original Application No.23 of 2003,

Date of Order : This, the 23rd Day of July, 2004,

THE HON'BLE SHRI K.V.SACHIDANANDAN,

THE HON'BLE SHRI K.V.PRAHLADAN,

1. Shri Nirmal Ch. Baruah,

2. sri
3. Sri

4, Sri

6. Sri
7. Sri
8. Sri
9. Sri
10. Sri
11. Sri
12. sri
13. Sri
14. Sri
15. Sri
16. Sri
17. sri
18. Sri
19. sri
20. Md.
21. Sri

22. Sri

By Advo

1. The
Thro
to th

Mini

Department of Telecommunication

New

Madhu Kr. Bora,
Jibon Bora,
Padum Handique,
Nandeswar Bora,
Joyram Kolita,
Ramen Sarmah,
Anjan Dutta,
Présanta Gogoi,
Babal Bora,
Jugal Gogoi,
Ajit Bora,
Horen Bora,
Khagen Gogoi,
Kosheswar Bora,
Mohon Bora,
Dhiren Baruah,
Nila Kanta Bora,
Robin Bora,
Rasid Ali,

Anil Saikia,

Biren Bora

cate Sri S.S.Goswami.

Versus -

Union of India
ugh the Secretary
e Government of India

stry of Communication

Delhi.

JUDICTAL MEMBER.

ADMINTSTRATTVE MFMBFER.

...applicant

Contd./2



2. The Chief General Manager
Assam Circle

Government of India
Department of Telecommunication
Ulubari, Guwahati.

3 The General Manager
Bharat Sanchar Nigam Limited
Jorhat Telecom District
Jorhat-785 001.

4. The Deputy General Manager (Admn)
Bharat Sanchar Nigam Limited

Jorhat Telecom District
Jorhat - 785 001. « + « « Respondents.

By Mr.A.K.Chaudhuri, Addl.C.G.S.C.

O R D E R (ORAL)

SACHIDANANDAN, K.V., MEMBER(J):

There are 22 applicants and the grievance of the
applicants is that they have not been conferred temporary
status in terms of the Casual Labourers (Grant of
Temporary Status and Regularisation) Scheme 1989.
Aggrieved by the action of the respondents they filed this
O.A. seeking the following reliefs.

i) The impugned letter No. X-1/CON/Part
IT/2000-2001/61 dated 10.1.2001 issued by the respondent
No.4 be set aside and quashed (Annexure-11).

ii) To quash and set aside the order wunder
No.X-1/CON/Pt-1V/2002-2003/25 dated 6.8.2002 issued by the
Respondent No.4 (Annexure-13).

iii) The respondents he directed to confer temporary
status to the applicant in terms of the Casual Labourers
(Grant of Temporary Status and Regularisation) Scheme,

1989 framed by the respondents department with immediate

effect.



(iv) The respondents be directed to reinstate the

applicants in service with immediate effect.

2. The respondents have filed a detail written
statement containing that the applicants did not complete
240 days in a year. The applicant has also filed a
rejoinder reiterating the stand taken in the O.A.

3. . Heard Sri S.S8.Goswami, learned counsel for the
applicant and Sri A.K.Choudhury, learned Addl.C.G.S.C. for
the respondents.

4. When the matter came up for hearing the learned

counsel for the parties jointly submitted that similar and

jidentical matters in O.A.117/98, 112/98 and 293/98 etc. In

those matters the Tribunal referred the matter bhefore the
Verification/Responsible Committee to verify the claim of
the applicants therein with a detail verification of their
service records by competent authorities (if required by
verification committee). The learned counsel for the
respondents submitted that Verification Committee has
already verified the service records of the applicants and
found that they have not completed 240 days in a year. On
the other hand the learned counsel for the applicant was
confident in submitting that they have already completed
240 days and they are entitled for reguiérisation. At this
point both the counsel submitted that if the matter is
referred to Responsible Committee for fresh consideration

of the claim of the applicants they have no objection in




pPg

- 4 - v)

édopting such procedure. In the circumstances we direct
the 4th respondent and/or other competent authority as
directed by him may refer the matter to the responsible
committee and take a decision within 3 months from the
date of receipt copy of this order. If the applicants are
still aggrieved they may be at liberty to approach the
appropriate forum.

With the above observation the O0.A is disposed of.

No order as to costs.

( K.V.PRAHLADAN ) ( X.V.SACHIDANANDAN )
ADMINISTRATIVE MEMBER JUDICIAL MFMBFR
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p articadars o f orders against vh ich
the goplication is made .

Order dtds 10.1,2001 igmring the cases
of the appéllents for confement of

tempo raxy status ad reg\ﬂ.arisation.

Order d4dtd. 6.8 02 rejecting the &ppeal
filed by the app!e tants pursuant- to the

cart S order .

Jurisdiction of the Tr:bmal .

Limitations

I“acts of the case .
p&ll,ants are citizengof Indz.a R

App&lhants are casual employees of BaNL,

Jorhat Switching Sscondary area and all
rendered more than 240 days of work.

@pp&ll‘.ants were serving in different
office;a of the Deptte of Telecommun i

Cdtlon.
Govte Of India made a Scheme known as

. Casual Labourers (Grant of Temporary

Status and Regyl arisation) scheme and the

scheme came into operation from 1.10.89, .
By letter atda., 17.12.93 ,Govt.df Indiz m

. clapsified that Dbenefits should be to

custailed to casual lzbourers engaged
during the period from 34.3.85
22.6.88, Jn the Deptt.of Posts, casual

] sbourers engaged as @n 29.11.89 were
given the benefit o=f'the scheme and
this was further extended to labourers
engaged as on 100.9.93.

gopdilants stafgs that the benefit of

the gscheme should be extended as the
casual labourers in the Deptt.ofjosts.

as authorities did not consider, quﬂed

2 Original applications OA No, 302 and
229 of 1996 before CaT whereby CAT
directed the respondents to gilbe

simil ar benefits.

WM. & Chief Acoounts ofilcer of

the Deptte at Jorhjt prepared particie
lars of casual 1 zbourers of Jorhat

. gwitching secondary area whidh

cesels



4e7,

4,8

4.9

4,10,

4,11

4,12

4413

4.14

4,15

4,16

4.17

4,18

i1

11

12

12

12

13

13

14

v
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onteined names of 116 no.of casual labourers .

( amexure -1).

The aforesaid list was forwarded in ocompliance
with and &x w ith regerence to letter dtd, 27.8..
98 (annexure -2). ’
aforesaid fact of ﬁ)rward:i‘ng is evident frmom
letter No. %-5/C/®©RR/JR/98-99/10, (ma=3 ).

Vide order dtd. 9.2,2000 , the asstteDirector
General (SIN) Deptt. of Telecom sanctioned

posts of regul yr mazdor, for regul érisation of :

temporary status casual Mazdors as on 3143.97
and grant of temporary status t casual
labourers as on 1.8.98 for assam Circle(anx-4),

12 Nos. of éért-time employees are also

specified as part time casual Mazdoor along
with the letterAA‘:o,}'g-S/Q/CURR/JR/SMB-QvJ/10. _
Pursuant to the Jvide letter dtd.13/1/2000
the Divisional Engineer (P&)Jorhat appei'héd@
the aforesaid 12 Nos.of casual parttime
persons ( amexure - 5 ).

Vide order Atd. 9.2.200, the Divisional Engineer
(P&a) Jorhat invited all 116 Nos.0f casual

" Mazdor to gppear in the interview «(#nx 6 ).

Alistx oOf only 67 casual myzdors were
separately prepared from 116 nosy who were

shown to have ompleted 240 days.(mnéxure-7 ).

mother list ontaining 21 mazdors was
prepared which showed them to hyve completed
240 days ( mnexure- 8 ). ‘

bDeptt, prepared both the list under
amexures A& I (B,

Many other app&ilm ts filed cases before CaT. E
Pursuant to the direction of the CAT and legal
option of the nepttg legal .adviser ,the .

appointments were similarly tiisengaged and till
date they have not been re-angaged. -

The D.G.M.(Adm)Assam Circle,vide letter dtd-

16.10.,98 directed all oconcemed to do the
meedful action to avoid any contempt proceeding

(annexure « 10 ).

Appaxexkky @pp&ikants were not infomed about’
the aforesaid letter .

Responden ts appodmte'd 67 nos.of persons out
of 116,

00000030'
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4, 19

4.20
4,21

4,22

4,23
4,24

4.25

4.26

4,27

4.28

5.
Se.1

5.2

5.3

3 -

14

14

14

15

15

16

16

17

17 -
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Vide spnexure I (B) ,21 nos.of persons
were illegally appointed who had break

"gservice for more than 2 years 6émon th se

T emination letters dtd.10.1.2001 were
isgued to all appélbants (annexure~ 11)..

‘B eing aggrieved , the appdifants:
approached CaT vide GYA.N0.427/2001.

CaT disposed the aforesaid spplication

with a direction to res indents to verify
the c¢laim of the appg Lants and pass

a reasoned order on that representation.
(ANERRE <)

pursuant to the aforssaid order dtd - ’

11.4.2001 , all appdl2ants filed

represen tations .
By order dtd. 6.8.2002 , the Respondent

no.4 rejected the B¢ laim of the
appeliha‘ats. (mnexare - 13},

Te nature of job of the @p&i&g&ts
being perennisl , they can be gbsod¥ed on
requl ar posts and benefits under the

sald scheme .
Impugned- order @td,6.8.2002 is illégél4;"
arbitrary . : | L
as appéir,snts oompleted more than 240day-
they are-eligible for confement of the *

¥

benefits oi the said scheme,

" gpplication is filed bonafide and fexr
the interest of justics » '

Grounds for relief,

In tems of the Scheme and various ordex
of the CaT ,spplicants having served '
more than 240 working days are entitled
wnder the scheme and mxd temination

ordersdtd. 10.1.2001 and 6.8.2002 is
lisble to be set aside and quashed.

Since similarly situated persons with .
requiired number of working days have gotl
the benefit of the scheme ,the present.
gpplicants are entitled t get the sdne
benefitio £ the scheme, : .
gince all the gpplicants have comple ted

more than 240 working days , the autho ri.
ties may be directed confer the

temporary status upon the applicants in
tems of the scheme,

00104.
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5.4

. 5,5

S.6
-1
¢ 5-8

5.9

S.11

- 8(a)
‘j 8(b)

Swl 8 ( C)

8(d)

| 8(e)
| 8(#®

20

20

20

20

20

21

21

21

22
22

22

22

22

23.

23
23

WA
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all spplicants fulfilled the criteria laid
dw in paragreph S(i) of the scheme.
zpplicants hve completed requisite number

of days in tems of the provisions of
Paragraph 5( i) of the scene,

2oplicants are ooht:inously wrking since 1992/
93 without brezk . '

Torks perfoming by the appl icants are of

pemament nature .

ppplicants have similer nature of works per- '

fomed by regular Mazdoor of the Deptt.

Impugned orders dtd., 10.1.01 and 6.8.02 is

ocontrary to their own reccrds and findings
given by the Scrutinizing Comittee and

al so- contrary to certifimte relating to mrk
period.

Decision communicated through order dte6.8.02 -
is contrary to the service records maintaied

by the Respondents
Order dtd. 6.8.02 is illegal. @xEKXEWXKS .
SV B SRR B XE EEX K5 K OO X XK KX KR

2pplicants submitted representastion on 9. 5.02
Moxx& individually vhich wuas tumed dw by the

| respondent no. 4 by order dtd. 6.8.02.

#pplicants filed 04 No. 42*;61 ad CaT Nex.

éisposec’. of with a direction t verify the
cl aimgs o £ the gpplicants and pass regsoned :

order,

Relief sought for .

Impugned order dtd. 10.1.2001 may be set
aside and quashed. (annexure -11)
To quash and set aside the order dtd.6-8. 02
(anx-13) .
Respondents may be directed to confer

temporary status to the applicants in tems o
the schme with immediate effect.

Respondents may be directed to reinstamte the
applicants in  gwpwjee with immediate effect

To pass any other o der or orders lg deemed
fit and proper by this Hon"ble Tribunal.
Wsipof goplication, '
Pending disposal of this gpplication,qn .
observatdbon may be made that this pendency.
shzll not be a bar for the respondents t©
consider ¢he case of the gpplicants
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11

12

23

23

23
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2pplication 1s filed through advocate .
Particalars of IeP«O4

Ld‘:s’c of Enclosures .
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GUWAHATI BENCH: GUWAHATI

{(An applioation under Section 19 of the Administrative

Tribunals Act. 1985.)

Original Application No.gézzww/zoqg
BETWEEN
Shri Nirmal Chandra Baruah & 21 Ors
<. Applicants
- ~Versus- :

1. Union of India & ors

. . .Respondnets

81 No. Particulars

1 Application 1 to 23
2. Verification 24

3. Annexure: -1 -25 to 27
4. Annexure: -2 28 to 36
5. Annexure: -3 37

6. Annexure: -4 38

7. Annexure:-5 39

8. Annexure:~6 40

9. Annexure:~7 41, 42
10. Annexure: -8 43

11. énnexure:~9 44

12. Annexure:-10 45

13. ’Annexure:—ll 46 to 83
14. Annexure:~l2 84, 85
15. Annexure:-13 Bé to 123
““““““““““““““““““““““““““““““““““““““““““““ filed by

Dated

Page no.

K. Lo

fdvocate
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

Ftd
s

GUWAHATI BENCH: GUWAHATI
(An application under Section 19 of the Administrative

Tribunals Act. 1985.)

BETWEEN
1. Shri Nirmal Chandra Baruah,
son of Sri Raseswar Baruah.
Resident of village Sutergaon.
P.O. Takelagaon.
District:~ Jorhat, Assam.

2. 8Sri Madhu Kr Bora,

son of late Ganesh Bora,

rasident of village Assaibarigaon.
P.0. Chowtang,

PDistrict: Jorhat, Assanm.

3.8ri Jibon Bora

son of Sri Giridhar Bora,
resident of village Phosual
P.0. Phosual

‘District:= Jorhat, Assam.

4. Sri Padum Handigue,

son of late Tapuram Hand:que
village Alengmara P.0. Alengmora,
District:~ Jorhat, Assam.

5. 8ri Nandsshwar Bora,
son of Sonti Bora,
village Sidergaon,

P.0O. Takela Gaon,
District:- Jorhat, Assam.

&. Sri Joyram Kolita,

son of late Dewram Kolita,
village Da Gaon,

P.0. Garakhai Dol,
District:- Jorhat, Assam.

. Sri. Ra %arm n, |
vnll 1 ap%@onarl aon,

P.0O. Alengmora,
District:- Jorhat, Assam.

8. Sri Anjan Dutta,

son of Cheniram Dutta, <
Village Rangdoi Jugaria Gaon,
P.0O. Rangdoi Chariali




District:- Jorhat, Assam.

9. Sri Prasanta Gogoi,

son of Naren Gogoi,
Village 1 No, Chowni Gaon,
P.0. Bheti, :
District:~ Jorhat, Assam.

10. Sri Babal Bora,

son of Robin Bora,

village Chaaribahi Dulia Gaon,
P.0. Charibahi,

District:~ Jorhat, Assam.

11. Sri Jugal Gogoi,

son of Jogeswar Gogol,

Village Ujaninonai Gaon, P.0. Rangajan,
District :- Jorhat, Assam.

12. Sri Ajit Bora,

son of Thagiram Bora,
Village 1 No. Sonari Gaon,
P.0. Alongmora,

District:~ Jorhat (Assam).

13. 8ri Horen Bora,

son of Debeshwar Bora,
village Chowni Gaon.

P.0. Barbheta-4,
District:- Jorhat., Assam.

14. Sri Khagen Gogoil,
son of 1at§ Padma Gogol,
Vill Chowng Gaon,

- P.0. Barbheta,

District:~ Jorhat, Assam.

15. .8ri Kosheswar Bora,

son of Moniram Bora,

village Hatigara Nowselia Gaon,
P.0O. Chawtang,

District:~ Jorhat, Assam.

16. Sri MohonBora,

son of Sarukafu-Bora,
village Kharkhowa Goan,
P.0. Chowkial

District:~ Jorhat, Assam.

17. Dhiren 8aruah,

son of late Dhandiram Baruah,

Vill Nowsolia Gaon, P.0Q. Chowtang,
District:- Jorhat, Assam.



(Woreerh.
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18. Sri Nila Kanta Bora,
son of late Kakeshwar Bora,
vill. Solmora Gaon,

P.0. Molow Pather,
District:~ Jorhat, Assanm.

19. Sri Robin Bora,

son of Sarupal Bora,
Vill. 1 No. Sonari Gaon,
P.0O. Alengmora,
District:- Jorhat, Assam.

20. Md Rasid Ali,

son of Md $.Ahmed,
Village Melamora Gaon,
P.e0. Melamora,

District Golaghat (Assam)

21. Shri Anil Saikia,

son of late Raseswar Saikia,
vVill Nara Holidhari Gaon,
P.0. Ladoigarh,

District:~ Jorhat, Assam.

22. Sri Biren Bora,
son of Bhuban Bora,

"Vvill 2 No. Charibahi Gaon,

p.0.Dhalajan,
District:~ Jorhat, (Assam)

...fApplicants

-Vaersus-

1. Union of India,

through the Secretary to the
Government of India,

Ministry of Communication,
Department of Telecommunication,

Naw Delhi,

2. The Chief General Manager,
passam Circle,

Government of India,
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Department of Telecommunication,

Ulubari, Guwahati,

3. The General Managertr,
Bharat Sanchar Nigam Limited
Jorhat Telecom District,

Jorhat:- 785001,

4. The Deputy General Manager (Admn.)
Bharat Sanchar Nigam Limited,

Jorhat Telecom District,
Jorhat-785001.

.« Respondents

DETAILS OF APPLICATION

1. Particulars of orders against which this .application
(i) Order under No. X~;/CON/Part 11/2000-2001/61 dated
Jarhat the 10th January, 2001 issued by the Deputy Gener-
al Manager, Office of the General Manager, Bharat Sanchar
Nigam Ltd, Jorhat in a printed format unilaterally ignor-
ing the cases of applicants for conferment of temporary

status and regularisation.

(Annexure:*ii}

(ii) Unilateral order under No. C X=1/CON/Pt~IV/2002~
2003/25 dated 6.8.2002 issued by Respondent No. 4 the

Deputy General Mwﬁgef7office af the General Manger Tele-

(2522%231_142/% .
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com District BSNL Jorhat rejecting the Appeal filed by

the applicants persuant to the order dated 11.4.2002
' passed in 0.A. No. 427 of 2001 by the Hon’ble Tribunal

and thereby came to a perverse finding and rejected the
; praver for regularisation.

(Annexure:- 13 )

2. Jurisdiction of the Tribunal.s:
The applicant declares that the subject matter
of this application is well within the Jjurisdiction of

this Hon’ble Tribunal.

3. Limitation:

The applicant further declares that this asppli-
cation is filed within the limitation prescribed under

" section 21 of the Administrative Tribunals Act, 1985,

4. Facts of the case:

4.1 That the applicants are citizeh of India and as such
they are @ntitled to all the rights, protections and

privileges as guaranteed under the Constitution of India.

4,

N3

That vyour humble applicants are all casual
employees of the Bharat Sanchar Nigam Ltd (in short

RSN ) Jorhat switching Secondary area and svervone of

K]
! them had rendered more than 240 days of work in a given
vear, and as such they are entitle to be considered for

regularisation of being conferred with the temporary

ot
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status as per Casual Labourers (Grant of Temporary Status
and Regulation) Scheme 1989, adopted by the Government of
India, Ministry of communication vide Ministry’'s letter

No.269-10/89-STN dated 7.11.1999.

4.3 That the applicants were serving as casual
Mazdoor in different offices of the department of Tele~
communication of the Government of India under Jorhat SSA
of the Jorhat Telecom District (as it was earlier known

before constitution of BQMQtjll the maonth of May 1998

4.4. That the Govt of India, Ministry of Communica-
tion, made a scheme known as Casual Labourers (Grant of
Temporary Status and Regularisation) Scheme in the vear
1989, This scheme wWas -communicated by letter  No.
269-10/89-8TN  dated 7.11.89 and it came into operation
with effect from 1.10;1989. Certain casual employees, who
completed 240 days of service in a given vear, had been
given the baefit under the said scheme, such as conferment
of temporary status, wages and daily wages with reference
ta  the minimum pay scale of regular Group DY emplovees
including the D.A. and H.R.A. Later on, by letter dated
17.12.1993 the Govt. of India clarified that the benefits
of the scheme should bé confined to the casual employees
who were engaged during the period from 31.3.1985 to
27 &.1988.However, in the Department of Posts, those
casual labourers who were engaged as on 29.11.1989 were

granted the benefit of Temporary status on satisfying the

lrechh
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eligibility critéria. The benefits were further extended
to fhe casual labourers of Department of Posts as on
v10.9,2993 pursuant to the judgement of the Ernakulam
Bench of the Hon’ble CBntrél Administrative Tribunal

passed on 13.3.1995 in 0.A. No. 750/1994.

4.5 That in yiew of the facts and circumstances aé has
been revealed in the preceding paragraphs the present
applicants had also claimed that the benefit extended to
the casuai emplovees working under the Department of
Posts are liable to be extended to the casual employees
working in the Telecom Department as the applicants are
also similarly situated. But since the authorities con-
¢ernedb‘in the Department of telecom did not consider
their claim favourably, some of the applicants as well as
other $imi1arly §ituatad persons had apprméched this

-

Hon’ble Tribunal by filing two Original Applications
which were registered as O:A. No. 302 and 229 of 1996,
whereupon this Hon’ble Tribunal by order. dated 13.8.1997
directed the Respondents to give similar benefits to the

applicants a was given to the casual labourers working in

the Department of Posts.

4.6 That it is stated that the Telecom District
Manager'and>the Chief accounts Officer of the Department
at Jofhat prepared particulars of causal 1abourefs of
Jorhat switching Secondary area alongwith the particularé

of service record and vears. The said list of particulars

7
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contains the name of casual labourers, qualifications.
date of engagement, officers who engaged them; the days
of working in a particular year against  the particular
work. However, so far applicant No.l is concerned hiS
educational 'qualificaiion is not recorded properly. The
applicant No.l is pre-degree passed and having diploma inr
Radio and T.V. servicing from a instituticon recognised by
the Govt. of Tamil Nadu. The said list contains thé names
of 116 number of casual labourers in page No. 1 to
8.Moredver there is a 12 number of casual labourers (Part
time) which were shown in a seperate list. Both the
aforesaid lists were forwarded by the Department vide

letter under reference No. X-5/C/CORR/JIR/98-99/10.

The names of the pregent\;”n'ﬁ

~ _ applicants

“@%;;extracted from the main list of 116 casual labourers

forwarded under aforesaid letter.

A typed copy of the extracted names of the

applicants along with their service particular as pre-

pared and maintained by the Department is enclosed here-

with and marked as Annexure:-1.

4.7 That the applicants beg to state that the main
list of particulars under lettér No. X-5/C/CORR/JIR/98-
99/10 for 116 casual labourers were forwarded in com-
pliance with and with reference to the letter No. ESTT-

9/12/4 dated 27.8.98 and letter No. ESTT-9/12/4 dated
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27.8.98. In the said main list names of the present
applicants were shown in serial Nos 13, 14, 33, 44, 57,
58, 60, 62, 63, 64, 65, 66, 67, 68, 70, 71, 73, 75, 78,

81, 83 and 109.

‘A typed copy of the main list containing 116
numbers of casual labourers.duly certified and verified
by the respondents is annexed herewith and marked as

Annexure:-2.

4.8 That the aforesaid facts of forwarding the
names of the present applicant is evident from the letter

dated Nil No. X-5/C/CORR/JIR/98-99/10.

A typed copy of the aforesaid letter along with
its photocopy in Departmental letter head is enclosed

herewith and marked as annexure:-3.

4.9 That vide order No. 269*4/?3*8Tﬁ*11(Pt.) -déted
9.2.2000 ‘the Assistant Director General (8TN) Govt. of
Ihdia, Ministry of Communication, Department of Telecom
was pleased to sanction of posts of regular mazdoors for
regularisation of temporary status casual mazdoors as on
21.3.97 and grant of temporary status to casual labourers

as on 1.8.98 for the Assam Circle.

By the said order the number of ca$ha1 mazdoors

OBorerech,
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were specified against each awitching secondary area

(85A4) who had been working upto 1.8.98 and completed 240
days in any years. Thus total number of mazdoors were
shown as 672 out of which 116 number of posts (as per
Annexure:—-2) for Jorhat Divisién were forwarded to De-
partment of Telecom for approval as Temporary status

Mazdoof.

The aforesaid order was duly received by Mr.
J.N.Misra, Circle Secretary of Assam Circle vide his ac-

knowledgement of receipt dated 16.2.2000.°

A copy of the said order dated 9.2.2000 is

enclosed herewith and marked as Annexure:r. 4.

4.10 That it may be stated herein that the 12 ndmbér
of part time emplovees are also specified as part time
casual alongwith the list prepared for 116 casual em-

plovees ‘under the same letter No.X-5/C/CORR/JIR/98-99/10

dated Nil.

However pursuant to the sanctioning of the

_appoeintment by the Ministry of Communication, the Divi-

sional Engineer (P&A) Jorhat appointed aforesaid 12

number of casual part time person vide order No. E-

985/Part time /CL/99-2000/9 dated 13.1.2000. !

!
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A copy of the aforesaid letter dated 13.1.2000

o

is enclosed herewith and marked as Annexure: - f;

L
4.11 That on sanction of the posts by the Ministry
of Communication vide order dated 9.2.2000 the Divisional
Engineer (P&A) Jorhat inviting all the 116 number of

casual Mazdootrs to appear in the interview.

The calling letter issued to that effect are
similar and unilatéral with different dates for inter-
view. The calling letter is issued under Memo. No. E-

1/casual /20002001 dated 2.5.2000

One of the copy éf such calling letter issued
to amplicaht No. 3 is enclosed herewith and marked as
annexure:: b

.

4.12 That curiously from the list of 116 casual
mazdocrs a list of 67 casual mazdoors were seperately
prepared; identifying them that they have completed 240
days but not on works as on 1.8.98. It is evident from

the second column of the said list that the Mazdoors were

taken out from the main list in a pick and choose manner.

The main 1list is not serially followed and picked up
those who were blue eyed people of LINE STAFF AND GROUP D

Union operated at the relevant period of time.

!
M
it " e
h :‘
:
i
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A copy of the aforesaid list under Annexure

1{A) is enclosed herewith and marked as Annexure: = 7/?

4.;3‘ That again another list was prepared under
AnnexufeJYB) identifying them that they have completed
240 days but not on works as on 1.8.98. The said list 1is
prepared ignoking the sanction of post for 116 casual
Mazdoors.The list contains names of 21 mazdoors who had
there break in service for more than two and half vears
and the names of such 21 persons are not appearing in

the final list prepared for 116 number of post.

A copy of the aforesaid list under Annexure:-

e

s
~

4,14 That the Department has prepared both the list
under Annexufe A  and annexure I(B) and bent upon to
éppoint them after joining hands with the then Union.
Since there was a break in servicé in case of 21 mazdoors
named in the Annexure -I(B) for more than 2 vyears 6

months they could not fulfill the evil desire.

4.15 That it may be stated herein that in the mean
time many other applicants filed number of cases before
the Hon’ble Tribunal being 0.A. No. 107/98, 112/98,
114/98, 118/98, lé9/98, 135/98, 136/98, 141/98, 142/98,
145/98, 192/98, 223/98, 259/98 and 293/98. The aforesaid

application were deaiqed on 31.7.1999.
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Pgrsuant to the direction made in the aforesaid
cases by this Hon’ble Tribunal the Department sought'

legal opinion on that from their legal adviser.

The legal adviser submitted its legal opinion
vide dated 9.10.98 and opined that the labourers who were
disengaged may be re-engaged in as much as they have

completed 240 days.

The applicants were similarly disengaged howe-

ver till date they have not been re-engaged.

A typed copy‘of the legal opinion dated 9.10.98

.

1 5 A
is enclosed herewith and marked as Annexure:- 4/

4.16 That persuant to the aforesaid the Deputy
General Mawger (Adm) Assam Circle vide his letter No.
STES~21/160/26 dated 16.10.98 directed the all concerned
in eﬁclosing the legal opinion of the Department to do

the needful action to avoid any contempt proceedings.

A copy of the aforesalid order dated 16.10.98 is

. .o "'{\‘*'F\._
enclosed herewith and marked as Annexure:-. 10_‘v5
BN N

4.17 That curiously however the applicants were not

informed about the aforesaid letter dated 16.10.98.
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4.18 That the Respondent however appointed 67 number
of persons from Annexure 1(A) list out of the list con-

taining 116 nos 6f casual mazdoors,

4.19 That mdre.over vide Annexure 1(B) 21 number of
persons were also illegally appoinped who had there break
bin service for more than 2 years 6 months. Further said |
21 persons are not from the main selected list of‘ 116

causal mazdoors.

4.20 That curiously however after appointing the
aforesaid 67 number of mazdoors from the main select list
containing 116 names, the Depar;ment issued unilatéral
termination letteré to the applicants vide No.X-1/CON/Pt-
11/2000-2001/61 dated 10.1.2001. The termination letters
were issued under the same number and dates te all the
applicants and.- as such only one copy of »such letter

issued to the applicant No. 1 is enclosed herewith.

Copies of the letter dated 10.1.2001 are en-

closed herewith and collectively marked as Annexure:;-11.

4.21 That the applicants being aggrieved by the

aforesaid orders approached this Hon’ble Tribunal by an

-@30”5/&-4—%.
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application and the same has been registered and numbered

as 0.A. No. 427/2001.

4.22 | That the Hon’ble Tribunal by order dated
11.4.2001 after hearing the parties has taken a note of
memo  No. X-5/C/CORR/JR/98-99/L0. The Hon’ble Tribunal
dispased of the application with a direction to the
respendents to verify the claims of the applicants and
also to pass a reasoned order on the representation of

the applicants’.

A copy of the order dated 11.4.2001 is enclosed

herewith and marked as ANNEXUres:- Fra
e

4.23 That persuant to the order dated 11.4.2001 all
the applicants filed their representation individually on
6.5.2002 stating interalia their respective cases. The
Appli¢ants caﬁegoricaﬁvstated that they have completed
240 days and also they have béén incorporated in the list
prepared by the Depértment. The Applicant en010$ad the
necessary documents with the representation and submitted
the same personally. The applicants also personally
stated all the facts in terms of the documents maintained
by the Department. The applicants forwarded their repre-
sentation to 'by registered post to the Union of India
through the Secretary, Ministry of Communication and
personally visited Deputy General Manger, BSHL, Jorhat,

General Manger BSNL, Jorhat, Chief General Manger BOSNL,
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Assam Circle, Ulubari, Guwahati.

4.24 - That inspite of the aforesaid representation
and also personal hearing the Respondent No. 4 was
pleased to reject the claim of the applicants. In fact by
unilateral order dated 6.8.2002 by different memo numbers

the Respondent No. 4 decided the cases of the applicants

ron  their representation by constituting or re-verifica-

tion Committee. On the report of the said committee the
Respondent No. 4 issued the impugned order dated 6;8J2002
stating that the applicants could not satisfy the eligi-
bility criteria for regularisation and as such the same
could not be considered favourably. It may be stated
herein thét the applicant Nos 3 and 7 has not received

the aforesaid order dated 6.8.2002.

The aforesaid orders dated 6.8.2002 under Memo

No. X-1/CON/Pt-IV/2002~2003/25 to 47 are enclosed here-

et LGN L LAEN
4

with and collectively marked as Annexure:- - 13

4.25 fhat your applicants are being entrusted with
regular nature of job namely, cable construction, cable
laying, internal wiring, fault repairing, cable main-
tenance, 1line work, overhead line maintenance, new con-
nection, 1line testing, battery charge etc. as such the
nature of job entrusted ﬁo the applicants is perennial
nature, therefore there is no difficulty on the part of

the respondents to absorb the applicants on regular post
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and also there is no difficdlty to grantstamporary status
under the relevaﬁt scheme stated aboave.

: 4.26 That the aforesaid impugned order is ex-facie
illeéal, arbitrary and based on erronsous avaluation Qf
facts. From the 'perusal of»termination orders enclosed in
Aannexure-11 and the present termination order issued
after. re-verification of documents vide Annexure 12
clearly indicates that there is totai hon application of
mind of the committee. Although the verification commit-
tee and re-verification committee constituted by the same
set of officers yet the findings givenlin both the re-~
ports are different in case of all the applicants. In
fact, the Committee has totally overlooked the relevant
lists documents, and the re*verification report is based
on extraneous consideration only. The discrepancy.in both
the report has Eevealed the fact that there is malice in
law and mélicé in fact while issuing the impugned report

followed by the impugned ordered dated 6.8.2002.

4_27_. That it 1is most respectfully stated that as
evidently thé abplicantg have completed more than 240
days iﬁ the preceding one or more yeafs, they are elig-
ible and also entitled for conferment of the Temporary
Status and Regularisation‘as envisaged in the Central
Government Scheme kﬁown as CasQal Labourers (Grant 0%

Temporary Status . and Regularisation) scheme, 1989.

Further in view of the facts and circumstances as re-

(Boread.
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flected in pracediﬁg paragraphs of this application, the
respondent authorities are liable for a direction from
this Hon’ble Tribunal to confer upon the applicants the
temporary status with effect from the date on which other
similarly situated persons were conferred upon such
benefits in terms of casual labourers (Grant of‘Temporary

Status and regularisation) Scheme of 1989.

4,28 That this application is made bonafide and for

the cause of justice.

5. @rounds for relief(s) with legal provisions:

5.1 For that in terms of the Casual Labours (Grant
of Temporary 8tatus and Regularisation) Scheme of 1989 as
has been adopted by the Govt. of India vide Ministry of
Communication letter No. 269~1-/89-8STN dated 7.11.89 and
this Hon’'ble Tribﬁnal’s order dated 13.8.97 in 0.A. Nos
302 and 229 of 1996, and Order dated 31.8.1999 in 0.A.
Nos 107 of 1998 and Ors. And in view of the evidence as
reflected 1in the Register of Casual Labourers under
Jorhat 88A, authenticated by the 7T.D.S., Jorhat ahd
C.A.0., TDM’s office, Jorhat, vyour humble applicants
having each of them been completed more than 240 working
days in a given vear is entitled to be conferred upon the

Temporary Status and in contrary termination order dated
10.1.2001 and 6.8.2002 is liable to be set aside and

quashed.

Ptereoanh
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5.2 For that since other similarly situated per-
sons, with reguired no. of working days in a given vear
then your applicant have already been conferred with the
Temporary status by the authorities corcerned. vyour
humble applicants are also entitled to get the benefit of
Temporary status and the same cannot be unreasonab17
discriminated upon by the respondent authorities at their

whim and caprices.

5.3 For that since the fact that each of the appli-
cants have completed more than 240 working days in_ a
given vyear, has been categorically reflected 1in the
Register of Casual Labourers maintained by ﬁhe réspoﬁdent
authorities themselves and the competent authorities, the
respondent authorities are liable to be directed upon by
the Hon’ble Tribunal to confer the temporary status upon
the applicants in terms of the aforesaid Scheme of 1989
issued by the Govt of India and in the light of the
decision of the Hon’ble Tribunal in a similar cases such
as 0.A. Nos 301/96, 229/96 and 107/98 (Series) dated

13.8.1997 and 31.8.1999 respectively.

5.4 For that all the applicants have fulfilled the:
criterion laid down in paragraph 5(i) of the provision
laid down in casual labourers (Grant of temporary status

and Regularisation) Schemed, 1989,
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5.5. For that the applicants have completed the
requisite number of days in terms of provisions laid down
in paragraph 5(i) of the casual labourers (for grant of

temporary status and regularisation) Séheme 1989.

5.6 -For that the applicants are continuously work-

ing since 1992/1993 without any break..

5.7 For that the works performing by the applicant

are of permanent nature.

5.8 For that the present applicants are entrusted
with the similar nature of works which are being per-
formed by the regular Mazdoor of the department of tele-

communications.

5.9 For that the impugned orders dated 10.1.2001
and  6.8.2002 declafing the applicants ineligible for
grant of .tampoféry status is contrary to their own
records and also contrary to the findings given earlier
by thebscrutinizing committee constituted by the ‘debartw
ment of telecommunication itself and also contrary to the
certificate relating to working period issued in respect
of the respective applicant countersigned by the compe-

tent authority of the department of telecommunication.

5,10 For that the decision communicated through the
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impugned order dated 6.8.2002 is contrary to the service

records maintained by the respondents.

5.11 For that the impugned order dated 6.8.2002 is
ex-facie "illegal and based on extraneocus consideration.
There is a serious contradiction in the first termination
order dated 10.1.2001 and subsequept order dated 6.8,2002
passed after re-verification N to the order of the Hon’-
ble Tribunal. In fact the re~verifi§ation Committee has
totally overlooked the relevant lists, documents and the
impugned order dated 6.8.2002 is issued most mechanically

and in a malicious manner.

6. Retails of remedies exhausted:

That the applicants have submitted representa-
tion individually on 9;5.2002 to the authorities con-
cerned and also‘appeared in person persuant to the direc~
tion of this Hon’ble Tribunal dated 11.4.2002. Subse-
auently however by order dated 6.8.2002 the Respondent
No.4 again turned down and rejected appeal dated 9.5.2002
and as such the applicants have exhausted all the reme-

dies available to them.

7. Matter not previously filed or  pendinag with. . .any

other Court: fd

That the applicants had filed 0.A. No. 427 of
2001.8By order dated 11.4.2001 the Hon’ble Tribunal was

pleased to disposed of the same with a direction to
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verify _fhevclaims of the applicants and also to bass a
reasoned order. Thereafter the applicants filed indiyidu-
al representations which were rejected by the respondents
vide ordér dated 6.8.2002. Thus there is no other - case
pending before any court or other Bench of this Tribunal

regarding the same subject matter.

1 8. Reliefs sought for:

Under the facts and circumstances stated above,

to grant the following reliefs: ,
(a) That the impugned letter No.: X-1/CON/Part 11/2000-
2001/61 dated 10.1.2001 issued by the respondent No.4 - be

set aside and quashed (Annexure:- 11). : ' ¢

(b) To quash and set aside the order under No.X«l/CON/Pt*I
IV/2002~2003/25 dated 6.8.2002 issued by the Respondent
No.4. (Annexure:-13)

(c) That the respondents be directed to éonfer ~teﬁporary
status to the applicant in terms of the Casual Labourers
{(Grant of Temporary Status and Regularisation) Scheme,
1989 frémed by the respondents department with immediate

-effect.

(d) That . the respondents be directed to reinstate the

applicants in service with immediate effect.

Ghooessty,

the épplicant humbly prays that Your lLordships be pleased - '



('ea)j

A

...23_

To pass any other order or orders as deemed fit and

proper by this Hon’ble Tribunal,

{f) Costs of the application.

9.

Interim order praved for:

Pending disposal of this applicant, an observa-

tion be made that pendency of this application shall not

be a bar for the respondents to consider the case of the

applicants.

10.

11.

12.

“This application is filed through Advocates.

'Particulgrs of the I.P.0.

i) I.P.0. No. 76 605389

ii) Date of issue ﬂ]ZJﬁtﬂa
iiid)Issued from : G.P.0O., Guwahati
iv) Payabie at i G.P.0., Guwahati

List of enclosures

fs stated in the index.
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VERIFIGCATION
- I, Shri Nirmal Chandra Baruah, 8/0 S3hri Rases~ ‘

‘Baruah, - aged about 34 years, resident of village

District Jorhat, Assam, do

war

Sutergaon, f.0. Takalaqaon

hereby that the statements made in Paragraph 23 4.1 4. §4144j}43
and 12

are true to my knowledge

. : o ;
4.2, 4.23,4.25 4 4.285 1 ho S 11,61 MAL 154164 10,426,420 4.29, 8~

and those made in Paragraph%«belnq atter of reoorhs

which I believe to be true. and no material facts bhave

been suppressed herein.
And I sign this verification on this the 3(*day

of Dacember, 2002. . .

Mool Cha Ffonsah
Decharant”
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) PARTICULARS OF CASUAL LABOURS

s JGRHAT

S.S.A.

]

H

1

PARTICULARS CF SERVICE RECORDED/YEAR

sL.
Y.

HEME OF CASUAL
LABCURS

FATHER'S
MIME

EDN.,

ION,

QUALI
FICATy

" DT, OF
ENGrGE+
MENT

WHETHER]
WORKED
AS R.CH
SUAL/S,
CASUAL.

DT.CF
SFCN-
~-S0ORS~
HIP.

GFFICIAL/OFFICERS

WHC ENGAGED THE

CASUAL LABCURES.
t

1990|1991 | 1992j 1993|1994 1995|1996{1997

1998

AS ON
1/843

TOTAL NO
CF DAYS
WORKEL

4

6

8 \

10 11 12| 13.]14 |15 | 16

17

19

20 b

T3

Biren Bora

vill No.2 Chereibahi
P.0. Dhalajan,

Dist., Jorhat,

Bhuben 30rea X

1/1/93

Casual

NIL

]
1) T.C.Das, i
SpO Phones

S.R.ROyY choudﬂuri
sSDO Phones.

2).

140 (126 249 | 272} 2t0

113

1110

Helper
Lineman

1

4, Nirmal Ch.Barueh.
s/0. R.Boruah

| vill~sujer Gzon
P.,O.-Takela Gzon
Dist. Jorhat,

RoOsheswar VIIix

Barueh,

1/1/94

~d0-

NIL

+
-do-

20 60

154

6/93

914

[¥'s te

3

3.]Madhu Kr. Bora
vill-Assoiberi,
P.0. Chowtang,

Thana-J orhat,

Lt, Ganesh Bora(lx

1/3/94

-do-

=3Jo-

270

150

5/93

990

Helper %
Cable
Maintain

4

4.|3ibon Borah

vill-Phogual
Karigaon,

»,0. Phosual,

lpist. Jorhat.

Giridhar Boreah

. 1/2/96

NIL

D.X.Das
sp¢ T/AIR,

™~
[¥3)
D))

243

12/97

433

-

[¥)3

Fadum Handigue
vill-Alengnoragson
P.C. Alengmnora,
Dist. J orhat.

Tapuram :
Handique

5/4/94

s QD e

P.C.Phukan
SPE (CABLE)

212|243 | 342

150

s/98

1153

Ceble
Line

Nandeswar Bora
Vvill-Suter Gaon
r.0. Takelagaon
pist. Jorhat,

sonti Bora

S/4/94

~-dO=-

NIL

243

5/98

1153

Joyram Kalita
villeDawgson,
P.0. Garakhiadol,
Dist.vJorhat'

Lt.Dewram
Kalita

1/4/94

-Jd0-

212 243 | 342 | 206

150.

5/98

1153

~do=

| Robin Bora

vill-1l No,Sonarigaon
I'P.O. Alengmora,
'Dist. Jorhat.

sarupel Bors

5/5/94

30~

-do=-

212 243 | 342 | 206

150

5/98

1153

T

L

Lo

.- Cﬁ,dg?;ug

be

dv

contd...p/2.
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ndd

,EER& P2ZRTICULARS OF CASURL LABOURS : JCRHAT S.S.A, ~ ' PARTICULARS CF SERVICE RECORDED/YEAR

oL.|NFME OF CASUAL - FATEER'S £pN. | DT. OF| WHETHER DT.CF| GFFICIAL/OFFICER AN N ae e T PARTICU.
wol|T uascuzs B Ry GUMLIl- DHGRGEL WORKED | SPON-| WHC. v 1990] 1991 | 1992|1493 1994 |1.995|1996]1297) 1998 e ps JomAL O LAR
: FICAT- MENT AS R.CA-SORS-| CASUAL LABCURES. . ‘ ‘ . : T WORKER VERKS
ION, SUAL/S. HIP. ‘ : ' v
: . , : CASUAL. ,
1 2 3 _ 4 s s | 7 | = 8 s | 10 | 11 |12 13 |14 | 15|16 | 17 | 18 19 20
3. |Romen Sharma - |Debeswar sharma|lIX  |5/5/94 |CASUAL "|NIL | P.C.Phuken - |- - I- a2 | 243] 342| 206| 150| 598 1153 |cable

vill-1 No,Sonarigaon SDE{(Cable} ‘ . . ) » : ) Line

|p.C., AalengmoOra,
pist. Jorhat.

150 | 5/98] 1153 -do-

(]
I
(o]
o))

64.|Anjan Dutta - X - 5/5/94 ~-do- NIL -30- ’ - - —— 1. 212 243 34
vill- Rongdoi Juganieg ’ C : : : : )

p.D. Rongdoi Thariald : ! _ ] ’ .' ' .l

pist. Jorhat, ) o

wn
«Q

65.]prasanta Gogol Naren Gogol - 5/5/94 |-do- NIL =GO~ | ’ - - - Y 2431 271} 206 1 5/98| 1082 -30-
vill 1 No.Chouni . .
gaon
p.0, ‘Borbhata,
pDist. Jorhat.
N

-do- ; . - - " - 212 06| 150| Sr93| 1153 ° rdoe

3
124
w3
o
i
n
o
(8]
(W)
ey
N

. 66.] Bubal Bora Rabkin Bora - -30- . ~do-
vill-Daliagzon, : .

N p.0.Charaibnani
pDist. Jorhet,

&

206 1

7
A
t
w
o
[N

-3o- . SRR - 1. wr |212 | 243 5/96] 1153 - [~do-

.Jugal Gogol . . J wgeswar Gogol |- -§0- «do=- . b
vill Ujeni Nonoigadn : -
P,.0. Rongajan, . .
- Titaber, . . : . _ p
nist, Jorhat.

- - |~ |22 23| 3¢2| 206| 150| 5/e8f 1123  |Csble

5 68, Aijit Bora | Thagiram Bora X 5/5/94 ~4o=- |NIL -do-
. wOrks.

‘ vill.l No.sonarigaon
p,.0. AlengmOra
! Dist. Jorhat.

70 Horen Bora . Dehaswar Bora - -G0- ~do- NIL -do=-
vill. Chunigaon R

p.C. Borbheta -4
Dist. Jorhat.

e 212 | 243| 342| 206| 122 5/98) 1125 -do-

71 Khagen Gogoi Lt, Padma. Goegoll - 7do_ [ = 30~ NIL | |=-do-
viil choanigaon, ’
?.0. Borbhete,
piet., Jorhat.

- PR 212 | 243| 3¢2| 206 120| S/98j 1125 |-do-

73] Mohan Bora . . |saruram Bora - -3o-  |-do- NIL | -ao-

vill Kharkhowa,
.P,0.Chowkialgaon, .
pist. Jorhat. :

- - - 212 | 243 242~ 206| 1s0| 5/98| 1153 —do-

contd...p/3.
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Y
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&m PEZRTICULARS OF CASUAL LABOURS :

JCRHAT

S.S.A,

PARTICULARS CF SERVICE RECORDED/YEAR

" SL.”
NG,

NEME CF CASUAL

LABCURS

g

FATHER'S:
NZME

EDN. DT, OF
QUALI | ENG2GE-
FICAT- MENT -
ION.

WHETHER
WORKED
AS R,CAf
SUAL/S,
CASUAL.

DT.GF
SECN-
0RS-
HIP.

CFFICIAL/CFFICERS
WHC ENGAGED © THE
CASUAL LABCURES.

1990{1991.[ 1992 1293|1994

1995

1996

1297

1998

AS ON
1/8.3

TOTAL .NO
CF DAYS

WORKED|

2

4 5

6

7

8,

- 11 12 13

14

15

16

17

19°

T T,

Rantu 'Dutta
Vi1l Goroxhiadol -
P.0, Garoxkhiadol,
Dist. Jorhat.

- 5/5/94

€asual

NIL

P.C.Phukan -

SDE (Cabl ¢)

212

243

271

206,

123

1055

‘cable
WOrks.

.78

Kosheswa;‘Borah
Vill-Nowsaliagaon
(Hatigaon) -
P.O, Chowtang,
Dist, Jorhat,

Moniram Borah

NIL

|« dO-

212

243

342

"150°

5/98

1153

=dO~

76.

Mohesh Dutta
vill-Dowgzon,

1P.0.Gorokhi zdol,

Dist, Jorhat,

Konakeswar |
Dutta

-30=

212

243

342

1125

78.

.Dhiren Barueh
Vill NowsdDliagaon
P.0.Chowtang,.
Dist, Jorhat,

Lt.,Dandiram
S8oruzh

VYIY | 4/5/94

-doa

NIL

-30-

212

342

114¢

Nila Kanta Borah
Vill Solmorageon.
P.O. Molowpather
Dist, Jorhat.

Lt, Rekeswer
Borah

X 3/5/94.

-30~

(V]
o
[

209 |

120

-dDe

3.

Anil Saikia

Vill-Nowahilaidhari

Gaon,

12.0. Ladoigarah,
|Dist. Jorhat.

it,
Saikia.

Rukeswar

- | 2/35/94

-dO-

-dOw

212

342

206

109

Md, Rasid Ali
Vill Malamaragaon
P,0,. Malamaragaon,
Dist. Golaghst.

Md. S.AMmed

5/92

-0 e

S.X.Das
sC T/GT.

201] 344 313

328

44

Line &
Czble
works




) ANND(iJg'E: : (2, ' ‘ WA

‘ P/‘-R'I‘ICULARS OF CASUAL LABOURS : JCRHAT S.S.a. ) PARTICULARS Cr SERVICE RE_CORDED/YEAR -
*ME On CASUAL ' FATHER'S .EDN. DT, OF| WHETHER|{DT,CGF | CFFICIAL/AFFICERS AS ON [TOTAL NO
LABCURS NIME QUALI4 ENG7GE4 WORKED |SPON- | wHC ENGAGED THE 1990 (1991 (1992} 129311994]1995|1996 11997 1998 ;g 43 bp pavs
a : . FICATH MENT AS R,CA+SORS~- | CASUAL LABCURES. K . oo o . . WORKED
i , - |zon. SUAL/S,|HIP. |. T 1. ' - ' :
| ) CASUAL. -
SN 2. 3 14 | s 6 7 3 19 10 11 | 12 |13 |14 {15 J16 |17 |18 .} 19
. . T N A . - - \.
* 1, ]| 8ri Ajoy Hazarika sri Bijoy HSLC ]20/4/92 | Regular|NIL B.C.Kakoty ~ - - 250 |260 240|320 | 350| 360| 150y30/5/| 1930 N/G.
| - Hazarika. : . SDE/Cons. : . L 98 :
. o .
L ) ‘
" 2. | ma. Manan ali Lt. Md.Ahmed AljVII 1/1/95 | casual |NIL -do- : - - - - - - | 3scf 380| 240{1/3/98 980 vzg(DnV)
. N . . - . - river
" 3. | sorbeswar xouch Akon Kcuch | HsLc |4/94 | -do- NIL -do- - - - ~ 1. |- | 300] 330) zi0]| 7/93] 84c - [office .
oy . ’ . - ! . P eln. .-
L 5 o - - g 7 - T e
‘4, | umesh saikia Kerpal saikia |HSLC |1/2/91 -do- NIL .1)R.K.Hazariks - 180 [240 |200 -} 243 | 61 | 184| 365| 212|1/6/98 1685 Helg"er’
| . : ' 2 AE M/AW(P). ' ‘ T
; ' : 2)K.Chandra J 7O’
: 3)P.C.Neoqg,
SDE EB)
:;.'_ lis. purna Bora Ghanakanta Bora|IX 13/5/ ~do- NIL P.N.Barman ‘ - - - -~ - - ,233| 335|°'123| 5/98 691 MD.
R BRXX 96 SBE/BKT,
"s. | paresh Basfore Lt.Nageswar - [t/4/91 |Regular|nir [M.K.Das' ‘ 1o T4 [245 [24r [242| 240 | 243 241 | 15c| sses8]| 1842  |sweeper.
Basfore : C.R.Mallick : 1 ) .
: Dy. TDE/UR.
¥ - .
¢ 7. | Abid Adi- Lt. Hamid Ali [HsLc |20/3/90 | Casual |NIL 1)p,R.Lara, Astt, 75 |'281 | 251 |258 303 (184 | 185| 152 91 S/eg| 1801 Tele Mss.
i ' : 2) : : -
g - 3)N.M.Bora TDA(1) _ . T .
. K . : DTO Golaghat. ' | E i
: 8. | Bhupen Ghosh Upen ghosh HSLC |6/4/90 |-do- |miL | -do- o 1147 | 257 | 254 |253 [31s|192| 177] 2107| 90| s/9s| 1895 -go-
r - - : . - i’f i E - - -
9, | Pulin sharma Gonesh Sharma | HSLC [2/4/90 | -do- NIL -do X 138 | 251 | 254 {264 | 313|190 | 1s6{ 178| 71| 5/98] 1815 -do-
~ 10, Giasuddin Ahmed Ajiruddin abmed| VII  |11/5/90 | -do- NTL 1)J.Singh,8st 133 ‘| 266 | 255 |216 | 241|188 | 184 225| 71 3/98| 1829 N/G.
' ‘ o _ : 2)D.R.Lara,Asstt, ‘
: i 3)'2.Hussa1n,TDA(I)
' © -] 4)N.M.Bora TDA(I)
‘DTO/GT. :
‘ -)r.ll. Ajoy Bora Lakheswar Borea (X 15/6/97 | Regular| NIL S.R, Roy Chou'dl%ry - - - - - 4 - . 280 60| S/98 340 Driver,.
i - — | ' . '
12.{ Rupjyoti Dutta somaram Dutta | HSLC (16/6/95 | -do- WIL - - - - [ 257 ] 330 240 115 s5/99 962

. ) *‘_‘l .‘ O
33%‘7&3\ v no ' , contd...p/2.




ANNEXURé i ch-d) _ | | _ :“«{ ‘}27~—4

A PARTICULARS OF CASUAL LABOURS : JCRHAT $.S.A. PARTI CULARS OF SERVICE RECORDED/YEAR
‘ - : - :
| gL. [NAME OF CASUAL FATHER'S EDN. | DT. OF | WHETHER| DT.CP| . CFFICIAL/OFFICERS ' od AS ON| TOTAL NO
NG, LABCURS | mamE QUALI4 ENG2GE-] VORKED | SPCN—| wHC ENGZGED THE 1990{1991 | 1992/ 129311994/1995(1996|1997 (199813 g a3lcF paYsS
’ : . |FICAT4 MENT AS R,CA-SORS-| CASUAL LABCURES. . ’ ) : : WORKED
- - : ION, ‘| suarss.| mzp. ' . '
A : CASUAL. ' , ' ,
1 2 3 4 s 6 7 3 9 1¢ 11 |. 12 |13 |14 )15} 16 |17 | 18 19
\V ) ’ - .
13.|Biren Bora _ Bhuban Bora = |X {1/1/93 | casual | NIL 1) T.C.Das,SDO Phones| - - - 140 |-126 | 242 272 27¢ | 118]|5/98 | 1110 . . xelper-;-;
. 2) S.R.RoOy Choudhury o LA
SDO Fhones., ’ : % .
14.[Nirmal ch.Boruah Rosheswar BorushVIII [1/1/94 | -do- NIL -do- - - - - 120 [ sco0| 60| 280 | 154/ 6798 | 914 -do-
15.|Malin saikia | seagher saikia |12 (1/1/93 | -do- NIL -do- . - - - 300 | 310 |380{ 275( 195°| 180[5/98 | 1650 -Gom
16.| Ghana Kanta Hazarika|Durgeswer X 1/1,/91 |Reguler| NIL | 1) D.p.Sharma, | - | 325 |265 |325 | 285|385, 1as| 145 |"= f12/87| 1733 Hebper  F
. Hazarika SpDO T/SBS ' : Line
) . ] . 2) D.Bhattachary, cabine
- . : ' ; ) SDC T/SBS. ’
| - - - -
¢ 17,| Dulal Tipomia Khagen Tipomiya|HSkC {1/7/90 | ~-co- NIL -G0- , 35| 200 |325 |235 | 325 |z2e5| 265|145 | 1co| ™ 1395 -Go- ‘
,’ 13.] Binod Makto Lt.Devnath VI {1/4/90 |.-do- NIL | -Gc- 265 | 325 | 265 |295 | 295 |29s| es|13s| - | » 159 -Gc- '
F | . |Mehto, : ) :
! - i — ‘ - B x g _ N o IR
i 19, Rajkishwar Sarmah  |Bherat Sharma VII 1/1¢/90 | -dc- NIL «-30- . 1451} 325 | 205 (295 265 | 265 1451 135 140| 5/98| 1s20 «4C-
I '
&5 - N i
\# 204 Ramesh Szhu " |ramjenam sahu | VIII {1/7/90 | .do- NIL e 1o '{-: - 264 | 295 {265 | 295|345 205 245 60| " 2114 -AG-
{ 21 Indobar Gogoi - Lt.Bholaram _ I VI 1/4/90 |=-do- [wiL | -do- 264 | 265 [ 205 [325 | 295 {265 | 145|135 | 12i] “ 7| 20%0 ~do-
i . Gogoi. . . . :
22)] Lakhi Kanta Dutta |[Lt, Ramnath B.COH[1,/5/91 | ~do- NIL -GCm - 265 | 235 |325 | 265 295|150 135 { 148} " 1818 ~GO-
- Dutta,
- 23] paban Konwar Gupinath Konwar| X 1,1/93 [-@o~ .| NIL 1) P.Lal SDO T/SBS - - |- }325 |285|z65|145]135 | 149| 1284 | -do-
: l . . . : 2) D.Bhattacharya, : : - :
{ , . SDO {
24| Raman Changmei Bhugeswar X 1/4/90 ~Go- NIL 1) D.P.Sharma sag ) : R 1
_ Changmai . . " sbo’1/sBs 235 | 325 | 235 |325 [295 | 265|145 145 4s| v | 2015 ~G0= ‘
2) b.Bhattach
sDO T,
25! Mahadev Dube Lt.Tulsi Dube |IX |1/4/90 [-do- NIL | -do- 295 {235 |325 | 205 |175|180 | 100 35) M 1840 | -Go-
:\ 26} Kukairam changmai Lt.Sonaram X 1/4/90 -do- NIL - 295 | 265 {325 295 (265 145 | 100 45 “ 11970 i
| . Changmai _ ‘ g . '
d, 27} Nripen Bora ‘I Lt.%elia Bora |V 11y/4/91 '-acr C] o T -do- Tl 40 | 85 265 | 235 | 265 | 145 120 45 » 11260 . | -do=-
1 ) i R R S contd...p/3.
oo o PO o em——— ol ~ e e e e S - T . —




Axmsxuéie : 2,( c.;rmld) . . dv

—_— T _ - '
3&, PARTICULARS OF CASUAL LABOURS : JCRHAT S.S.2. . PARTICULARS OF SERVICE RECORDED/YZAR
SL.| N2ME OF casuaL - FATHER'S EDN. | DT. OF.| WHETHER |DT.GF| GFFICIAL/OFFICERS ’ AS ON [TOTAL NO
NO. LA3CURS NPME QUALIl- ENMG7GE-| WORKED |SPCN-| WHC ENGAGED THE 1990|1991 |1992/1293(1994|1995/199611997|19981) /5 g3icF DAYS
. FICAT- MENT .| AS R,CA{30ORS<] CASUAL LABCURES. WORKED!
ION, : -SUAL/S. |HIP. 4 - : .
— CASUAL.
-1 2 3 4. 5 6 7 3 1 9 | 10 11 | 12 |13 |14 | 15| 16 | 17 | 18 19
28|, Tepuram Payang Lt.Ananda | ox 1/3/91.| Regular| NIL D,X.Das SDC TA T, - | 92 275 | 244 279 362f 269 28D 31| 5/¢8 | 1832
I ayany ) ' :
29, |suraj Kumar chetry | Lt. Amar BanadugX 1/9/22 |-do- wIL | -do- - |- 30! 158] 82| 233’341 246 | TS| " 1138 ~30-
; Chetcy . . . .
30. |[oozet Gég0i Baneswar Gogoil |[HSLI 1/3/792 -\'.3.0— NIL 30~ - - - 30| 180 172' 1371} 3371 253 sl 1387 3O .
31, |pilip Dutta Lt.Dimbo Dutta [VIII |(i/10/921 [-do- NIL | -do- - so | 1iso] 1sol| 270 270 240f 270 | L30] " ‘ 13790 ~do-
i - : ‘
32, |pabitra Kalita Nanda Kalita X 1/11/94 . «dO=- NIL ~ O= - - - - 150| 180 250 270 135 "o 1030 —30- -
33.|Madhu Barush Lt. Ganesh Bora|IX 1/8/94 ~d0- NTL -30= - | - - - 150 | teo| 24n) 2704 130 ¢ o230 ~GOm
i34,| Robin Dutta | g agadhar Dutte |VII 1/3/94 -30= NIy «d o~ . - - - - 1309| 1sg| z4s| 2701 130 ¢ <20 -5 0=
'35, Xrishna Fran szikis | Lt.Ghana Kt, - [X . |1/8/94  [-do- NIL | =Go= ' ) - - 1sg | 180 240 270 130) ¢ 290 -a0-
. Saikia.
136, Probin Borgohain L t.Debeswar X i/12/93 |~do- [WIL | =do=- — 1 - | - | 33| z7s| 312] 312f 322 232 | 172 M/S'
! Borgcheain ’ y ’ 4
37.| xamal Sogoi ’ Debeswar Gogoi |HSLZ |1/4/95 |=do- NIL | -do- _ . - - - - - 1s0| z70]| zeo| - liz/97| 6690 Helper
[ R
r33. Atul Gogoi Jewram Gogoli Prima|l/3/95 «dO=- NIL -do- @ §90 ~do~-
Clrye. .
‘30, Tulsi Phukan ° Late Khudram X 1,125 |~go- wiL | -do- s/s8| 670 ~do-
' phukan
-
{40. #lari oh.Gogoi | anta Gogoi  |x  |1,n/95 | -do- | vz | =co- . 840 !
: \ A .
3 ‘
41| 3sdrish Gogoi ! Tileswar Gogoi |X 1/3/9% |~do0- NIL | -do- » ] 1290




)

ANNEXURE

(wd)

JCRHAT

PARTICULARS CF SERVICE RECORDED/YEAR

eent .. .pJs,

PARTICULARS OF CASUAL LABOURS : S.S.A.
Fa : i . : : ) ) ~| PARTICU=-
sL.| NFME OF CASUAL FATHER'S - EDN. | DT. CF |WHETHER|DT.CF| CFFICIAL/AOFFICERS v AS ON|TOTAL XOf
vl  LaaCURS NRME QUALI- ElNG?GE-|WORKED |SPON-| WHC ENGAGED THE 1990{1991 | 1992|129311994|1995)1996 1297 1998| 1 /g s3/0F DAYS | PPN o
' FICAT-| MENT AS R,CA}SORS-| CASUAL LABCURES. < WORKED
ION. SUAL/S, | HIP. 4 .
. CASUAL. : ) .
1 2 3 4 s 6 7 3 9 10 | 11 |12 |13 |14 | 15| 16| 17| 18 19 20
42]Khagen Gogoi ‘Lt,xolai Gogoi |viII | 1/1/95 |Regular|NIL D.K.Das,SDO TAre | = - - - - 220 | 270 | 336] - f2s97 | s4c |Helper
43} Tonu Gogoi Remeswar GOgoi .| VII 1,9/96 |-dc- NIL ~do- - - - - - - 122 | 208! 11¢| 5/98 | 534 ~dic—
44‘Jib_on Borah |Gdrichar Bora X 1,/2/96 |-do- KIL -GGC- - - - - - - 243 238 - 12797 4zl -Go=
45| senjib Boran Upen Borah HSLe | 1/9/96 |-do=  |NIL | -do- o . - |- 12 1~ lizz| 257] se|sses| o238 -dc-
as|pravat Fhukan Tiliswer Phukan|IX 171795 |-do- NIL -dc- - - - - - 150 | 260} z76| - [rzss7| 700 —do-
47|J zyprakash Sahu |sefee saru X 1/4/95 |~dc~ NIL ~GO= - - - - - 24c | 270 | 210] €0 s/98 | T80 -Go=-
4g2{Rubul Gohain Indreswar GohaihVIIT 1/10/96| -do- NIL -3 0= - - - - - - S0 | 3¢C| - 12/97 380 -GG
491D3ilip Das ‘Gun'a Kanta Das [X 1/3/94 |Casual NTL P.C.Phukan -  - - - 272 2‘4‘3 34z ] zoe| 150 5/92] 1153 cable
St SDE(Cable) ' ' : Line.
50 8ipin Ch,Bora Tileswar Bora HSLZ 1/12/94] -Go- NIL ~GC- - - - - - 2451 2721 244] 148| 5/S8 907 =-GC-
) : ‘ t o .
51{sujit Gogoi Gunarsm Gogod | - 3/3/94 | -Ge- NIL —dc— _ - I Teo | 270 | 280 | z45| 146| /o8] 1201 | ~do=  ~ )
'52{ Kushal Bora Kandu Bora - 5/3/94 | ~do- NIL ~GOm - - - - 260 | 270 | 250 | z45] lés| * 1201 —Go— ‘."-.
S3lFrabir Dutte Dhesmeswar HSLC 2/3/94 | =do=- NIL -dC- - - - - 260 | 270 | 280 24% ge| 3/98| 1143 ~GO=
|Dutta. B
53LHareswar Payeng | Barik Fayeng - 2/3/94 | ~dow NIL -G0— - - - - 260 | 270 | 2807 245] 150| S/98| 1205 ~dom
55.Rajib Bora Bhedia Borsa - 3/3/94 | ~GC= NIL -do- - - - - 260 | 270 | 250| 245] 146| 5,93 1201 -Z8C- B
56| Biren Dutta Bikudhar Dutta | X 3/4/94 | -do- NIL ~GOm - - - - 212 | 243 | 342| 206 150] ® 1153 -GiCm
S7LF adum Handigue Tapuram Hendigye X 5/4/94 | =do- NIL ~de— - 212 3
» ; - -~ - 21z | 243| 342] 206 1%0| 5,98 1153 -Go=



Aa

(enid)

) PARTICULARS OF CASUAL LABOURS : JCRHAT - S.S.A. | PARTICULARS CF SERVICE RECORDED/YEAR -
sL.|NIME OF casuaL FATHER'S ‘epn. PoT. oF |wHETHER| DT.CF l ' ‘ ' AS ON| TOTAL NO
NG LABCURS N2ME QUALI-| ENG2GE-| WORKED | SPON- ~|| 1990119201 11992(1293{1994|1995/1996) 1997} 19981 /5 o3 oF payYs
: FICAT-| MENT AS R,CA-SORS- 1 . .
\ ION, . SUAL/S,.| HIP. '
Ig : CASUAL. A
i g -
};_1 | 2 .3 4 S 3 7 9 10 11 12 {13 |14 | 15| 18 17 18
\
| 58, [Nandeswer Bora Santi Bora VII 5/4/94 | casual | NIL P:C.Phukan" - - - - 212} 243 ] 342} 206§ 150| 5/98 | 1153
i . . . : : » SDE (Carle)
' 59, [Dhiren Boéra Lt.Pharim Bora| X 7/4/94 | =ae~ | NIL -G0- - - - - 212 | 240 382 z206] 119 5/98 L
h ) ., i
¥ - _ .
160, T ayram Kalita L t.Deweam Kx X 7/4/94 | ~do- NIL ~Go- - - - - 212 | 243 | 3¢2] 206 185 | ® 1153 ~Go=
B - Kalita, ' ) ,
'61, |[Hamantrs Das sonaram Das HsLc | 3/5/94 [ -do- [WIL | [=de- - - - - 1212 242] 342 206| - [5/87 | 1083 ~GQes,
‘Ei':!" : o
E62. Robin Bora Sarupai Bora - X 5/5/94 | ~GCw NIL G G- - - - - 212 | 243§ 342 206 120 |5/¢8 1153 -G O=
A7 ’ .
— " - ,
163, |Romen 8harma Debeswar sharmg IX 5/3/94 | =G&- NIL ~GC- - - - - 212 243 342| 206] 150 ¢ 1133 ~GC=
64, |Anjan Dutta - X ’5/5/94 ~30- | ¥IL -G G- - - - - 212 | 243| 342{ 206} 150 * 11E3 G C=
§§5 Prasants Gogoi | Neren Gogoid - 5/5/94 | -Gz NIL ~GO- - - - - 212 |.2¢3| 271| 208} 1s0f ¢ 10382 ~G T
166' Bubal Bora Rabin Bora - ~do- -do~ | NIL -~ | -do- - - - - 212 243 342] 208{ 150 " 1153 ~Go=
.‘.. - - : -
k67, {Jugal Gogoi Jugeswer Gogoi | - -3 0- =-GO= NIL ~GO~ - - - - - 212 243 342| 208 150} *® 1153 Q0w
0 | 2 .
€6, |ajit Bora Thagiram Bora | - -do- ~GCm NIL -do- - - - - 212 243| 342| 206| 130f ® 1153 -do-
;5‘_59'. Hem Chandra Das Bomchoram Das | X ~do- ~do- NIL -Go=- - - - - 212.243| 342| 206| 120| “ 1123 -do-
{70, |Horen Bora - - -dc- | -@o- |wnrn | -ge- - |- - | - | 222 243| 342| 206| 122] ® 1125 ~do-
71, |Khogen Gogoi - - -do- | -de- | NIL | —do- - |- - | - 212 243] 342| 208| 1201 ® 1125 -do-
72.]3 agat Rajkhowa T.Rajkhowa - -Go- ~do- WIL ~30m - - - - 212| 243| 342 208] 149| ™ 1142 -do-
73.{Mohan Bora - - ~dc- -dc- NIL -3GO~ - - - - 212|243 342| 206| 1isc| ™ 1153 -
74.{Rantu Dutta - - -do~- ~do- NIL -do~ - - - - | 212 243| 271| 206 123] ® 1058 -ée-
- . . : . 1 i
75.| Kesheswar Borash - Meniram Borah - ~do- -Go= NIL ~G O~ - - - - 212 | 243| 342 206| 150 * 1153 -GG

contd,..p/6,
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‘N PARTICULARS OF CASUAL LABOURS : JCRHAT S.S.A. PARTICULARS CF SERVICE RECORDED/YEAR o
PARTICU-
su.| NFZME CF casuaL FATHER'S EDN. | DT. OF| WHETHER| DT.C® | CFFICIAL/AOFFICERS a ali00 5 AS ON|TOTAL NO| ;.o ’
NG LABCURS N2ME QUALI4 EHG/GE} WORKED | SECN- | WHC ENGAGED THE 1990 {1991 {1992 (12931994)1995/1996)1297} 1998 1/843|CF DAYS wcm
FICATH MENT AS R,CALSORS—- | CASUAL LABCURES. WORKED _
ION. SUAL/S.| HIP. 3 '%‘ :
CASUAL. - o
.1 2 3 4 S 6 7 3 9 10 #1101 |12 |13 [ 14| 15 ] 26| 17 } 18 19 20
N —!
76{Mchesh Dutta Konzkeswar Dutt#e- 3/5/94| Casuzal | NIL P.C.Phukan - - - - 212 | 243 |34z | 206|122 |5/98 (1125 Cable 4o
SDE (Cabkle) Work .
77|Rznpit Dutta Upan Dutta - 4/5/94| ~éo- |MIL  |-Go- . - |- - - 212 |243 {342 | 206 | 98 | 4/98 {1101 —dcm \‘
- =54
78{bhiren Boruah Late Dhandiram | VIII | 4/5/94| -do- NIL -GCm- - - - - 212 |243 {342 | 206 | 146 | 5/98 |1149 —Gem
. Boruzh
99{Pulin Lahzn Babule Lahan x 1/5/94| -do- NIL GO - - - - 212 {243 | 342 {205 [ 143 | 5/98 |1146 —dcm,
g0|pebeswarDas - - -3do- ~3Ce NIL |~co- - - - - |2v2 | 243|342} 206 | 150 | 5/98 [1153 -GCm
g1{Nila Kanta Bors Lt. Rakeswar . °f = 3/5/94| -do- NIL ~do- - - - - 212 |ze3 | 342|206 120 | 498 |1123 ~Gom
Bora,
82}{pipu Borah Lt. Deven Borah|X —co- ~3c- NIL -G~ - - - - 212 | 243 ] 3¢2| 206|120 | 4/98 |1123 -do-
83lanil saikia Rukeswar Saikiz|X 2/5/%4| =~0= ’ NIL -G Om - - - - 212 | 243|342 208 - 17/S7 1003 -G
84(Bikash Bora Jugedish Bora - | ~go- ,d0= NIL -de- - - - - 212 [243 | 270 | 208 65.] 5/¢8 110186 -do-
85]|Bhupen Gogoi Lt. Muhi Gogoi |IX 1/1/91 | -do- NIL s.X.Das - 350 | 35¢ | 359 | 355 |359 | 303 306 | 82| 3/98 {2486 ine . . .
- : sDo/ T/GT Cable
86jRakesh Chetiz BShola Chetiz X 1/1/90 | ~co- NIL ~Gom 340 | 355 | 342 | 344 | 350 |312 | 356 | 357 | 82| 3/98 | 2840 ~dom
87JKrishna Ray Late asrby Ray |IX 11,9t | ~go- | NIL GO~ . - 350 | 354 | 175 | 356 | 356 | 206 | 316 | 117 | 4/58 (1244 _do-
86J/D11ip Gogod Upen Gogoi X 1/1/91 | -do- NIL ~do- A - 364 | 363 | 364 | 363 {350 | 306 181 | 107 4/98 | 2385 _Go-
’ f‘ e T
89lzuroni Bora Ratneswar Borz (X 1. /01 | ~do- [mwIL -do- 3’ - 350 | 359 | 174|359 |324| 314 312 s8] 3/98 | 2259 -do-
_ i : : 1
. 9047 ibeswar ssikia Lt, GOkul Saikifx 1/1/91] -do- NIL -Gc~ 5 - 358 | 358 | 355 | 358 |329| 258} 256 | 82| 3/98 2528 GO
“o1luolit ch, Phukan. . - - 6/88 -Go- MIL Upto 89 . g 359 | 359 | 354 | 359 | 359 [354] 354] 354| 82| 4/98 | 2740 Y-
. y k
{

o~

coértd...p/7.
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ANNEXURE & 02 (M&l)

PARTICULARS CF SERVICE RECORDED/YEAR

PARTICULARS OF CASU2ZL LABOURS : JCRHAT S.S.A. LY
- ™
sL. |N#ME OF CASUAL FATHKER'S EDN. | DT. OF | WHETHER| DT.CGF| CFFICIAL/OFFICERS AS ON}TCTAL \ !
NO. LABCURS NMME QUALIH EHGAGE~| WORKED | SFCN-| WHC ENGAZGED THE 1990 {1991 [1992[1393{1994[1995)199611297 1998 1/8/9§ oF DAY?&
FICAT- MENT AS R.CASORS-| CASUAL LABCURES. WORKE QLS
ION. SUAL/S.| HIP. ;
CASUAL. . .
-1 2 3 4 5 6 7 3 - 9 |10 [21 |12 {13 |14 |25} 126 |17 |18 19
92.Ramesh Saikia aA¥ani Saikia X 1/1/91 | cCasual {NIL S.K.Das, SDO T - 337 3571357 | 354 12359 | 359 | 357 74 13/96 | 2564
G, T. .
93,%iban Ch.Hazarika Galai Bazerika | HSLC 1/1/91 | -do-~- NIL -d0- - 357 357 | 357 | 304 {340 {194 | 285 (177 5/98 {2284
94, FPutu Mirche Lt, Sumlel % 12/¢1 -dCw- NIL ~do- - 25 310 | 288 | 296|261 | 257 | 345 |150 5/¢8 11852 -30~
Mirdha.
95, Farun Dowarah Dharmakanta X 12/61 ~Go=- NIL ~GO- - 25 310 | 204 | 342 | 265 | 257 | 345 [i30 | 5/98 1988 ~GO=
Dowarah .
‘ 96.ponjoy Goswami sunil Goswami VII 1/1/92 | -Go=- NIL -Go- - - 330 | 343 |32z | 257 {212 | 285 |104 | 5/98 |[1836 -GC—
97.Fipul Fhukan Ghana Kante VII 1/1/90 |-do- NIL ~dc- 32 330 265 { 240 171 {171 |125 |138 66 | 4/98 1577 -do- ,
Phukan -
98.pjit Sarma Lt.B.N,Sarma X 1/3/91 | =Go- NIL -G 0= - €3 162 | 360 [253 | 324 |321 ;328 ¢2 | 4/95 |1521 -dc-
99,Robin Chatis Lt.Upen Cheatie |HSLC | 1/6/92 |=-do- NIL -do- - - 175 | 293 | 333 [346 |314 317 92 | 4/9S8 |1873 ~Go-
100LDeben Dowari Lt,Tanka Dowaril|- 1/6/91 | -dc=- NIL -G0= - 50 183 | 360 | 269 | 281 |259 | 324 87 | 3,98 |1834 ~do-
101).Lakhinath Chetéa Babul Chetia IX 1/6/23 | -cc- NIL ~do- - - - 261 |154 | 284 | 2582 | 287 67 | 4/98 (1335 -&C
X
1C 2. Loken Dowari Tankeswar DowarliHsLC 1/6/93 | ~do=- NIL -GO- - - - 302 {297 325 332336 6€ | 4/98 [1661 ~do-
103.sadznanéa Chetia Lt.Balia #sLc | 1/2/88 |~do- NIL ~30~ 1988-89=666 332 | 333 335 | 317 {304 |333 |321 | 337 | &5 | 4/98 {3473 ~do-
Chetia
104.Girin Dowari T.,Doviari IX 1/6/92 | -do~- NIL ~GC= ﬁ - - 62 | 1ce {263 | 340 |330 § 352 g2 | 4/98 |1565 -GG
105k robin chetis Lt.Upen Cretia |HSLC | 1/6/92 |-do- NIL G- - - - 185 | 344 |280 [303 [341 | 30¢€ o2 | 4798 1324 ~GC-
!
1p6Balu Bhattacharya Lt.a.Bhattach- |I3 1/6/92 | =do- NIL -do- i - - 180 | 349 {381 |324 [334 ]335 | 84 4/98 (1856 -3G-
arya . % en
107Rznjit sharme S.Sharma wste | 2/6/92 |-@o- | NIiL | -co- - |- so | 26¢ |155 | 328 |328 | 227 | s2[5/38 1587 -ao- . ¢
contd,..p/8
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M DARTICULARS OF CASUAL LABOURS ;v JCRHAT  S.S.A. . PARTICULARS CF SERVIZE RECORDED/YZAR

«1,. |NZME OF casUAL " FATHER'S eon. [ DT. OF WHETHER| DT.CF| CFFICIAL/OFFICERS ‘ ' . AS ON

- ~ryy - - = e B , N

N LABCUES NEME | B ] BRGroE WORKED | SFON-| WG ENGAGED ‘TiE 1050 1991 {1952|1293] 1994|1.295|1996) 1297|1998 7 /5 g3

’ FICAT] MENT | AS R.CA-SORS=| CASUAL LABCURES. ’
ION, ~ SUAL/S,| HIP. '
| i . : CASUAL. _ _

e 2 : 3 4 s | s 7 3 5 T30 | 12| 12| 13 | ta] vs| 16 (17| 18

108} phermeswar Menki Bolurem Manki | VX 1,191 | Casual |NIL S.K.Das S.D.C T/G.T. |- 329 | 336 | 333 344 |335 | 338 238 |} 21 {1/¢8
“169{Ma. Reosied Ali | MG.S.ANmed - 5/52 ~Go-  |NIL - - _ . 1201 |34e]| 318 {326 328 |308 | 44 [2/98
.110}Binanda Borzh Kamal- Borah X, j1/2/91 -dc- - |NIL P oM .Barmai, SDE/BKT - 143 266 | 185|118 95 | 105 9 - {1787

111{Manu Saikia = - Lt.P.Saikiz BsLC |18/2/99 -Go-  NIL -Gc- e - = 12] 3| 72| 64 |136 |252 | SO |2/98

112}Lachit Bosah butiram Borah |V  |18/91 | -go- INIL | =GO~ ' - €0 del zol 24| o3 |212 |249 | 35 (2798 | 707 _Gom
“113]R2jen Deka Lt.Bspuram Deka VI 16/7/91] -éo-  |NIL -ac- - uz | 147] 222| 210 |10e |122 |262 | S0 |'3/98 1270 —dem

114{Conesh Kutum Upen Kutum | VIIT |18/91 |-do- NIL N T : - |1es | 208| 207) 220 | 284|150 | 257 57 | 3,08 | 1577 —Gom
" 115iManik Dey { sudhir Ch.Dey X 16/%2 -GG RIL =G Cm | - - a0 g2l 277 | 231 | 196 (134 - [L/%8 $60 -G O-

114)0 1tu Khanikar H.Khanikar A X | 5/3/94 | =&C- NWIL P.C. Phukan,SDEfCable)] - - - - 263 | 270 | 280 | 245 |14 ‘5,981 12C% ~& 0~

d .

- CERTIFIED THAT IT HAS BEEN VERIFIED & CNECKED FROM THE AVAILRBLE RECORDS -

IN O/0 THE ENLISTED CASUAL LABOURS ON SAMFLE BASIS.

T.D.M,

JORHAT,

c.a.C. )
o/c.T.D.M. JORHAT,




ANNEXUF

g

PARTICULARS OF CASUAL LABOURS : JCRHAT S.S.3A. PARTICULARS OF SERVICE RECORDED/YEAR -

‘sL.|NEME.OF casuaL | FATHER'S EDN. ° | DT, OF | WHETHER DT.CF| CFFICIAL/O ' AU ' AS ON [TOTAL MO

No.| LaBCURS . NAME QUALI-| ENGAGE-| VORKED | SPON- | WHC ENGAGE 1990|1991 | 199211293 [1994|1995]1996/19971 1998} ) /g g5 hr noURS,

. FICAT-| MENT AS R.CA-SORS-| CASUAL LABC : WORKED
ION, SUAL/S.| HIP. k
A CASUAL, . .

bt 2 3 | 4 s 6. 7| - 3. s | 1o | 11 |12 |13 |1a [15] 26 | 27| 18 | 19
! 1, |Monorasnjan Dutta Someswar Dutta | X 11/12/95 Reé_mlar NIL D,K.Das, SDO.,TAOr. - ] - - - - 31 | 3331 304 145] 5/98 [ 3252
i . : e DaIlly FOUR (4) HOURS. Hrs.,

2. |Mrs. Geeta singh Mrs. X 1/4/94 |-dc- NIL ~do- 3 - |- . 1. 130 | 260 | 250 | 204 | 119 5/98 | 2694

o : , . parLy FCUR (4) HOURSD , Hrs..

i 3. |Nazu.Ahmed M&,Mohidul X 1/5/95 |-do- |NIL —do- S - |- - - i- 162 | 28| 289 | 76| 5/98 |35C28
' ’ Islam : S pATL) sIX {(6) :HPURS -|-- SRS, s
4, |Mrs. site Baspu Jogal Baspu - 1/4/94 |-co= NIL -do- i = |- - 312 |312 {302 | 208| 150) ~ "5 08 | 7628 Sweeper
. . : . N ' HRS.
A 5, |Mohendrs Bora Lt.Niranjan III 1/11 /81 [~ae- HMIL -dc-" ' - 61 | 214 |r320-]274 | 301 | 22c| 270 | 130| 5/88 | 7629 | Helper &
1 ' Bora. : : . DAILY FCUR (4)| HOURy., Hres. Cleaner
€. |J agaru Bashpur - Lt Nageswar VI 7/4/94 |-CGO- NIL S.ROY cho‘nc_ik;xuzy - - - ~ 740 | 335 | 312 3307| 121 | .5/96 | 4132 Sweeper
. Bashpur . S.Fhones ) : ) : Hrs, :
7. |Nirudher Rajwar . : - 77756 |~ac- NIT D] . ¥ = p p = - - 375 | 359 | 59| 5/98 | 2772 Cleezner.
- © DAILY FOUR (&) RHOURS Hrs.
. 8. | chakeswar Das Rukeswer Das | VIII |1/6/96 |=do-  [RIL . | -do- } I - |- |- |- 21a| 258 114 5/98 | 2744 —Go- =
t ! : . Hrs.
i 9. |Mrs.shova Devi Lt.Nandarem - 26/2/82 |~co- NIL S.N,Malakar{ 7 HOURS  OAILY FRéM 1982 RO 16098 s/98 | 34020 Sweeper
} P.C.Nesg, sxjx-: D.T. N . 1 _ | urs.
i 10.|Mrs.Kumils Horizan |Lt.Raju Horizan - f1/1/91 |-Go- |WIL | P.N.Barmay,SDE; - - - 300 | 240 | 315 | 3201300 292 | 399 | 10088 “Gom-
C : ' DAILY FOUHR( 4) HOURS. 150 Hrs.

110 ¥rs.prativa Dutta Lt.Norendra vi 24/11/84 ~-Go- | NIL’ 1386| to 1989 =. 92p day ‘water
! Dutte, 310 |13¢ 318 | 302 [ 212 | 343 346 352 356 | 184 28210 Woman .
! DAILY SEVEN(7) HOURS|= 401303 7. HRS. T.D.M. . .
! 12,[ Mrs.M.Das WALt Phatik |- 28/3/87 | —dc- | NIL DAILY FOUR (4) fRs. 5,98 | 10068 Clearer
K 1 ch.Das. ) ’ . HRS. wWater
. women .
; | DT/S8S

{ CERTIFIED THAT IT HAS BEEN VERIFIED & CHECKED FRCM THE AVAILABLE RECORDS 1IN
0/C THE ENLISTED CASUAL LABOURS ON SAMFLE BASIS, A1
C.A.Q. T.D.M, .

TELEQCM DIST. MANAGER

C/0 T.D.M. JORKAR .
OFFICE OF TEE TELECOM DIST,JCRHAT.
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A’hw&;w ¢ — @@ 3 o "37 -
- - §7

Sri R.S. Tripathy
DY+ General Manager, Telecam (Admn.)

0/0 the C.G.Mo¢T.
Guwahati =~ 7.

NoOe X=5/C/CORR/JIR/98=99/10 " Dated at Jorhat the

Sub

Grant Of Temporary status to the casual Mazdoor
(Full tlme)& part timee

e

Yor letter No. ESTT=9/12 dtd. 27/8/98 and
Esrr-»9/12/4 Dated 27/8/98.

With reference to the above the list of casual labours
of full time/part time with details partic ulars are forwarded

herewith for favour of your kind dlsposalo

Enclo =

l. Far full time page
L to8 containing 116 C/L's.

2. Far part time conversim -
into full time page ¥

l to2 containing 12 G/L's.

( K. MON1 )

CMTLQ Jo be dne

=i

st

|



BN Mindatry of
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Ho, 269«4/93~3T”~II(Pt.
Tot

The Chiof Ganeral
“Asgam
GUWAHATT |

Subg Sanction of posts
Legularisation of
48 on 31,3,97 and
Casunl Labourecry

Circlo,

Sirp 
I am directeq to
ODifice letter Hos 2694

above subject apg to sa
Conanfdereq by the Compa

POsts or AGgular Mazdoor g
Statug Hazdoors wo have Ceindleted 1g
3t Temp,” . :
other cand{ticny Stipulateg in the |

ins unchgngug: : ;

A5 o 31,3,97 and to g
Lobeuresy, All

' lotter de, 12.2,.99 Lema

- Thia Lasueqd
Financa, Deptt,

oo g ﬂ{ Doeen.
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e

0O
|- - 20O
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o %}NNEXUKE@@QZﬂ .

Of Indie

/935S rr g

- id%ﬂﬂ

. Sanchar Bmvap, -,
Neaw Delhi-110001

) Dated; 92,2000

Manager Telecen,,

Tolecon, Circle,

of Regular Mazdoors fop
Terp, Statys Casual Mazdoor s
grant of Temp, Status +tp

as on 1,8,99 .. case of As;am-

invise VCurﬂattention to thig
t. 12,299 on the
Aatter hag been

tent author{ty acd decilded to.
Assam to Create
for Fogularising 13 Temp,
¥ears of gervice
Status 'to 672 Cagual

with the ConCurroernce of Internal {
of Telecom, vide their v.0, '

t 2y
4 lu 'Zk ’ic;w .

Yourg faithﬁully{

¥3w4
/

(HAR'DAS'QENGM)

Agave, Dicector General (L¥CH) !
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< ' GOV O INDIA g
“ ~ DEPARTMENT OF TELECOMMUNICATIONS - - : o
OFFICE OF THE TELECOM DISTRICT MANAGER:JORHAT
N, L

TS e

R

E-185/Part-time/CL/99-2000/ ] Dated at Jorhat the 13" Jan’2000.

“In accordance with the instructions contained in the CGM‘T,A Guwahati letter No
ESTT-9/12/pt-1/8 dated 4-11-99," the following part-time Casual labourers are liereby
converted into full-time Casual labours with additional duties as shown against each of them

in Anex- A, to have immediate effect.

SL | Name " of the Part-time Casual labourers
No_| converted jnto full-time C/L~

Officer under whom they are
working

L. | Sri Mono Ranjan Dutta S/O Sri Someswar Dutta. | SDE/Mariani

2. | Mrs Gita Singh W/O Sri R, Singh. ~e--d0-- ..

3. | Sri Nazu Ahmed S/O Md. M. Islam , SDE/Kenduguri

A._| Mis. Sita Basfore W/O Gotilal Basfore | SDE/Mariani at Jorhat
5. _| Sri Mohendra Bora S/O late N. Bora SDE/Kamalabari

6. | Sri Jagnu basfore S/0 Late N. Basfore SDO Phone Jorhat
7._| Sri Nimudhar Rajwar S/O Sri L.B. Rajwar SDE/Kenduguri -

8. | Sri Chakreswar Das S/O Sri Rukeswar Das SDE/Pulibor

9. | Mrs Shova Devi W/O late N. Ram

| DE D-TAX E-10B Jorhat

10._| Mrs. Kumali Horizon W/O late Rishoﬁ Florizon

| SDE Bokakhat

11. | Mrs Prativa Dutta W/O late N, Dutta

SDE (Admn) o/o TDM Jorhat

12. | Mrs. M. Das W/O late P. Das

SDE (TT) Jorhat (For

Copy to :-

DTO/SBS).

(1) The CGMT, Assam Telecom Circle, Guwahati with referénce to his letter No STES- -

912/pt-1/8 dtd 4-17-99.

(2) The DE (Mtce) o/o TDM Jorhat,

(3) The CAO o/o TDM Jorhat,

yd

(4) Sr. AO (Cash) o/o TDM Jorhat. He is requested to make necessary p'aymcnt for the
above Casual Jabours as provided under Rule-331 of P&T FHB Vol-I & '.m»:{'e"r no
circumstances should they are paid through Muster rolls. . F )

(5) The D.E D-Tax Jorhat.

} (1) They are directed ‘ﬁbi 1o engage-any part-
-time casual labours hereafter. Any violation

(6) The SDE Mariani/Lichubari/Kenduguri § of this disciplinary action will be initiated”
Pulibar/Kamala‘bari/Bokakhat/Sibsagar } against them . S

(7)The SDE (Central) Jorhat.
(8) The SDE (TT) Jorhat

(9) The SDE (Admn) o/o TDM Jorhat.

(10)The Incharge DTO Sibsagar,

Cordsted do e thua

'} (2) On their absorption as full-time casual
labour, the contractors service may be with
}- drawn immediately for-the specified jobs as
}  mentioned in Annexure- A :

Divisional Engitfeer (P&A)

O/O the Telecom District Manager:Jorhat

7"

| (

.
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List ol I\/Lml()m'x Completed 240 o hut ot on works g on Ol/Ov9g

...._..:t.ﬁ_ e e

xhdo Otllce N ()i (JK, NMytdeor imthers Nonmg OIA T, 4
| Mo, SN, o .

NS

Farg

B R —

1 ———en
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S5l WA~ o "%«mvﬂx—

V!“ Jm,f\-*’!-‘{ P&&\CM-P O \.(:3 K%pw\/ .

T hdﬂcf 3

Dist, St

t ¢
.

'\3 you arc‘ aware that as per direction g given by Hon’ble CAT Guwahati
Voot Movshali I QA nos 107/98, 112/98, 114/98, 118/98, 120/98, 131/98, 135/98,
136/98, i H/‘)'ﬂ 142/98 145/98, 192/98, 223/98, 269/98 and 293/98 the dcpamncnt

constituted verification committees for different SSAs/units under the circle for.

cr)uduumf, detailed verification/scrutiny about the no. of days of engagement yéar-
wise i different units/offices and also to collect proof/evidence for such casual
tabourer including yourself. The committee verified all the documentary as well as

other proef from the various units/offices and also personally interviewed such casual
Jabourer including you on L . &7, Qs In our ofﬁcc/SSA thc commlttcc

comprised of three members namely, -

(1) Se1 M, C. Modak Asstt. Director Telecom (Wdf'uc) O/O thc CGMJ‘ Guwahatl

(2) Sti L. Payeng, D. E. (P&A), O/O the TDM, Jorhat.
{3} St 1. Baruah, A, O. (Cash), 0/0 the TDM, Jorhat.
e aforesaid committec submitted its report to the dcpamnent dctaxlmg

all about their tmdmgpzoof against cach casual labourer mcludmg you. the detail of

such scrutiny report is enclosed and furnished herewith as in Annexure for your
iformation.

could not be considered fqvomably Please te%@e/ notice that you have not been in

capagement under the department sinee w yeu—have-bcen-chscugaggd-as.

casurt-taboorveith—eflecT from——3+—s~. 9.8 as the department is bound to

consider only the cases of such cligible casu'il Iabourcrs for conferment of TSM
against such vacancies/works.

This 1s done 1 accordance with the Hon’ble trlbunals order and also the

stay/statusquo that was directed to be maintained. L

Unclo ~ Angexure-A. b Lo Y
\ y Deéputy ﬁéﬁcral Manger

’ - O/0 the GM, BSNL, Jorhat

““”*7*3 o L e «77
éé% |

\/om)@f

Under the above circumstances as you could not satisfy the eligibility -
crieria as lajd down in the scheme for conferment of TSM/Regularisation. Your case’

cAnpen o
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of Shri/sm.

2

Details of findings by the verification Committee of Jorhat SSA in casc

e wlolell) 0

~A7_

ANNEXURE - A ,

in the Unit

o e\
/ Office
Duateof [ Authority of | No. of days engaged | Proof of Name & Designation of Reasons in brief as  |Remarks
cnjpagement) engagement jyear wise / month wise] engagement menibers of verification found ineligible B
: documentary committee ey
(A) B) : '
Upto 01-08- (Year/Day | Say ACG-17 1) Name ; Sri M. C. Modak,
98 for | s) forthe . Decsig. : Asstt. Dircctor Telecom
normal cases|  cascs
(Year/Days) Jbecausc of] O/O : The CGMT, Guwahati
stay/status :
quo/not to 2) Namic : Sri D. Paycng,
discngage Desig. : D. E. (P&A),
order O/O : The TDM, Jorhat
passcd by
Hon'ble 3) Name : Sri D. Baruah,
Tribuna! Desig, : A. O. (Cash), ~
O/O : The TDM, Jorhat
1 \ .
J)Qﬂ@é T \ . =\ OV C(,\\"wQO“'\CQ‘:-\’
LN \

Date -

! ﬁé G'WOFAQ‘_ e tJL’;\'\U-Cr\-.-‘. e
) i IS (Q..A\(a Y
. (_D‘_’
Cn«'\hn Q\c‘, LR, ’“‘q
f\«\ Lom~ A~N—e

\'G\ e .'r..r\@
c c.wQ--t.\t\, ~~ N bQ

CC‘.V\,—\‘,.’,CQ_A,\.Q..A.. ’

SY-TER R gAY, (T ) |

Dy. Genetal Manager Telecom, (A«
wraTer, AGIGE W% GG UL 409,97, W
oo tha G. M.
wrege/ Jorhat— 785001

"Signatwe -
Designation :-
Scal Etc. -

Telecom, B.S.MLT
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(A GOYERNMENT OF INDIA ENTERPRISE)
OFEICE OF THE GENERAL MANAGLER
JORHAT TELECOM DISTRICT
JORUAT - 785 001
To

Sri Ma Qe \f(\q v Qerge
VilLBss b axi PO e\pesha Y‘\Q
Thana  —F ~Gal—

Dist. “SerelemS,

As you arc aware that as per direction given by Hon’ble CAT Guwahati
Bench, Guwahati in QA nos 107/98, 112/98, 114/98, 118/98, 120/98, 131/98, 135/98,
136/98, 141/98, 142/98, 145/98, 192/98. 223/98, 269/98 and 293/98 the department
constituted verification committees for different SSAs/units under the circle for
conducting -detailed verification/scruting about the no. of days of cngagement year-
- wise in different units/offices and also to collect proof/evidence for such casual
Jabourer including yoursclf. The committee verified all the documentary as well as
other proof from the various units/offices and also personally interviewed such casual
labourer including you on & . G 25O In our office/SSA, the committce
comprised of three members namely,

(1) Sri M. C. Modak Asstt. Dircctor Telecon (Welfare), O/O the CGMT, Guwahati.
(2) Sr1 D. Payeng, D. . (P&A), O/O the TDM, Jorhat.
(3) Sr1 D. Baruah, A. Q. (Cash), O/O the TDM, Jorhat,

The aforcsaid committec submitted its report to the departnent detailing
all about their finding/proof against cach casual labourer including you. the detail of
such scrutiny report is enclosed and furnished herewith as in Annexure for your
information.

Under the above circumstances as you could not satisfy the eligibility
criteria as laid down in the scheme for conferment of TSM/Regularisation. Your case
could not be considered favourably. Please take notice that you have not been in
cengagement under the department since 1. 5,98 / you-have-beenrdisengaged-as
casuallabeur—with—effect from———3n—c ¢ as (he department is bound to
consider only the cases of such eligible casual labourers for conferment of TEM
against such vacancies/works. :

This 1s done in accordance with the Hon’ble tribunals order and also the
stay/statusquo that was directed to be maintained.

finclo - Annexure-A T
) <l 13,
' Dcf)',u(j'/}(j nal Manger
O/0 the GM, BSNL., Jorhat
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Sri D. Baruals,
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- As you arc awarc that as per direction given by Hon’ble CAT Guwahati
Bench, Guwahati in OA nos 107/98, 112/98, 114/98, 118/98, 120/98, 131/98, 135/98,
136/98, 141/98, 142/98, 145/98, 192/98, 223/98, 269/98 and 293/98 the department
constituted verification committees for different SSAs/units under the circle for
conducting detailed verification/scrutiny about the no. of days of engagement year-
wisc in different units/offices and also to collect proof/fevidence for such casual
Jabourer including yoursclf. The committee verified all the documentary as well as
other proof from the various units/offices and also personally interviewed such casual
labourer including you on Wo S 2V In our office/SSA, the committce
comprised of three' members namely, ) :

(1) Srt M: C: Modak Asstt. Director Telcecom (Wcelfarc), O/O the CGMT, Guwahati.

(2) Sti D. Payeng, D. I, (P&A), O/O the TDM, Jorhat.

(3) Sri D. Baruah, A. O. (Cash), O/O the TDM, Jorhat,

The aforcsaid committee submitted its report to the department detailing
all about their finding/proof against cach casual labourer including you. the detail of
such scrutiny report is enclosed and furnished herewith as in Annexure for your
information,

Under the above circumstances as you could not satisfy the eligibility
criteria as laid down in the scheme for conferment of T SM/Regularisation. Your case
could not be considered favourably. Please\t _ea)ggtice that you have not been in
engagement under the department since . 2V"22 AR/ you have been discngaged as
casual labour with effect from >N vas the department is bound to
consider only the cases of such cligible casual labourers for conferment of TSM
against such vacancies/works.

This 1s donc in accordance with the Hon’blc tribunals order and also the
stay/statusquo that was directed to be maintained.

Enclo :- Annexure-A. ,-~’-\”’"T\},
Dcputﬂ}cncral Manger
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As you arc aware that as per direction given by Hon’ble CAT Guwahati
Beach, Guwahati in OA nos 107/98, 112/98, 114/98, 118/98, 120/98, 131/98, 135/98,
136/98, 141/98, 142/98, 145/98, 192/98, 223/98, 269/98 .and 293/98 the departmcnt
constituted verification comnuﬁcc‘; for different SSAs/units undex the circle for.
conducting detailed verification/scr utiny about the no. of days of chgagement year-: -
wise in different units/offices and also to collect proof/evidence for such casual
labourer including yoursclf. The committee verificd all the. documentary as well as
other proef from thé various units/ofﬁccs and also personally interviewed such casual :
- Tabourer in"'hxding you on <4~ ZK In our ofﬁcc/SSA thc commlttcc .
- eninprised of three members namely, T '
(1Y S ML CL Modak Asstt. Director Telecom (Wx,lfuc) O/O thc CGMT, Guwahah
(L),m 1. Payeng, DUE. (P&A), O/O the TDM, Jorhat.
3) 51 . Baruah, A. Q. (Cash), O/O the TDM, Jorhat. -
The aforcsatd committee submitted its report to the dcpartment detailing
alt about their finding/proof against cach casual labourer including you. the detail of
such serutiny seport is enclosed and furnished herewith as in -Annexure for your -
i formation,

tInder the above circumstances as you could not satisfy the eligibility -
eriteria as faid down in the scheme for conferment of TSM/Rcgularisation. Your case
conld not be considered favourably. Please take notice that you have not been in
cngapement ‘under the department since ¢ & 9B /you—im*ye_—beexrdtseﬁg&ged—as.
casual dzhous—with—effect—from——C- &1 2. ag the department is bound to
consider only the cases of such cl;glblc casual labourers for conferment of TSM '
against such vacancies/works. : L .

This is donce in accordance with thc Hon’ble tubuna]s ofder and also the

/ﬁt«mwmo that was directed to be mamt'lmed , oy U
Enelo = Armexore-A. : g
: : ' 44})\}\’\
, : : - Deputy Gencral Manger
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ANNEXURE - A

Details of findings by the verification Commlttee of Jorhat SSA in case
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As YOUu afrc aware that as per direction given by llon ble CAT (‘uwalmtn
Bench, Guwahati in OA nos 107/98, 112/98, 114/98, 118/98, 120/98, 131/98, 135/98, "
136/98, 141/98, 142/98, 145/98, 192/9%, 223/98, 269/98 and 293/98 the dcpaluncnt
constituted  verification committees for different SSAs/units under the circle for
~ conducting detailed verification/scrutiny about the no. of days of engagement yeat-
wise in different units/offices and also to collect proof/evidence for such casual
labourer including yoursclf. The committee verified all the documentary as well as
other proof from the various units/offices and also personally interviewed such casual
labourer including you on =1 . < .. W . . In our office/SSA, the committce
comprised-of threc members namcly,

(1) Srt M. C. Modak Asstt. Director Tclecom (ngfaxc) 0/0 the CGMF Guwabhati.
(2) Sri D. Payeng, D. E. (P&A), O/O the TDM, Jorhat.
3) SnD Baruah, A. O. (Cash), O/O the TDM, Jorhat.

The aforesaid committee submitted its report to the department detailing
all about their finding/proof against cach casual labourer including you. the detail of
such scrutiny report is enclosed and furnished herewith as in Annexure for your ¥
information.

Under the above circumslances as you could not satisfy the eligibility 1
criteria as laid down i the scheme for \onfumuxt of ISM/I\Lg,ulasz‘llxon Your case ~
could not be considered favourably. I’lease take notice that you have not been in

engagement under the department since |\ & ¢-93 / you-have been dxscng apged-as—

casual - labour—witheffect- ﬁom_-w?ﬂ_:__"ﬂ fa,s, the department 1s is bound 0 ;

consider only the cases of such cligible casual labourers for conferment.of TSM

agunst such vacancies/works. :
This 1s donc 1 accordance with the Hon’ble tubunals order and also the

stay/statusquo that was directed to be maintained.-
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As you are aware Uldl as per derCtIOII given by Hon’blc CAT Guwahati ,;
Bench, Guwahati in OA'nos 107/98, 112/)8 114/98, 118/98, 120/98, 131/98, 135/98,
136/0‘% L41/98, 142/98, 145/98, 192/98 223/98, 269/98 and 293/98 the dcpaltmcnt‘
constituted verification committees for different’ SSAs/units under the circle for .
conductmg detailed vcuﬁcauon/scxutmy about the no. of days of engagement year- -
wise in different units/offices and also to-collect proof/evidence. for such casual .
labourer including yourself. The committee verified all the documentary as well as

- other proof from the various units/offices and also personally interviewed such casual

labourer including .you on <£j. == . 2 K. In our ofﬁcc/SSA the commlttce |

- comprised of three members namely,; == =-mstommv R b

- (1) Srt M. C. Modak Asstt. Director Telccom (Welfarc) 0O/0 ﬂlC CGMT, Guwabhati.
(2) Sri-D. Payeng, D. E. (P&A), O/0 the TDM, Jorhat.
(3) Sri D. Baruah, A. Q. (Cash), O/O the TDM; Jorhat, ,

The aforesaid committee submitted its report to the depar tment dctaxlmg
all about their ﬁndmg/pxoof against cach casual labourer mcludmg you. the detail of
such scrutiny report is enclosed and fumxshed herew1th as in Annexure for your
information,

{Under the above circumstances as you could not. S’ltlsfy the eligibility
criteria as laid down in the scheme for conferment of TSM/Regularisation. Your case
could net be considered f'woulably Please take notice that you have not beer
cngagement under the department since 31-3-9g « / you_hayc.bcc&d;seng%w
casuaL_labeui——wﬂhr-eqﬁfccb—ﬁem———'}r\qﬂ—'ﬁ-g as the department is bound to
consider only the cases of such eligible casual labourers for confermcnt of TSM
against such vacancies/works.

This is doue in accordance with the Hon’ble tubunals oxclcr 'md also the
stay/statusquo that was directed to be maintained.

. N ° . : = y
Enclo - Annexurc-A. ' . , <"\’\\N‘ ha
.. Deputy General Manger
O/O the GM, BSNL, Jorhat
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JORUAT - 785 001
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Dist. R

As you arc aware Umt 'as ‘per direction given by Hon b]c CAT Guwahati
Bench. Guwahati in QA nos }07/‘)8 12/98, 114/98, 118/98, 1’70/% 131/98, 135/98,
136/98, 141798, 142/98, 4‘315‘)&&)9?/9?, 223/98. 269/98 and- ’93/98 the department
constituted vuxﬁmtmn committees: "‘ d]lf’tcm SSAs/units under the circle for
aonductmg detailed ‘cuﬁc—mon/scrurmy dbout the no. of days of engagement year--
wise in different umts/o[ﬁccfef'mc[ also to collect proof/evidence for such casual
labourer including yoursclf.»The dommnﬁcc verified all. the dooumcntaly as well as
other proof from the various }lnxxts/ofﬁces and also personally interviewed such casual
labourer mciudmg you on U\ A qms ln our offcc/SSA‘; the committec
u)mmmd of three members immely 2
A1) S M. C Modak Asste. fhrutm.lckcom (Welfare), (7/() (L« ((‘NH Guwahati.
(7) Sri D, Paveng, D 6 (P&A), 18 the TOM. Jorhat. :
(33 500 Baraah, AL QL (Cash). O/OWETDM. torhat, :
The aforesaid committee submitted its report to the department du'ulmg

all about their ﬁndmuplooi against cach casual labourer mdudmg you. the detail of

such scrutiny report is enclosed and fumlshcd herewith as in Annexuxe for your -
information.

Under the above circumstances as you could not satisfy thc eligibility
crieria as Lud down i the scheme for conferment of TSM/Repularisation. Your case
could not be considered favourably. Please (ake notice that you have not been in
engagenment under the department sinee S 6.8 vou 'ha-vc—bccn*diS'cn-gttged—‘w
casual-labowr with -effect—trom—-—--u=u o .cas the department is bound to
consider only the cases of such chyl)lc CdoUdl tabourcrs for confcum_m of ]SM
agamst such vacancies/works. _

This 1s dene m accordance with the Hon’ble tn )umls order and also the”

stay/statusquo that was dncclul to be maintained.

Iinelo - Atmexure-A, L
) < AL

Deputy General Manger

O the GML BSNLL, Jorhar -
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: Details of findings by the verification Committee of Jorhat SSA in case
a of Shm/Smtf —San ey e AL AN : in the Unit
i - N A A
: / Office GOE (gt e s :
| ' ' o
L X s e P
'\ fxatc of [Autliority of| No. of days engaged | Proof of Name & Designation of | Reasons in briefas |Remarks) -
eogagement| engagement [year wise / month wise| engagement members of verification | . . found ineligible R S
documentar cominittee o
y
(A) (B) . . A
Upto 01-08- {(Year/Day|Say ACG-17|1) Name : Sri M. C. Modak,
98 for s) for the Desig. : Asstt. Director Telecom|’
normal cases| cascs | (Welfare)
|(Year/Days) |because of] 0/Q :Thé CGMT, Guwahali
: stay/status ' : '
quo/not to + [2) Name Sri D. Payeng,
-|disengage, 7| Desig.:D. E. (P&A),
| order | “| O/O :The TDM, Jorhat
passed by B
Hon’ble v #'[3) Name : Sri D. Baruah,
Tribunal Desig. : A. O. (Cash),
; O/0 : The TDM, Jorhat
o N Do e RS G :
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BHARAT SANCHAR NIGAM LIMITED
(A GOVERNMENT OF INDIA ENTERPRIST)
OLEICE OF TIE GENERAL MANAGER
JORBAT TELECOM DISTRICT
JORUAT - 785 001
e e

. ( « (.
S” q\\ \ &:’r& P_:‘. <Yy /\,f\ '
Vill'?}};c.;.‘.:.'d.?,’.ﬁf’iw{l. P 0'. _Q}..\c.(‘-al..'..5,1;.11:\/-'-'.‘u -~
Thana Tyl m b

DiSi . Cﬂ'b(‘\r-\_fx» ) h shn

As you arc aware that as per dircction given by Hon’ble CA'T Guwahati
Bench, Guwahati i OA nos 107/98, 112/98, 114/98, 118/98, 120/98, 131/98, 135/98,
136/98, 141/98, 142/98, 145/98, 192/98, 223/98, 269/98 and 293/98 the departinent
constituted wverification commilttees for different SSAs/units under the circle for
conducting detailed verification/scrutiny about the no. of days of cogagement year-
wisc in different units/offices and alse to collect proof/evidence for such casual
Jabourcr including yourself. The committee verilied all the documentary as well as
other proof from tic various units/offices and also personally interviewed such casual
labourer_including, you on - < 3w -, In our officg/$SA, (hG COMMIICE. o

MMW““’”"“(:WWii%E‘H"(’}T HICEMEMBErRS namely, |
(1) Sri M. C. Moflak Asstt. Dircetor Telecom (Welfure), O/O the CGMT, Guwahati.
(2) Sri D. Payeng, D. 1. (P&A), O/O the TDM, Jorhat.

(3) Sri D. Baruah, A, Q. (Cash), O/O the TDM,_ Jorhat.
The aforcsaid committce submitted its report to the department detailing
all about their finding/proof against cach casual labourer including you. the detail of
such scrutiny report is enclosed and furnished herewith as in Annexure for your

information.

Under the above circumstances as you could not satisfy the cligibility
criteria as laid down in the scheme for conferment of TSM/Regularisation. Your case
could not be considered favourably. Please take notice that you have not been in
cngagement under the department siice V'S 6 -To2 / you-hzwcbcmrd@scngagcd—a3—
casual labour with _effeet—from——t<—t—s+-as the department is bound to
consider only the cases of such cligible casual lTabourers for conferment of TSM

against such vacancies/works.
This is done in accordance with the Hon’ble tribunals order and also the

_stay/statusquo that was directed to be maintained. -
Enclo - Anncxure-A. ‘/gé/\ A |
Deputy General Manger

0O/O the GM, BSNL, Jorhat
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x’ -~ Det

of Shri/Smti. [\\ G, «\\r ~h_ ., - L - in the Unit

ails of lmdméa by the verification Committee of Jorhat SSA in case

/Office S %\, Calole ¢ quhras

Date of [ Authority of| No. of days enpgaged | Proof of Name & Designation of Reasons in brief as chmﬁ‘ﬂt I
Cogagement| engagement fyéar wise / month wise engagement! " members of verifieation - found incligible DA
tvemef s e : documentay commblice
. | | y _ | 1 )
(A) () 1
Upto 01-08- i( Year/Day Sty ACG-17|1) Name : Sti M. C. Maddak,
98 for | s) for the Desig. @ Asstt. Director Telecom
normal cases cascs : (Wclfmo) : _
-|(Year/Days) |because of O/O  : The CGMT, (mwalnln ‘
stay/status |
quo/not 1o 2) Name : Sri D, Payeng,
disengage Desig. : D.E. (P&A),
order . O/Q  : The TNM, Jorhat
passed by | -
Hon'ble 3) Name : Sri D, Baruah,
Tribunal Dusig. 1 A. O. (Cush), *
OO :'The TDM, Jorhat
{ .
2 12 SO E'C“M'”,' . ‘.'DO[".'S 14 Pea. Ng .». (nﬁi\;r.c;__, N Can *c'i‘ foo (2Rl
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" Dy. Gsnetal Manager Telecom, (Admn)
s"ﬂ«»"ﬁ' K W ‘{‘Um‘rv, At e, IR

A . _ -+ = ofo the G. M. Felecom, B.5.N.L.
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' compused of three members namely;

BUARAT SANC IIA R NIG (M LIMITED
* (A GOVERNMENT OF INDIA ENTERPRISE)
OFLICE OF THE GENERAL MANAGER
JORHAT TELECOM DISTRICT
JORHAT -.785 001

’ R o ; 'x ‘3"’ b, <)
-FO - e o .. e 'a“:t(g;?k i
Sri \\ (T 0 \Jc'*;*-k\\_. .
Vill. S\t P, O, ”Rox}a\m Na .

Thana YA G

»' Dlst . ':‘T_'S'r.‘-l\{;;“-\\“ “

As you are aware that as per direction glven by Hon’ble CAT Guwahati

Bench, Guwahai in OA nos 107/98, 112/98, 114/98, 118/98, 120/98, 131/98, 135/98,
136/98, 141/98, 142/98, 145/98, 192/98, 223/98, 269/98 and 293/98 the depaﬂmcnt
constituted verification committees for different SSAs/units under the circle for
conductm&, detailed vcuﬁcauon/scrutmy about the no. of days of engagement yeat-
ise 1n different units/offices. and also to collect proof/evidence -for -such -casual
Jaboum mcluding yourself. The committee verified all the’ documentary. as well as
other proof from the various units/offices and also personally interviewed such-casual
labourer including you on L. . 2w~ In our ofﬁcc/SSA the committee

(1) Sri M. C. Modak Asstt. Director Tclccom (Wclfalc) O/O the CGMT Guwahatx
(2) Sti D. Payeng, D. E. (P&A), O/O the TDM, Jorhat. -
(3) Sri D. Baruah, A. O. (Cash), O/O the TDM, Jorhat.

- The aforesaid committee submitted its. report to the department dctaxhn g
all about their ﬁndmgpxoof against cach casual labourer mcludmg you, the detail of
such scrutiny report is enclosed and fumxshed hercw1th as in Annexure for your
information. : : .
Under the above circumstances. as you could not. satxsfy the eligibility
criteria as laid down in the scheme for conferment of TSM/Regularisation. Your case
could not be considered favomably Please take notice that you have not been in
cngagement under the department since _A . 6. 28/ yeu—havrbccxrdxscngxged—ﬁs
casuat—labour-—with—effectfrom—— £~ ¢ as the department is bound to
consider only the cases of such eligible' casual labourers for confcrment of TSM
against such vacancies/works.

This.is done in accordance with the Hon’ble trlbunals order and also thc
stay/statusquo that was directed to be maintained. '

Enclo ;- Annexure-A. - : RN
Deputy General Manger
O/O the GM, BSNL, Jorhat

At .
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ANNEXURE - A

p/{)clmls of lindings by the verification Committee of Jorhat SSA in Case
O Were s e Co =
of ShrifSmti : B - 3 in the Unit
i EDE (CABRY G- '
/ Office | R
Date of | Authority of| No. of days cngaged | Proof of Name & Designation of  |.;Reasons in bricfas |Remmrhs| -
gagement| cngagement [year wise / month wisc| engagement| members of verification “!t! found ineligible e .
IR documentar | © © __committec L i
Y _
o T ® , ;
Upto 01-08-{(Year/Day|Say ACG-17|1) Name : Sri M. C. Modak, ‘;
98 for | s).for the Desig. : Asstt, Director Telecom : ?
normal cascs| cases (Welfare) i '
(Year/Days) |because of] O/0 : The CGMT, Guwahati
stay/status
quo/not to 2) Name : Sri D. Payeng, .
disengage Desig. : D. E. (P&A), T
order O/0 : The TDM, Jorhat R
passed by .
| Hon’ble | 3) Name : Sri Dy Baruah, o
Tribunal Desig. : A. O. (Cash), e
0/0 :The TDM, Jorhat - b
{ i BT { — t : R N T i
1\ ) \)\;\L’..) RS ING A i . ] 3
(’\ (A 5. :\i‘\:‘c Nca-\7, Be alo e . DA fg\bh.@g{.kbg (eaphe O
’ o . 7\&0 > "‘"\(‘b v
v - : f'\ANx D\C@QM
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AG - \6GS M ‘
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e |
4
AT T7EIT, (qmm) 5
Dy Generai Manager Telecom, (ﬁ.dmn)
: n)'u ", nqlul( Y lf(('{']]’? é,n QR
\o .. D ash ®/0 ihe*G M.. Felecom, BS M4,
Dae - " . g/ Jorhat— #5001
;:f’,zf ngnat:ure -
’ Desxgnauon -
Seal E;c -
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BIHARAT SA NCIIA R NIGAM LIMITIED
(A GOVERNMENT OF INDIA ENTERPRISE)
OFFICE OF THE GENERAL MANA(:'ER.
JORHAT TELECOM DISTRICT
JORHAT - 785 001 .
. l:
To

\’\ R’\c;« QC tdgz__
V111 SQumcH,m.P 0. ’\"’Jdbia)\d\a_. :
Thana S oh_\\:\-k :
Dist. ‘.:\‘em\-r.\_\-.-.:& Q{S”W\f

As you are aware that as pc1 direction given by Hon’ble CAT Guwahati-

Bench, Guwahati in OA nos 107/98, 112/98, 114/98, 118/98, 120/98, 131/98, 135/98,
136/98, 141/98, 142/98, 145/98, 192/98, 223/98, 269/98 and 293/98,thc department
constituted verification -committees for different SSAs/units under the circle for

conducting detailed verification/scrutiny. about the no. of days of engagement year- -

wise in different units/offices and also to collect proof/evidence for such casual

Jabourcr including yoursclf. The committee verified all the documentary as well as

other proof from the various units/offices and also personally interviewed such casual

... Jabourer - includhmuyo'u,.nn \ U IR o J, V= S Tn._mnr....afﬁmj&QA....;thb—quniHf-\e

~ comprised of three members namely,

(1) Sri M. C. Modak Asstt. Director Telccom (Wclfm e), O/0 the CGMT Guwahati.
(2) Sti D. Payeng, D. E. (P&A), O/O the TDM, Jorhat. -
(3) Sri D. Baruah, A. O. (Cash), O/O the TDM, Jorhat. | i
~ The aforesaid committee submitted its report to the department detailing
all about their ﬂndmg/pmof against cach casual labourer including you. the detail of
such scrutiny report is encloscd and furnished herewith as in Annexuxe for your
information.

Under the above circumstances as you could not satlsfy the ehglblhty
criteria as laid down in the scheme for conferment of TSM/Regularisation. Your case
could not be considered favourably. Please take notice that you have not been in
engagement under the department since - ©- ¥A98 / youhave been- diﬂengugadms
casualabour—with—effect from— 5 - L L9 ac—the department is bound to
consider only the cascs of such cligible casual labourers for confcnncnt of TSM
against such vacancies/works. - *

This is done in accordance with the Hon’blc tnbunals or der and also the
stay/statusquo that was directed to be maintained.

Enclo :- A_xmexu.re-A.

Deputy General Manger

0/0 the GM, BSNL, Jorhat
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: ANNEXURE - A
‘ A
' Details of lmdmg)s by the verification. Committee of Jorhat SbA in case
of Shri/Smt. < KD\Q(C L~ G; ‘?ﬁrt in the Unit
/Office__ D 7, Cotolom " Testhad
ite of | Authority of No. of dajs engaged | Proofof Name & Designation ot; T Reasons in briefas |Remmrks A
gement} engagement fycar wise / month wise| engagement| -~ members of verification - | - found inetigible
' documentar committee ; ' 2
_ : Y ‘
(A) B) ' . ‘
Upto 01-08- (Year/Day|Say ACG-17{1) Name : Sri M. C. Modak, . |
98 for | s)for the Desig. : Asstt. Director Telecom
normal cases|  cascs (Welfare) -
(Year/Days) |{because of] O/0 : The CGMT, Guwahati
stay/status . '
quo/not to 2) Name : Sri D. Payeng,
! disengage Desig. : D. E. (P&A),
order O/Q : The TDM, Jorhat
passed by : :
| Hon’ble 3)Name : Sti D. Baruah,
i Tribunal ‘Desig, : A. O. (Cash),
. O/O : The TDM Jorhat
! . Ky
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e | BHARA T SANCIIAR NIGAM LIMITED

(A4 GOVERNMENT OF INDIA ENTERPRISE)
COFFICE OF THE GENERAL MANAGER
JORHAT TELECOM DISTRICT
JORHAT - 785 001

i Ko senaean ety

PN &N (1 a\ "‘"}'_’;\\ .

\/1U \\\ ) S el o P () \\“~\\ o\

_.‘.___C\(c N G ) ‘ » ) ‘r
.] ].ﬂl]a —'S-r ~ e t’—" | o )
Dist. TS . .

As you arc aware that as per direction given by Hon’ble CAT Guwahati
Bench, Guwahati in OA nos 107/98, 112/98, 114/98, 118/98,120/98, 131/98, 135/98,
136/98, 141/98, 142/98, 145/98, 192/98, 223/98, 269/98 and 293/98 the department
cm;st.tmed verification committees for different SSAs/units under the circle for
conducting detailed verification/scrutiny about the no. of days of cngagement year-
wise in different units/offices and also to collect proofievidence for such casual
labourer including yourself. The committee verified ail the documentary as well as"
other proof from the various units/offices and also personally interviewed such casud ,
Jabourer including you on” A+ S TYe- iy our ofﬁcc/SSA the comnnttcw .
comprised of three members nhmely B
(1) Sri M. C. Modak Asstt. Director Telecom (Welfare), O/O the CGMT Guwahah )
(2) Sui D. Payeng, D. E. P&A) O/0 the TDM, Jorhat. o 2
(3) Sri D. Baruah, A. Q. (Cash), O/O the TDM, Jorhat: L ‘ "
The aforcsaid committec submitted its report to the dcpartment detailing
all about their finding/proof against cach casual labourer mcludmg you. the dctail of
such scxutmy report is enclosed and furnished herewith as in Annexure f01 your
informa uon ‘

Under thc above circumstances as you u,ould not satisfy the eligibility

criteria as Jaid down in the scheme for conferment of TSM/Regularisation. Your case

could not be considered favowably Please take notice that you have not been in
cngagement under the dcl)anmcnt since  ®- 6 .y eu—hac—beeﬁ—&teeﬁg-age-d—as
cacual labour with—effect—from > L‘-—-“as the depamnent i1s bound to
consider.only the cases of such eligible casual labourers for confcrmcm of TSM
against such vacancies/works.” -

This is donc in ac»udancc with the Hon’ blc mbuna]s mdcx and also the
sta\/slatusquo 1hat was directed to be maintained.

Inclo - Annexure-A, AT
’ Dcput?Géh(‘(:}ﬁ'l‘l\/lanuu
O /O Lhe GM BSNL, Jorhat

i
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ANNEXURE-A ~

;;éq_,

Details of findings by the verification Committee :éf JOert SSA in case

__in the Unit

S we CCB ."Sc"xﬁ.n..&—

\AOQ()\M [Rux V0 qbffb/\o\/ L

/ Office -
~ Date of | Authority of| No. of days engaged { Proof of Name & Designation of : Reasons in brief as |Remsrks| = -
engggement; cngagement fyear wise / month wise{engagement members of verification . found incligible DAE S
' documentar committee ‘
Yy
(A) ® 1 ,_
{Upto 01-08-|(Year/Day|Say ACG-17|1) Name : Sri M. C. Modak, ,
98 for | s)7or the Desig. : Asstt. Director Telecom
normal cases| cascs . (Welfare)
(Year/Days) |because of} 0/0 : The CGMT, Guwahau
stay/status ;
quo/not to 2) Name : Sri D. Paycng,
disengage Desig. : D. E. (P&A),
order O/0 : The TDM, Jorhat
passed by
Hon'ble “13) Name : Sri D. Baruah,
Tribunal Desig. : A. O. (Cash), o
i /O :The TDM, Jorhat | °* )
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BHARAT SANCHAR NIGAM LIMITED
- (A GOVERNMENT OF INDIA ENTERPRISE)
OFFICE OF THE GENERAL MANAGER
JORHAT TELECOM DISTRICT
JORHAT - 785 001

To '

Sri MohaL %6\57\‘/ .

Vill. K\\n.rz_Kf\ohv\.P 0. d\o@»«aﬂ\
Thana ':SQ‘Q(/\-&

Dist. f'som\\\é— e,

As you arc aware that as per direction given by Hon'ble CAT Guwahati
Bench, Guwahati in OA nos 107/98, 112/98, 114/98, 118/98, 120/98, 131/98, 135/98,
136/98, 141/98. 142/98., 115/98, 192/98, 223/98, 269/98 and 293/98 thé department
constituted verification commirtees for differént SSAs/units under the circle for
conducting detailed verification/serutiny about the no. of days of engagement year-

©wise in different unitsioffices and also to collect prooffevidence for such casual

labourer including yoursclf. The committee verificd all the documentary as well as
other proof from the various units/oftices and also personally interviewed such casual
labourer including you on M-S -2¥ . In our officc/SSA, tlie committee
comprised of three members namely,

(1) Sri M. C. Modak Asstt. Director Telccom (Wclf’ue) 0/0 the. CGMf Guwabhati.

(2) St D. Payeng, D. ££. (P&A), O/O the TDM, Jorhat.

(3) Sri D. Baruah, A. O. (Cash), O/O the TDM, Jorhat.

The aforesaid committee submitted its report to the department detailing
all about their f’mdmg/ptoof against cach casual labourer including you. the-detail of
such scrutiny report is enclosed and furmshcd herewith as in Annexure for your
information.

Under the above circumstances as you could not satisfy the ‘eligibility
criteria as faid <lown in the scheme for conferment of TSM/Regularisation. Your case
could not be considercd favourably. Please take notice that you have not been in

cngagement under the department since \- &g /yeu—haw—beea—dmengaged—ab

casuauabetli--wathﬂiui_ﬁ@m-—«—&%%%«as the department is bound to-

consider only the casces of such dlblblc casual labourers for confcxmcnt of TSM .

against such vacancies/works.

This is don¢ in accordance with the Hon’blc tribunals: oxdcr?and also the
sl(w/statusquo that was directed to be maintained. {

. {I '
Enclo - Annexure-A. e
, Dcp%‘ral Manger

~ 0/0O the GM, BSNL, Jorhat
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Details of findings by the verification Committee of Jorhat SSA in case
of Shri/Smmti. Meban & STA— ' . in the Unit
COfficc S DE_Ce bl ,%jd“ﬂ\'mﬁ—;
“ate of Aum‘drityr;f "No. of days e;:gﬂécd Proofof |  Name & Désignaﬁon of ', " Reasons in brief as Rzmum, .
engagement| engagement |year wise / month wise cngagement members of verification ~ found ineligible A A
documentar committce o :
Y
(A) (B) v .
Upto 01-08-[(Year/Day|Say ACG-17{1) Name : Sri M. C. Modak,
98 for ) for the | Desig. : Asstt. Director Telecom
normal cases|  coses (Welfare)
(Year/Days) |because of ! O/0 :The CGMT, Guwahati |
stay/status
\ quo/not to 2) Name : Sri D. Payeng,
disengage Desig. : D. E. (P&A),
order O/O : The TDM, Jorhat
passed by : .
Hon’ble 3) Name : Sti D, Baruah,
Tribunal Desig. : A. O. (Cash),
.| O/O .:The TDM, Jorhat
, ;
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Dy Ganb:al Manager T eJecirm YAdmn)
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: ofo’ the‘G._MA. Jelecom, |B.5.N.L,
Da,t\c, o D‘\ |2 ot , ' ‘AR Joshat— 265001,
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BUARAT SANCHAR NIGAM LIMITED
(4 GOVERNMENT OF INDIA ENTERPRISE) ~ *
OFFICE OF THE GENERAL MANAGER
JORHAT TELECOM DISTRICT
JORHAT - 785 001

To Bovah -
\'\K\Q - Q« = €D T -Xekuoma

Vﬂ. NW Sl P 0 ER ensS A ~x
. N
Thana a o SeCas -
Djst. B N _.S.-O'“\Cl\dl-&~ .

As you arc aware that as.per direction given by Hon’ble CAT Guwalhati
Bench, Guwahati i OA nos 107/98, 112/98, 114/98, 118/98, 120/98, 131/98, 135/98,
136/98, 141/98, 142/98, 145/98, 192/98, 223/98, 269/98 and 293/98 the department
constituted verification committees for different SSAs/units under the circle for
conductmg dctallcd verification/scrutiny. about the no. of days of eugaj,cmcnt year-
wise in dxfﬂ:lent units/offices and also to collect proof/evidence for such casual

labourer mcludmg yoursclf. The committee verified all the docummtary as well as

other proof from the various units/offices and also personally interviewed such casual
labourer including you -on ‘.S, 2N\ .- In our ofﬁcc/SSA rhc committee
compnsed of three members namely,

(1) Srt M. C. Modak Asstt. Director Telecom (Wulfarc) 0/0 the CGMT Guwahan

(2) Sri D. Payeng,.D. E. (P&A), O/O the TDM, Jorhat. R -

(3) Sr1 D. Baruah; A. O. (Cash), O/O the TDM, Jorhat. *

‘The aféresaid committee submitted its report to the department dctzulmg'

all about their fmdmg/ploof against cach casual labourer: mcludmg you. the detail of
such scrutiny report is cncloscd and fumished. herew1th as 'in Anncxure for your
information. : - :

, Underithe above circumstances as you could not satisfy the eligibility
criteria as laid down in the scheme for conferment of TSM/Regularisation. Your case

-could not be considered favourably. Please take notice that you have not been in

cngagement under the department since S - 6 . GR / xeu-ha»c-bem—dxsengdg@ddas
casual labour—with-effeet—from— < - 6.9 Ras—the department is bound to
consider only the cases of such cligible casual labouxcxs for oonfcrmcnt of TSM
against such vacancies/works. o

This 1s donc in accordance with the Hon’ble tribunal_é order and also the _

stay/statusquo that was dirccted to be maintained.

Enclo- Annexure-A. o o
| Dcputy General Manger

O/0 the GM, BSNL, Jorhat |
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ANNEXURE - A o __,}3“,
< . KR
} Details of ﬁndmgs by the vuxﬁcatlon Coniinittee of Jorhat SSA in case
of Shri/Smtf” Dhinew (Sascwdy {B‘ﬁ’o‘h i in the Unit
- / Office S®E ( C\ ‘ ’Xﬁi\ R
Date of | Authority of| No. of days engaged | Proofof - Name & Designation'of || :Reasons in briefas |Remzeis] ‘
engsgement| engagement [year wise / month wise| engagement members of verification . | | found ineligible D A
documentar committee 1 -
y :
(GY I ) , e
Upto 01-08- {(Year/Day|Say ACG-17{1) Name : Sri M. C. Modak, | .
98 for | s) for the Desig. : Asstt. Director Telecom|
normal cases| cases - (Welfare) .
{(Year/Days) |because of] » 0/0 : The CGMT, Guwahati
- stay/status :
quo/not to " 12) Name : Sri D. Payeng,
~ {disengage Desig. : D. E. (P&A),
order 0O/0 : The TDM, Jorhat™ -
passed by o
Hon’ble 3) Name : Sri D. Baruah,
Tribunal Desig. : A. O. (Cash), R
; : /O : The TDM, Jorhat s f
i i i : . ol ':‘~
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, ST-FETIIWF TTENTT, (THIGA)
Dy. General Manager Telecom, (Admn)
‘4""-:\", ~‘§!':7:."sza. qaary, at, X i, G0
0/0 the'G. M.. Felccom, B.S.N.L.
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BHARAT SANCIIAR NI(’AM LIMITED
(A GOYERNMENT OF INDIA ENTERPRISE)
OFFICE OF 111K GENERAL MANAGER
JORHAT TELECOM DISTRICT

JORHAT - 785 001

To ' ,

Sri_Nefa ket LN

Vill. §damors P O. v\r\tb@wmr.
Thana Seotetba ot

DlSt- AN Cj\"ﬁ&\f\_- : W&ﬁ'\ ,

~As you are aware that as per direction given by Hon’ble CAT Guwahati
Bench, Guwahati in OA nos 107/98, 112/98, 114/98, 118/98, 120/98, 131/98, 135/98,
136/98 141/98, 142/98, 145/98; 192/98, 223/98, 269/98 «md 293/98 the dcp'-nlmcnt
constituted verification committecs for different SSAs/units under the, circle for
conducung detailed verification/scrutiny about the no. of days of cngagement ycar-
wise in different units/offices and also to collect proof/evidence for such casual
labourer including yoursclf. The committee verificd all the documentary as well as
other proof from the various units/offices and also personally interviewed such casual

labourer including you on = -<c-5vc . In our ofﬁcc/SSA thc committee
comprised of three members namely, |

(1) Sri M. C. Modak Asstt. Director Tclécom (Welfare), O/Q the CGMT, Guwahah
(2) Sti D. Payeng, D. E. (P&A), O/O the TDM, Jorhat.
-(3) Sti D. Baruah, A. O. (Cash), O/O the TDM, Jorhat.

“The aforcsaid committee submitted its report to the dcpzu tment detailing
all about their finding/proof against cach casual labourer mcludmg you. the dctail of
such scrutiny report is cnclosed and furnished hcrcthh as in -Annexure for your
information.

Under the above circumstances as you could not satisfy the eligibility
criteria as Jaid down in the scheme for conferment of T SM/chDul'u;satlon Your casc
could not be considered favomably Please take notice that you have not been in

- engagement under the dcpdmncnt since 5 o g/ you-have—bccn—dlsengaged -as
casual——labeur~w1th~cffect—-ﬁom-g——¢g~%— as the department is bound to
consider only the cases of such cligible casual labourers fou confcrment of TSM
against such vacancics/works.

This ts done in accordance with the Hon®ble. tnbundls order and also the
stay/statusquo that was directed to be maintained.

Zove

Enclo :- Annexure-A. . S (——(ﬁi’“
o : ~ Deputy General Manger

Q/0 the GM, BSNL, Jorhat

T
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Details of ﬁndmgs by the verification Lommlttee of Jorhat SSA'in case
of Shri/Smti- N (£ e Kenlz (4 oz | o in the Unit
/ OfﬁCC =D = 5 Ce (o e . Q(JY:—':XDJ:.Q-\:L
Rate of Auﬂmrity of | No. of days engaged l’rbof of Name & Designation of . ;'Rcason;c in bricfas |Renuerks|
engagement; cngagement jyear wise / month wis¢| engagement members of verification | - found ineligible O S
' ' documentar ~ committee ' -
y
(A) (B) : 7 . :
Upto 01-08- [ Year/Day|Say ACG-17|1) Name : Sri M. C. Modak,
98 for  {s)forthe| . Desig. @ Asstt, Director Telecom
normal cases] cascs : (Welfare)
(Year/Days) [because of] O/O0  : The CGMT, Guwahati
v stay/status :
quo/not to 2) Name : Sri D. Payeng,
disengage Desig. : D. E. (P&A),
order O/0  :The TDM, Jorhat
passed by .
Hon’ble | ~ |3) Name : Sri D. Baruah,
Tribunal | - Desig. : A. O. (Cash),
O/O  : The TDM, Jorhat
. \ ! : .
"Véib SDE G, | Boas A 1f . As mbovel  NOY Conople el Ludorked
jcﬂk.** nod : : 24U o &Lee 98 bea
_ S '
' | QWQ Pre ce ccua
' \ o v v v Qo (=W WP ck
A2— 2, Lenn § e Cwu
9oy - 1Y o 7\ \ Ve < chns.(&cn
lanert — N -
119G
A=l — W
\C}\C‘)"‘" \"'} (v.'s i
la9g— 1S4
WA

II-HGIR T Trarwre, (e
Dy Ganeml Manager Telecom, (Admn)
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BHARAT SANCITAR NIGAM LIMITED
(A GOVERNMENT OF INDIA ENTERPRISE)
OFFICE OF THE GENERAL MANAGER
JORHAT TELECOM DISTRICT
\ JORIAT - 785 001

To :
Sri \"7 0\0 \ %c_ﬁ\ r\()\/ -
Vﬂ] "\ ::s:\ ANEN LMP O {\Q QA T N *\/\:\,
Thana ""S',NL('M S T\

Dist. I s VR

As you arc aware that as per direction given by Hon’ blc CAT Guwahati

Bench, Guwahati in OA nos 107/98, 112/98, 114/98, 118/98, 120/98, 131/98, 135/98,

136/98, 141/98, 142/98, 145/98, 192/98, 223/98, 269/98 and 293/98 the dcpartment

- constituted verification committees for different SSAs/units under the circle for -

conducting detailed verification/scrutiny about the no. of days of engagement year-

wise in different units/offices and also to collect proof/evidence for such casual

labourer including, youlsclf The committee verified all the documentary as well as
other proof from the various mnts/ofﬁccs and also personally interviewed such casual
labourer including you on 4~ ¢ .2y In our ofﬁcc/SSA the commlﬂcc
comprised of threc members namely, - 4

(1) Sri M. C. Modak Asstt. Director Telecom (Wc,lfaxc) O/O the CGMT, Guwahati.

(2) Sti D. Payeng, D. E. (P&A), O/O the TDM, Jorhat.

(3) Sri D. Baruah, A. O. (Cash), O/O thc TDM, Jorhat.

, The aforesaid committe¢ submitted its report to the department detailing
all about their ﬁndmg/ploof against cach casual labourer mcludmg you. the detail of
such scrutiny report is enclosed and furnished herewith as in Annexure fox your
information, i

Under the above.circumstances as you could not‘satisfy the cligibiljty\
criteria as laid down in the scheme for conferment of TSM/Regularisation. Your case
could not be considered favourably. Please take notice that you have not been in
cngagement undcx the dcpaﬂmcnt since \.. S~ . A8/ you—have-been—drscngagcﬂ‘as
casual labour. wit — ~—~r—-ﬁ-—as the department is bound to
consider only the-cascs of such cligible casual labourers for confcxmcnt of TSM

against such vacancies/works.

This is done in accordance with the Hon’ble tribunals ordcr and also the
stay/statusquo that was directed to be maintained. : ’
Enclo - Ammexure-A. : S : . =
' | chutfy@cifl:},ﬁf Manger
- O/0 the GM, BSNL, Jorhat
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Details of findings by the verifi catlon Committee of Jorhat SSA in case
of ShrifSmtt” W oloi~ \\.,.V\,,o\/ . intheUnit
. N . C v :
/ Office SHop (
Thato of | Authority of| No. of days engaged | Proofof |  Name & Designation of _ | Reasons in bricfas |Remzphs] -
Jengegement) engagement Jycar wise / month wise| engagement | members of verification " found incligible O e
‘ {documentar committee - ‘ -
N . y .
@ 1 ® 1 _
Upto 01-08- ((Year/Day|{Say ACG-17|1) Name : Sri-M. C. Modak, ,
98 for s) for the : Desig. : Asstt. Director Telecom
normal cases| cases {Welfare) B
(Year/Days) [because of] ' O/0 : The CGMT, Guwahati |
stay/status|’
quo/not to 2) Name : Sri D. Payeng,
{disengage Desig. : D.'E. (P&A),
.order O/O : The TDM, Jorhat
passed by
Hon’ble 3) Namo : Sri D. Baruah,
Tribunal Desig. @ A. O. (Cash),
- 0/0 :The T‘DM, Jorhat
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As YOU 2rC aware that as per direction given by ITea'tle CAT Guwe
Bench, Guwahali in OA nos 107/28, 112/98, 114/98, 118/73, 120/73, 131/5%, '5/573
124/98, 141/98, 142/98, 145/9%, 192/98, 223/93, 269/93 and 293/02 the depesihon
constituled verification commitices for differcnt S3A®/units uncer the <k «,3.,
conducting detailed verification/scrutiny about the no. of deys of engspemant yord-
wise in different uniis/olfices nd aiso 10 co"nvt proo:lev'f‘cr ‘fcs: Such oo
Jabourer including yourself, The commitice verificd alf the dosumentny wg el oor
other preof from (he vaiious \.m(:‘/ofﬂc ¢s and alzo personally ind cw*f""c SIS
labourer including you on 4% =5+ =W T our office/S3A, the c':.'}‘-fi"'."vc
compriscd of (hiree members uamcly,

(1) Sri M. €. Modak Assit. Diteeior Telecom (Wellere), GO the CGIMT, Gurer e 2,
(2) Sti D. Payeng, D, E. (F&A), O/0 the TDM, Jorhat.
(Y Sti 1, Baruah, AL QL (Cashy, /O the TDM, Jothat,

‘The aforesaid commitiee submitied its report (o the deparlinent detniling
all about their finding/proof against cach casval Jabourer including yo iizc sl
such scrutiny report is cnclosed and furnished bercwith as in Ann ¢ ofor et
information,

‘)

MY o

Under the above circumstances as you could not setisfy ive eiiginii’y
criteria as Jaid down in the scheme for coi nferment f TSM/Regularisation. Your cose
cpuld not be considered favor uuLly Jease l r\l notice that veu base not boen in
engagement under the depaciment sinee _ \-&-“17 / vouhuyve-bennsG “"“;;:;";‘4- 3
casual Jabour—witire{fect—lonr—__—— _as the departnent is tound 1o
consider only the cases of such clipible casual lzbourcrs for cenferment of FEM
apainst such vacancies/woiks.

This s (lonc in accordance with the 11on’ble tribursts order and aisy ihe
stay/statusquo that was dirceted (0 bé maintairad.

Faclo - Aanexure-A. . i

. N BN T T
Q(H'\H(\],’ (‘lk‘;‘ AR B I

QIO the GM, BENL, Jos =i
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(4 GOVERNMENT OF INDIA ENTERPRISE)
OFFICE OF T1E GENERAL MANAGER
JORIAT TELECOM DISTRICT
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. As you arc awarc that as per direction given by Hon’ble CAT Guwahati

Blilldl Guwahati in OA nos 107/98, 112/98, 114/98, 118/98, 120/98, 131/98, 135/98,
136/98, 141/98, 142/98, 145/98, 192/98, 223/98, 269/98 and 293/98 the department
“constituted verification committees for different SSAs/units: under- the circle for
muduumg_ detailed verification/scrutiny about the no. of days of engagement year-
wise in different units/offices and also to collect proof/evidence for such casual
tabiourer mc.lmlmg yoursclf. The committee verified all the documentary as well as
other proot from the various units/offices and also personally interviewed such casual
labourer including you on “A-<. 2 o0 In our ofﬁcc/SSA the commlttcc

comprised of three members namely; -« - - meemes o o S
(£} 81 M. C. Modak Asstt. Director Tclecom (Wulf'uc) O/O thc CGMI‘ Guwahatt
(2) 511 D). Payeng, D. E. (P&A), O/0 the TDM, Jorhat.

(3) 8ri ). Baruah, A. O. (Cash), O/O the TDM, Jorhat. ,
The aforesaid committee submitted its report to the department detailing

all about thejr ﬁndmgpxoof against cach casual labourer mcludmg you. the detail of
nm‘h «cm(mv report is enclosed and furnished herewith as in Annexure for your

--uu,!..uh

Under tlu, above circumstances as you could not sthsfy the eligibility
critesia as laid'down in the scheme for conferment of TSM/Regularisation. Your case
wuld not be considered fdvoumbly Please take notice that you have not been in

ngagement under the department since 5+ & -4y / you-have-been- dlscngagcdms
asudl dabour—with_effect from 15 c . ey g as the department is bound to .
consider only the cases of such cligible casual labourers for conferment of TSM
against such vacancies/works. '
: This 1s done in accordance with the Hon’ble tribunals ordcr and also the
stay/statusquo that was directed (o be maintained.

Faclo - Annexure-A. o /}J\/
Dcm&\lcral Manger

O/0 the GM, BSNL, Jorhat
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ANNEXURE - A

Details of findings by the vetification Committee of J drhat S_SA in case
BANEeY *_jn the Unit
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ate of | Anthority of No. of days engaged | Proof of Name &Vliesignation of . ;Re\asons'in bricfas |Rempeks| .:

sgoment] engagoment {vesr wise / month wise| engagement

members of verification - | " found ineligible
documentar committee - 'g, o

- e fA) (B -

Upto 01-08- [ Year/Day|Say ACG-17 l)"Numc TS M. C. Modak,r T
98 for s) for the Desig. : Asstt. Director Teleconi
normal cases|  cases - (Welfare) '

(Yeor/Days) {because of ' 0/0 : The CGMT, Guwahati
‘ stay/status _ '
quo/not to 2) Name : Sri D. Payeng, X
disengage Desig. : D. E. (P&A),
order O/O  : The TDM, Jorhat
passed by : : '
Hon'ble “13) Name : Sri D. Baruah, '

-1 Tribunal Desig. : A, O. (Cash),

O/O : '_r he T‘DM, Jorhat
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As you are aware that as per direction given by Hon’ble CAT Guwahati

Bench, Guwahati in OA nos 107/98, 112/98, 114/98, 118/98, 120/98, 131/98, 135798,

136/98, 141/98, 142/98, 145/98, 192/98, 223/98, 269/98 and 293/98 the department
constituted  verification committees for different SSAs/units under the circle for
conducting detailed verification/scrutiny about the 1o, of days of cngagement year-

wise in different units/offices and also to collect proof/evidence for such casual

labourer including yourself. The committee verified all the documentary as well as

other proof from the various units/offices and also personally interviewed such casual
RSB O GurerE i eludin ghyousion i Sy 6 DDl ‘In L’.om{ﬁéfﬁcc/SS A:: the. committee

, comprised of three members namely,

(1) Sri M. C. Modak Asstt. Director Telecom (Welfare), O/O the CGMT ,» Guwahati,
"’bj’;ﬁ'ﬁ"' Vg i (2) S“D'qu Cng,,D ‘”"E"‘(B&'AL“O/ O“ﬂle“:mlvimj.orlwtétt-?’:'?."5‘4-‘-"W"’;"*Wu&'c:quxwm.., .
b YL . (R .

LAY

P

#4(3)"SH D Baruah, A, O, (Cash), O/O the TDM, Jorhat,
The aforesaid committee submitted its report to the department detailing

all about their finding/proof against cach casual labourer including you. the detail of

such scrutiny report is enclosed and fumished herewith as in Annexure for your
information.

'8
P

Under the above circumstances as you could not satisfy the eligibility
critcria as laid down in the scheme for coniferment of TSM/Regularisation. Your case
could not be considered favourably. Please take notice that you have not been in
engagement under the department since B 6.a8 / yﬁtt-i’ra’v‘e—beeﬂ'—diseﬂgagcd as
caSuaL_labom‘—-witl‘r—eé’fee{‘—-#en% “as the department is bound to
consider only the cases of such cligible casual labourers for conferment of TSM
against such vacancies/works.

This s done in accordunce with the Hon’ble tribunals order and also the
stay/statusquo that was directed to be maintained, :

TR, -l
AR A

- - TDeputy General Manger
Ve O/0 the GM, BSNL, Jorhat

Gl

Enclo :- Annexure-A.
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ANNEXURE - A

Details of findings by the verification Committee of Jorhat SSA in case
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normial cases|  cascs (Wellare)
(Year/Days) |because of] 0/0 : The CGMT, Guwahati
‘ stay/status : ,
quo/not tol 2) Name : Sri D. Paysng,
disengage Desig. : D. E. (P&A), )
order | 0O/0 * : The TDM, Jorhat .
passed by
Hon’ble 13) Name : Sri D. Barual,
Tribunal | Desig. : A. O. (Cash),
. 0/0 : The TDM, Jorhat
g ] i
2\an  sTo® SSINERTY
’3<\~<\<\°' . \_8 (
y. =220 De~ NO\" CWQQ‘ 20 oo\(r.,_
m&mmm&m Silbvin ot S mi s e o .:. AN Y
- WE S “““ e wo &2
A _\E B¢ OJW:S Q\eecoe‘lh‘s
Qg - \O"- \ \&c-x‘ a N —
(g DAL \ SO WY . 2 4
:’4:2‘:}-&%:"1:3*"*1"43 r'\ G""'"“TB "T"" 'h:—l-\‘.mun-:&f" M‘fﬂ" “‘”""”““‘G o wides, LR C&}‘ »’Q'
GV 2 \Rs C'C)\:\'m\c‘l‘l‘(g
AG— O v
—eee
W

Dy. Ganer

0w th ey

' o/o0 the
LY

al’ Manager Teleoom (Admn)

|la u, LRSI R m.'.\',’{“:n
G M. Yelecum, B.3.N.AL.

@R/ Jorhdi— )55001

! ngnature -

Desi gnatmn -

Seal

E;c -

3 L
T R
Yerwa Yt

o
SRR,
B g

T

e
i



Date of Ordera This the llch Day of April 2002
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GUWAHATI BKNCH

Original Application No.427 of 2001

. HON'BLE MR.D.N. CHOWDHURY VICL_.CHAIRMAN
! OE‘BLA:. MR.K.K.SHARKA. ALMINISTRATIVE H}:.MBLR

Shri Nirmal Chaﬁdrﬁ73a~u¢4t& 22 ornera).

)'-v

$/0.5ri Rasesgwar Barvah
Resident of Village uuteragaon

PeOs Takelagaon., !
Dist.Joprhar, Assam
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(The applicants. are ﬂll Casual empdoyees of the
Bharat Sanchar Kigam Ltd (in short BS'NI-). Jorhat’

(SSA)

i

By Advocate Mr.N. Singh. Mr.3 Ko Ohoah
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The Union of Indi&»

‘Through the Secretary to the

”~ea
v “te L In di . b S
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Ministry of’ Communicat1on

Department of Teleccmmunication

New Delhi.

The Chief General Maﬁager
Asgsam Circle,

Govt. of India

Department of Tel ecommunication
Ulubari, Guwahati

The General Manager

8harat Sanchar Nigam Limited
Jorhat Telecam Distidict
Horhat-785001

Tha Deputy Generallnaﬁqgar(édmn),

Bharat Sanchar Migém Limited
Jorhat Telecom District
Jorhat-785001.

Q R DK R

CHOWHDURY J.(V.C,)3

By Advocate Mr.B.C.Pathalk, Addl,CGeS.Ce
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Heard Mzwﬁ,sihgh learned couhgel appearing on

behalf of the applicant and also Mr.B.C.?dthak.learned

%, ) Joéaoﬁm
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A. the claim of .

v T N

Addl.C.C.5.C. for the Respondents., UpOn hearing the lonrm-:l

counsel for Lhe partden and on conylderatlicn of material-

on record we are of the opindon that tﬂ'x/!urthcr,probc‘. inte

the applicants {u required to be undergone ,

2. This

%f%

order we have passed {n view of the forwarding

(Annexure 3) Memo NO.X-S/C/RR498-99/101 Jorhat dated pi1

signed by Sr.Telecom District 'Manager, Jor&at. whereby tho

list of the Casual Labourers/Full Time/part Time with detaile
.- } ’ ’

particulars wac forwarded, The atoresald communication also -

indicated the detailad particulars of their services duly

endorsed and certiffed t'.he authenticity of the facts ohodked
) RS .

‘
.

with available in.record. In view of the facts cited above we

fgei that the Case =f the,

Y

applicants are required to be

" re~checked by taking into conf!{

daratien the documents ana . |
[ Ao R

L El

o .
giving the Opportunity to the ‘applicant to fustify their

w"N.\

; tCaseé with’ “supportIng the mau’:rulals. With

&

the.o'b:;ervatlons "4
Iy 'ﬁade above, the applicaticn .Giapcsed of with dlroctions to

tho rospordentn to vorify the

¢
applicants may

t.‘lalm of tho applicants. 1he | 3

also personally foove the department with

representation {in writting narrating all facts within one

month. The respondents Mmay examine the representations as

carly as possible preferably within one manth from the date

Of receipt of the representaticn and pass a reasoned arder

. and communicate the same to the applicants,

]
30

The application is accnrr\lngly. dicspcued of. Atharn sl

however, QKo md(\z AL Lo vosts,
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OFFICE OF TIIE GENERAL MANAGER ;ﬂ :

JORUAT TELECOM DISTRICT e
JORNAT - 785001 TTE
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As you are aware that as per directjon given by Hon'ble CAT Gu{
O Nosc 427/2001. the department consitued the re-verification Committee for this. SSA for
conducting detailed re-verification / scrutiny-
differentoffices and also to collect prool / evidence for such casual laboterer including yoursclf, The.
Committee re-verified all the documentary as we
serutinized your application & other documents

as submitted by you, The re-verification Commilttee
comprised of following three members namely : S o :

finn

FooSi ML CloModak, Assistant Dircctor Telecoin (Welfare), o/o 1]
’ Guwahati, " oL
20 S D Payeng, DE (M., ofa the GMTD, BSNL, Jorhat,

3o St DL Baruah, Sy, AOSBP), oo the GMTD, BSNL, Jorhat.

The aforesaid Committee, has submitied its report to the department detailing all about their
finding 7 proal apainst cach casual labouter including you. The detail of such re-examinatidi;/ re-

verification/ serutiny report is enclosed -and fumished herewith as in 'Annexure’ ~-, A for your
information, : S . g

Under the above circumstances as you could not satisfy (l

we cligibility criteria as laid down in
the scheme Tor conferment of TSM / Regularization, Y

i’h?:].‘:(‘ /,[ukn‘,_,__ Botice that you have not been in cngagement under. the dcpar(nwnl,sincc
LS
' BT
;‘:‘ff: 4 :
:’ifl::’ ; i ]
- | T ‘Qx/ -
7 Depaty Geatedl Mannyer.

()/n (he (J{\l'l'“,'_HHNL
Florhat - 785 001,
VI-AgITHEE K1AATY, (weraw)

vahati Branch Guwahai in
about the no. of days of ‘engagement year. wise in
Yo

II'as other proof from the various uni(/ officc and .

"c CGMT, /\ssanf Circle, |

our casc could not be considered favorably, -

Dy. quéral Manager Telecom, {Admn,)
wraleg  mxigAos wF, 7,00, 0m,
0/0 the GyM: Telecum, B.S.N.L,

“utgiz/ ethat--785001,
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s by Re-verification Commitiee in respect of l()r!m( SS/\ which was held o
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ment Jeng dremen (/\) (“) documentary the records, N mcligiblc
Upto 01- | " (Year/ Say ACG -17{1. Sri M. C. Modak,
08-1998 [Days) for Assistant Dlrcclor
for normal [ the cases Telecom J
citses | because (Welfare), o/o lhc
(Year/ [ of stay / CGMT,  Assam
Dy's) status Circlc;GU\'vahali,} , - ; :
quo / not [2. Sri D. Payeng,| | : S
to DI (Plg.). o/o the| . ‘ :
disengag GMTD, BSNl : N R |
¢ order Jorhat. : . ' '
passed 3. Sri D. Baruah, Sf;
by AQ(SBP), o/o he
Hon"able GMTD,  BSNI.,
Fribunal ~orhat, N
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.. A  ANNEXURE - 875

| | BHARAT SANCHAR NIGAM LTD. . : A
* . (A GOVERNMENT OF INDIA-ENTERPRISE) ' - QX —
A OFFICE OF THE GENERAL MANAGER |
JORHAT TELECOM DISTRICT
JORIAT - 785001

No.: X-1/Con/PL-1V/2002-2003/ 26 o © Dated af Jorhat the 06-08-2002
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As you are aware that as per direction given by Hon'ble CAT Guwahati Branch Guwahalj in
OA No.: 42772001, the department consitued “the te-verification Committee for this SSA for
conducting detailed re-verification / scrutiny about the no. of days of engagement ycar wisce in
different ofTices and also (o colleet prool/ evidence for such casual laboucrer including yoursclf, The
- Committee re-verified all the documentary as well as other proof from the various unit / office and
scrutinized your application & other documents’ as submitted: by’ you. The re-verification Commitice
comprised of following three members numely ' ! N - )

. Sri M. C. Modak, Assistant Dircctor 'I'cl'c'é'd]n,(\\’cll”a,rc). o/o the CGMT., Assam Circle,

Guwahati. o : P

2. Sri D. Payeng. DI (Plg.), ofo the GMTD. BSNL, Jorhat,

3. Sri DL Baruah, Sr. AO(SBP). ofo the GMTD,. BSNL. Jorhat.

The aforesaid Commitice, has,submitted its report o the department detailing all about their
finding / proof against cach casual labourer including you. The detaif of such re-examination / re-
verification/ serutiny repost is enclased and furnished herewith as in Annexure — A for your
information. R | | B

Under the above circumstances as you could not satisfy the eligibility criteria as laid down in
the scheme for canferment of TSM / Regularization. Your case could not be considered favorably,
Please toke notice that you have ot been in engagement under  the department since

- o Deputy (-.‘vnv&\l,}f\’ﬁ\/n'np,w
SR O the GMTD, BSNE,
@ﬁ-d&'ﬁlﬁ%'ﬁ &'ETQ,“ ’(fsrvfm?r)

Dy. Genotal Manaser T-‘ivcom,(.Admn‘)
wraferr | ®HINAT TR, 0,0 08,
.0/0 the G. M, 'TC‘i(.-C.\,:I'i, .5 N L.

srggiz/ tochat 728001,
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Iietails of lindings by Re-verification Committee in respect of Jorhat SSA which was held on
03-08-2002 ' ' . .

. 'quc: Shri / Sl M“CU’W‘ Kwwan % 0 D’WL
Ameed

N : : ANNEXURE - A

........................................................... i Son of
in the Unit/ Office ......SD0

............................................................... ' DR I I I IR A N
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mgn( cngagement (A) (B) . | documentary the records, incligible
Upto OT- | (Year 7 [Say ACG -17]1. Sri M. C. Modak. . B
03-1998 [Days) for Assistant Director
for normal | the cases Telecom
cases | because (Welfare), ofo the
(Year/ | of stay/ COMT.-  Assam
Dys) slatus Circle, Guwahali.
' quo / not 2. Sri . Payeng.
o DE (P1p.). ofo the|
disengag GMTD.,  BSNL,
¢ order Jorhat.
passed 3. Sri D. Baruah, Sr.
I by ' AO(SBP), o/o the .
, Hon"able : - GMTD,  BSNL.
| _ Tribunal Jorhat.
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M - BHARAT SANCHAR NIGAM LTD. , _ _ \P
j ' (A GOVERNMENT OF INDIA ENTERPRISE) '
:  OFFICEOF THE GENERAL MANAGER B
JORUAT TELECOM DISTRICT - :
" JORHAT - 785001 o

No.: X—l/Con/l’l;-l,V/2()()2-2003/.g..8.....' : Dated at Jorhat the 06-08-2002
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As you are aware that as per dircction given by Hon'ble CAT Guwahati Branch Guwahati in
OA No.o 4272001, the department consitued the re-verification Commitice for (his SSA (or
conduicting detailed re-verification / scrutiny about the no. of days,(')f_cngngcmcnt year wise in
ditferent offices and also to collect prool/ evidence for such casual labouerer including yoursclf: The
Comniittee re-verilied all the documentary as well. as other proof from the various unit / office and
serutinized your application & other documents as submilted by you. The re-verification Commitice
comprised of following three members namely : - ' '

]
b Sei ML CL Modak. Assistant Director Telecom (Welfare), o/o the CGMT. Assam Circle,
Ciuwahali, N B _ '- '

2 S Payeng. DE (Mg.). o/o the GMTD, BSNL, Jorhat.
3.8 D Barvaly, Sr: AQ(SIBP). o/o the GMTD; BSNL. Jorhat.

The aforesaid Committee, has submitied its report (o the department detailing all about (eir

linding /7 proct againat cach casusl b B veu, The detad) of such re-exam ot o 7
VUL SCIInY el e arn ! s S B VN PRI TP AR
EREY

Urider the above circumstances as you could not satisfy the cligibility criteria as laid doven in
the scheme for conferment of TSM / Regularization. Your case could not be considered favorabiy.,
Please  take  notice  that you have not been in engagement under  the department “ginee
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l)cim of findings by Re- verification Commitiee in respect of Jorhat SS/\ which was held an
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“No of days engaged
year wise /
nmnllmm.

(A )

Date ot | Autherity
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- Proof of
cngagement
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Name & designation
of the officer who re-
verilied / re-examined| -

Reasons in
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the records,
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¢ order
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- Committee re-verilied all the documentary as well as other proof from th

finding / proof against cach ensual labourer includin
verfication/ sceatiny vepart s enclosed and
information, ' ‘

the seheme for conferment of TSM 7 Regularization,
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| C OFFICE OF THE GENERAL MANAGER
JORNAT TELECOM DISTRICT
JORIAT ~ 785001
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¢various unit / office and -

serutinized your application & other documents as submitted by you. The re-verification Commii(ce

comprised of following three members namely : N

FooSei MLC Modak, Assistant Director 'I‘lcl'ccom (Welfare). o/o the CGMT, Assam Ciicle,
Gusvahab . : ' ) I

208D Payeng. DI (Plg.), o/a the GMTD. BSNL, Jorhat, .

3 S DL Barah, S, ASDPY, o/o the GMTD, BSNL. Jorhat,
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g you. The detail of such re-examination / re-
furnished herewith as in Annexure. ~ A for ‘your
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< ‘ BHARAT SANCHAR NIGAM LTD.

' A (4 GOVERNMENT OF INDIA ENTERPRISE)

' OFFICE OF THE GENERAL MANAGER

JORNHAT TELECOM DISTRICT
JORIAT 785001
No.: X-1/Con/PL-1V/2002-2003/20. | Dated at Idrhat the 06-08-2002
To - . b e
Shri jma?’ﬁ/f{‘}/\?‘/vkm ......... -
vml)fij* .............. - -

..................

As you are aware that as per direction given by Hon'ble CAT Guwahati Branch Guwahati in
OA No.: 4272001, the department- consitued ihe re-verification Commiittee for this SSA for
conducting detailed’ re-verification / scrutiny about the no. of days of engagement year wisc in
different offices and also to collect proof / evidence for such casual laboucrer including yourself, The
Committee re-verified all the documentary as well as other*proof from the various unit / office anl
scrutinized your application & other documents as submitted by you, The re-verification Commit(ce
comprised of following (hree members namely’: ’ ' o

Lo Sri ML C. Modak, Assistant Director Telecom (Welfare), o/o.the CGMT, Assam Circle,
Guwahati. A : t o
2. SriD. Payeng, DI (Plg.), oo the GMTD. BSNL, Jorhat,
3. Sri D. Baruah, Sr. AQ(SBP). o/o the GMTD, BSNL, Jorhat.

The aforesaid Committee, has submitted its report (o the department detailing all about their
linding / piool against cach casual labourer including you. The detail of such re-examination / e-
verification/ scrutiny report is enclosed and furnished herewih as in Annexure — A for your
information. | ' ' :

Under the above circumstanccs as you could not satisfy the cligibility criteria as laid down in
the scheme for conferment of TSM / Regularization. Your casc could not be considered favorably,
Please {ake notice (hal you have not been in cngagement under- the  department  since
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- ANNEXRE-@ 13,

BHARAT SANCHAR NIGAM LTD.
' (A GOt ERNMENT O INDI 1A FELRPRIST) . i
r)/'"l-'/(ﬁl-.' OFTHE GENERAL MAN G R Co '
JORN T TELECON DISTRIC)
JORIHAT - 788007

........... , Dated at Jorha the 06082007
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AS vou are avware that as per direction given by Hon'ble (A
OA No.: 4272007 the department consitued  the re-verilication

conducting detailed re-verilication / sereting about the no. of
different oftides and

P Gowahati Brane): Gl in
Commitiee for (hig SSA o
YS ol enpapement Year wise in
iabouerer including voursell” e
Al the documentary as well asi other proof from (he various unit / office and ,
serutinized vour application & other documents as submiired by you. 1 he reverification Comnittee
"37)“1;,11'iscd o following three members namely o

also 1o colleet proof / evidence for such casual |
Committee re-verificd
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o Annexure Ao vouy
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% BHARAT 8ANCHAR NIGAM LTp,
-‘ CLGOUERNMRA T 01 1N py14 KNTERIRISE)
OFFICE OF 111 Gl;'/\’{;'RAI.MANA(.‘I;‘R B ok
JORIL TTELECOM DISTRICT - - o
JOR/MZ'-]JJO()I'-;‘."“ ' L L
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o Asyouare awgpe that as per direction given by Hon'ble CAT Guxi'ahaliABranch Guwah
OA Nao.: 4272001, (e department "¢

conducting detaifeq re-verification / seruting about (he no."of days of tngagement year wige in

difterent offices and alsq (o collect proaf/ evidence for sychy Casual laboucrer including yourself, The

Commitee re-verified all (e ,documcnmry as well as other proof from (e various unit/ office and

serutinized your applicaiion & other documenys as submitted by you, The re-verification Commiliee
Comprise (')l"f'()llmvingthrcc-mcmbcrs namely: oo S T

ali in .
onsitued (hc'rc.-.vcriﬁca(ion Commil_lee for this SSA for

LoSriM: ¢ Madak, Assistant I)irccvlo,r,) ’I’cf'ccom (Welfare), o/o the CGMT, Assam Circle,
Guwahat, LT - o »

2. SiiD. Payeng, Dy (Plg.), oo the GMTD, BSNL, Jorhat; .
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o BHARAT SANCHAR wic ANNEXURE — 823
b BHARAT SANCHAR NiGAM LTD, AT o
Y | (A GOVERNMENT OF INDIA ENTERPRISE)
- OFFICE OF THE GENERAL MANAGER
JORUAT TELECOM DISTRICT
JORNAT - 785001
N().:X«I/(Ib(m/l’i.«lV/2()(>2-2()()3/..35/4....:. - Dated at Jorhat the 06-08-2002
To

..

Shri :rv‘,/?f’/(é)} .0.316') 4

Vil \J JM Naiaa Ci@m\/ .
PO Ql/wﬁﬁjam ..... Tvdzb.ex
Dist............ Y, :jwrﬂaJ_.’,.., ........

AS you are aware that s per direction given by Hon'ble CAT Guw

OA- No 4272000, (he depariment consitued the re-verification
conducting detailed re-verification / serutiny about the no. of d

different offices dnd also (o colleet proof 7 evidence for such casual laboucrer including yourscelll The

Committee re-verificd all the documentary as well ag other proof from (he various unit / office and

you. The resverification Committee

ahati Branch Guwahati in
Committee for this SSA for
ays of enpagement YCar wisc in

serutinized your application & other documents as submitied by
comprisced of foHowing three members namcly : -

Lo S ML CL Modak, Assistant Director Telecom (Wellnre), ()/()j]']l,;" COMT, Asuim Clirele,
Grasvahati, ' ‘ . -
2. Sri . Payeng, DI (Plg.). o/o the GMTD, BSNL, Jorhat,

IS, Baruah, Sr. AO(SBP); o/ the GMTD, BSNI.. Jorhal.

The aforesaid Committee, has submitted is re
finding 7 proof against, cach casual labourer includin
verification/ serutiny report is enclosed
information. |

port to the department detailing all about (hejr
g you. The detail of such re-examination / re-
and fumished " herewitly as in Annexure — A for your

-~

Under the abive circumstances as you could not satis
the scheme for conferment of TSN / Regularization. Y
Please  take  nolice that you' have not been in

[y the cligibility criteria as Inid down in
our-case could not be considered favorably.
engagement under (he departiment since

. l)v;mh"(‘:‘vm'&ﬁ#\ﬁﬁiinigvr
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e T

Dy. General Manager im==0
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ANNEXURE - A
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| . BHARAT SANCHAR NIGAM LTD. JZANA/ZXU/{E’.W‘.'

(A GOVERNMENT OF INDIA ENTERPR ISE)
“ OFFICE OF THE GENERAL MANAGER
JORUAT TELECOM DISTRICT
JORIAT - 785001

1
1
i
1
H
'

........... Dated at Jorhat the 06-08-2002

: ‘gbﬂ:'c 1
......... JALROET | N
* ¢ e\ [ l/)\/{f?ﬂvg INGNE o
A O Aluegonsne 0 i
: Dist......... . A 00 \ ﬂ»(

.......................

As you are aware that as per dircction given by Hon'ble CAT Guwahali Branch Guwahati in

OA No.: 427/2001, the departivent consitued the re-verification Committee for this SSA for
;- conducting detailed re-verification / scrutiny about the no. of days of engagement year wise in ‘
different offices and also to collect proof / evidence for such casual labouerer including yourself, The R
Commiltee re-verified all (he documentary as well as other proofl from the various unit / officc and

scrutinized your application & other documents as submitted by you. The re-verification Commitice
camprised ol following three members namncly : - ’ ’

' Lo Sri M. C. Modak. Assistant Director Telecom (Welfare), o/o the CGMT, Assam Circle. -
: Guwahati, o ".
i 2. Sri D Payenp. DI (Plg.). ofo the GMTD, BSNL, Jorhat. :

Ao Sei D, Baruah, Sr, AO(SBP), ofo the GMTD, BSNL. Jorhat.

- The aforesaid Committee, has submitted s report 1o the de
finding / proof against cach casual labourer including you,
verification/ serutiny report is enclosed and furnished he
imformation, ' :

partment detniling all about their
The detail of such re-cxamination / re-
rewith as in Annexure —= A for your

Under the above circumstinces

as you could not satisfy
L the scheme for conferme

Lol TSM / Regularization,
v Please take notice  that you have ‘not been in

L8698

..............

“the cligibility criteria as laid down in ,
Your case could not be considered favarably.
ehgagement under the  department  since

——, -
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i
i
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i - ANNEXORE - 13
.~ - BHARAT SANCHAR NIGAM LTD,
‘ . NAGOVERNMENT 01 IND 14 ENTERPRISE)

OUFICEOr THE G ENERAL MANAG LR
JORUAT TELECOM DISTRICT
- JORHAT - 785007

No.: X- VCoWPL-IV2002-2003. B G, Dated at Jorhat (he 06-08-2002

shii . Hovem ?%or - o

To

............................................

...............................

...................................

AS you are aware (ha( as per direction given by Hon'ble CAT Guwaha
OA No.: 42712001, (he department consitued the re-verifical
conducting detailed re-verification / scrutiny about the no, of days of engagement year wise jn
different offices nnd also to-callect proof/ evidence for such casual laboucrer including yourselr, The
Commitiee re-verified all the documentary ag el as other proof from the various unit / office and

scrutinized your application & other documents as submitted by you. The re-verification. Commi(ce
comprised ol following three members namely ; - ti
(2 )

i Branch Guwahati in
on Commitiee for this SSA for

Lo Sii M, ¢, Modak, Assisi
Guwahati: B .

2. SriD. Payeng, DI (Plg.), o/o the GMTD, BSNL, Jorha,

3. Sr D, Baruah, Sr.~A‘()(SIJI’). o/o the GMTD, BSNL, Jorhat,

ant Director Telecom (Welfare), o/o the CGM'I:. Assam Circle,

The aforesaid Committee, has submitted jis report to the department detailing all abou( their
finding / prool against cach casual labourer including you. The detail of such re-examination / re-

verification/ scrutiny report s enclosed and ﬂlrnish‘cd,hc’rcwi(h as in Annexure ~ A for your
information, ’ '

Under the abow¢ cirulmsmncqs as you could not salis(y the cligibility criteria ag laid down in
the scheme for conferment of 'I'SM |

tegularization, Your case could not be considered favorably, A
Please tuke  notice that - you  huve not been cngagement  under the  departimen since
S ! .
.......... l"'G""'C}'g’""""" \ e ’

Deputy (Iunx\tl\l\ Mo

Ol the GMTD, 1SN,

! . 1 A

| \Igélut%rw'lﬂf(:.g?ﬂbmom'
Dy, General Manac

‘. 13 ”.7{'
CREIgA A '»{'.:{far'l," (ln“u,(. ;\l '
“"‘m‘;; g(3- M, Telecon, 8,5.N.L.
o the L. . O
| i ° B ef\'t;.iz/_lod‘xa\---—-)boOO '

(.sr'rﬂ’ﬁ)
(Admn.)

I —
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»

03-08-2002
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Telecom
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Jorhat.

3. SrD. Baruah, Sr.
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Jorhat, J

hoyye
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e - BHARAT SANCHAR NIGAM LTB. 4
. (A GOVERNMENT OF INDIA ENTERPRISE) ' ‘ 4
* OFFICE OF THE GENERAL MANAGER ' ' -

JORUAT TELECOM DISTRICT
" JORHAT - 785001

| No.: X-l/Con/l’t.~1V/2()()2-20103/..3.?..... Da‘(ed'al Jorhat the 06-08-2002

’ .TO ’ .. ’ N » ‘ . ' . l' é‘
o Shii K 1‘\/0%24" ..... 6 AT L | L o
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Vill. . TS e e e

----------------------

As you are aware that as per direction given by Hon'ble CAT Guwahatj Branch Guwahati in

- OA No.: 42772001, the department consitued. the re-verification Committee for this SSA for
©conducting detailed re-verification / scruliny about the no. of days of engagement year wise in
- different offices and also o collect proof/ evidence for such casual labouerer including yourself, The

- Committee re-verified all the documentary as well as other proof from the various unit / off;
serutinized your application & other documents as s

comprised of following three members namely ‘

Lo Sri ML CL Modak, Assistant Director Telecom (Welfure), o/o the.COMI,-Arsam C}
stmier = CUMWADAL , et : : _

”'Clc; el e e e
: 2. SriD. Payeng. DE (Plg.), o/o the GMTD, BSNL. Jorhat.
3. Sri D. Baruah, S, AOQ(SBP), o/o the GMTD, BSNL, Jorhat,

ce and
ubmitted by you. The re-verification Committec

The aforesaid ('ommillcc. h
“linding / proof against eacly casu
tverification/ scruting re
, information,

as submitted its report 1o the
al labourer including y
port is enclosed and fumished

department detailing all abou( their
ou. The'detail of such re-examination / re- -
herewith as in Anriexure — A for your

Under the above circumstances
the scheme Tor conferment of T

|
i

as you could not satisfy the

éligibiliiy criterin as lnid down in’
SM / Regularization, Your case ¢

ould not be considered favorably,
'i'l"lcusc ‘lxléc uauicﬁ)élmt you have not. been in engagement under the departmen( since
IEE RTINS = = ‘. ........... C
, - - | ‘ o Deputy GeneenMunager. oo

Ofo the GAYTD, BSNL,

: a0 R FTCT (.wﬂfﬁ\')
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| ANNEXURE - A v
l)u#‘o(’ findings I»j' Re-veritication Committee in respect of Jorhat SSA which was held on’ !‘
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N b L TS o 0/ Sl AN/ 1 7 L A g i g SON O
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e BHARAT SANCHAR NIGAMN LTD, -
Ey - (A GOVERNMENT OF INDLA ENTERPRISE)
- ¢  OFFICEOF THE GENERAL MANAGER
_ ' JORUAT TELECOM DISTRICT
& . JORIIAT - 785001
- No.-X-1/Con/Pt.-1 V/2(.)()2A2003/..\.5§.... Dated at Jorhat the 06-08-2002

...................................

e

As you are aware that as per direction given by Hon'ble CAT deahmi Branch Guwahati in
OA No.: 4272001, (he department consitued the re-verification “C‘ommiu‘qc for this SSA for
conducting detailed re-verification / scrutiny about the: no. of days of engagement year wise i
different offices and also 1o colleer proof/ evidence for such casual labouerer including yourselr The

Commitiee resverified all (he documentary as wel] as other proof from (he various uni( / oftice and

scrutinized your application & other documents-as submitted by you, The re-verification Conmamittee
compriscd ol following three members namely : ' ‘ ‘

. Sri M.°C. Modak. Assistant Director Telecom (Welfare), o/o the CGMT. Assam Circle,
' Guwahati, L - S < 3

2. S D: Payeng, DI: (Plg.). o/0 the GMTD. BSNL, Jorhat.

3. SriD. Baruah, Sr. AQ(SBP). o/o the GMTD, BSNL, Jorhat,

The aforesaid Commiygee. has submitied s report to the department detailing all aboy their
linding / proor agains( cach casual labourer including you. The detail of such. re-examination / re-
Yerification/ scrutiny report is enclosed and furnished’ herewitlh 2 in../l\nnc:)'(u'rc"é"/k for your
information. o Lo

Under the above circumstances as you could not satisfy the cligibility criteria as laid down.in
the scheme for conferment:af TSM / R"c_gillariz’mion. Your casc could net be considered Tavorably,

Please tuke notice 1hay You have nat been i engagement  under~ the " departmen - since
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L (4 GOVERNMENT OF INDIA EN TERPRISE)
OQUFICE OF THE GENERAL MANA GER
JORIUAT TELECOM DISTRICT
 JORHAT - 785001 _
No.: X- l/Ccm/Pl.-IV/2()()2-2()()3/.~.3ﬁ. . Dated at Jorhat the 06-08-2002
Fo

............................

Vil K}.\M.K,}\MI&...;.;..; .....
0. Cha Kol N

..............................

l)is(....-... ..... Trchat

..........................

As yau are aware that as per direction given by Hon'ble CAT Guwahalj Branch Guwahati in
OA No: 4272001, the department consitued  the re-verification Cb’mvmillce for this SSA for
conducting detailed re-verification / scrutiny about ‘the no. of days of engagement year wise in
different 0fTices and also 10 collect prool/ evidence for-such casual labouerer including yoursclf, The
Conmmitice re-verified all the documentary ns well as other proof from the various unit / office and

serutinized your application & other documents as submitted by you. The te-verification Commitice
comprised of following three members namely : " o

Lo Sri M. C Modak, Assist
Guwahati, '

2. Sri D Payenp, DI (Plg.). ofa the GMTD, BSNL, Jorhat,

Ao Sei DL Baraah, s AOSII), ofo the GMTD, BSNL, Jorhat,

ant Director Telecom (Welfare), o/0 the CG/MT. Assam Circle,

The aforesaid Commitiee, has submitted its report 1o the departmient detailing all about ticir
linding / proor against cach casual labourer including you. The detail of such re-examination / re-

verification/ scrutiny report is enclosed and furnished herewith as in Annexure — A for your

S

Under the above cirenmstances as you could not satisfy the cligibility criteria as laid down in
the scheme for conferment of TSM / Regularization. Your case could not be:considered favorably,
Please ke notice  tha you have not been in engagement  under the - department since
....... ..6-98.... ... . ~ ‘ : ' :
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Details of lindings by Re-verific
03-08-2002

Name: Shyi / Sl‘yjll ..... M
87.&....

ANNEXURE - A -
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men cnpagement (A) “;) N (Iocumcn(hr) verified / re- examined fo‘m}d
the records, ineligible
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(Year/ of stay / CGMT, .Assam| -
Dys) stalus Circle, Guwaha(i.
Jquo / not 2. S D, Payeng,
¢ o DE (Plg.). oo the
disengag - GMTD,  BSNL.|.
¢ order Jorhat. v
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BHARAT SANCHAR NIGAM LTD, - v

i (4 GOVERNMENT OF INDIA ENTERPRISE)

OFFICE OF THE GENERAL MANAGER
JORUAT TELECOM DISTRICT ‘_!;
- JORUAT - 785001 o

Dated al»J'orha( the 06—08-2()();7:-

4

ASs you are aware (ha( as per dircetion given by Hon'ble CAT Guwahati Branch Guwahati in

OA No.: 4272001, the department consitued the re-verification Committce for (his SSA for
conducling detailed re-verification / scrutiny about the no. of\da)"s_of c_nfgégcmcntg_vcai' wise in
different offices and also (o c,{?ilccl proof / evidence for such casual laboucrer including Yourself. The
Committee re-verified ai 'llw?_‘documcmar)' as well as other proof from the various uni{’/ office and
serutinized your application Cother documents as submitted by you, The rc-ycriﬁcalioh Commiltee

comprised of following (hree members namely :

Sri M. C. Modak -_/'\ssismnt I)_irc'cloAr Telecom (Welfare), ofo (hc.CGMT. /".\'s:};am Circle,
Guwahati. : - oy F .

Sei D. l.’aycng.. DE (Plp.), o/o the GMTD, BSNL, Jorhat.

3. SnD. Baruah, Sr, /\O(SBP)(O/O the GMTD, BSNL, Jorh'a(.

The aforesaid Committce, has submitted itg report (o the departmeny detailing all about their

finding / proof against cach casugl labourer including you. The detail of such re-

-+ Verification/ scrutiny
information,

¢xamination / re-
report is enclosed and fumished herewith as in Annexure ~ A for your

“Under the above circumstances as you could not satisfy (he cligibilitycriteria as laid down in
the scheme
Please

for conferment of TSM 7 Regularization, Your case could not be considered lavorably,

take  notice  (hay You have not been ip cngagement under  the department singe
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03-08-2002

;. , "~ ANNEXURE - A
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Re-verification Committes in rcqpcu of Jorhat SSA which was held on”
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. C of the officer who re- | bricfas
gage- ol . honthwise | engagement verified /re-examined | found Remarks
ment - jengagement| " Ay (B) dacumentary he records | incligible |
T Upto 01- | (Year/ Say ACG-17[1. SriiM. C. Modak.
08-1998 1Days) for Assistant Dircclor
for normal | the cases Telecom o
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(Year/ [ of stay / CGMT.  Assam
Dys) status Circle. Guwahai, |
' quo / not 2.8 D, Payeng. ,
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BHARAT SAMCHAR PIGAM LT 0.
¥ (CCOVERNMUNT QU INDIC1ENTL R0 180)
OFFICE QU THE GENER L MANAGER
JORNAT TELECOM DISTRICT
JORINAT - 785007

.................

No. X Con/PL-1V2002-2003 441 Dated atlorhat the 06-08-2002
To g e

Shri I\ﬂ,{y l\fMJ/A(5()}(4‘2« ........

vitl..._. S olenana d “a-gm ‘

.............................................

As you are aware tha as pecdirection piven by Hon'ble CAT Guwahat; Branch Guwahati in
OA Noo 42772001, the department
coiducting detailed re-veritication / scruiiny about the no. of d
different offices and also (0 collect proof / evidence
Commitice re-verified all the documentary as well

avs of cngagement year wise in
for such casual Jaboucrer including yourself. The
as other proof from the various unit / office and
scratinized your application & other documents as submitted by vou, The re-verification Commitice
comprised of following three members namcely -
Lo Sei ML CLModak, Assistant Director Telecom (Welfare), ofo the CGMT,
Guwahali, ' : '
Lo S D Payeng, D ("), ofo the GMTD, BSNY Torhat,
3 Sei DL Baruah, Sr. AOISBP). o/ the GMTD. BSNL Jorhat.

Assam Cirele.

The aloresaid Committee, has submitted its report (o the department detailing all about their
finding 7 proolagainst cach casual labourer mcluding vou. The detail of such re-cxamination / re-
verification/ scrutiny report s enclosed and furniished herewith as in Annexure

- A Tor your
information,

Under the above circumstances as you could not satisfy the chy
the scheme for conferment of TSN / Regularization. Yo
Please  take notice  tha vou have not been in

........... 56 Y@

ibility criteria as ldid down in
arcase could not be considered favorably.
ehgagement under the  department sinee
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consitucd the re-verification Conmmittée for this SSA for
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) BHARAT SANCHAR NIGAM LTD.

(LGOVERNMENT OF INDIA ENTERPRISE)

OFFICE OF THE GENERAL MANAGR g

JORNAT TELECOM DISTRICT o

JORIAT - 78500} , oL

. e, o

No.: X- HCon/PL-IV/2002-2003/. B Dated al Jorhat the 06-08-2002

;
- To

.............................................

AS YOu are aware that as per direction given by Hon'ble CAT (iuwuhul‘i'_Brunch Guwahati in
OA No. 4272000, (he department consitued  he re-verification (.'(wimnillccf for this SSA “for
condicting detailed re-vertlication / serutiny about the no. of davs of engagement year wise m
different offices and also Lo colleet prool/ evidence for such casual laboucrer including yourself, The
Commiltee re-verified all he documentary as well as other prool from the various unj( I"office and
serutinized your application & ather documents as submitted by ‘\'()ll."l'llc.rc-\"cr_i_ﬁcution.\C'oml.nilicc
comprised nl'lk)lhm‘ing'(ln'cg members namely I

Lo Sri M. C Modak, ;\SSiSllllll Director Telecom (Welfare). o/o the CGMT, /\ssam Ci.rclc.
Guwahati, ‘ L ' . :

2. SriD. Payeng, DI (Plg.). ofa the GMTD, BSNL, Jorhat.
y

Sric D). Baruah, Se, AOSBP). ofa the' GMTD. BSNL. Jorhat,

The aforesaid Comminee, has submitted s report to the department detailing all about their
linding /7 proof against cach casual labourer including you. The detajl of such re-cx
verification/ SCuliny report s enclosed and Turnished herewitly
information, ' ' '

amination-/ re-
SN Annexure A for your

Under the above cireumstances as you could hot satisfy the cligibility criteria as laid down in
the scheme for conferment of TSN / Regularization. Your case could not be considered lavorably.
Please lgk‘c mg)licc hat vou have o been i “engagement  under the department since _
_ . : ‘ _ Y

................................

'I)cput.\i GeN Manager
O/o the GMTD, BSNIL
- a9~ bR THEATR) | (T are)
Oy. Gonefal.Manager Telecom,{Admn.)
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Details of findings by Re-verification Committée in respect of lorhdl SS/\ which was held on

03-08-2002 -
. me: S} l/ nl ... RU&M%OTQ’L\/ ........ e, e Son of
67‘ ........................................... in the Unit / Office ... . SDE {Caabcu }SQT ............
o No of days engaged ,
Date of | Authority | yearwise/ | Proofof ﬂ?ﬁ‘fo‘?‘nﬂi’%ﬁfé‘?ﬁ “rera|
I.:ngagg- of monthwise engagement verified / re-cxamined|  found Remarks
ment Jengagement (A) (B) documcnlary the records. ine]igible
Upto 01- | (Year/ Say ACG-17 I Sri M. C. Modak, ,
08-1998 |Days) for Assistant Director
|for normal | the cases Telecom L
cases | because (Wellare), o/o the
(Year/ |of stay / - CGMT,  Assam
Dys)- status Circle, Guwahati:
' quo / not 2. Sri- D. Payeng,
to DE (Plg.), o/o the
disengag GMTD, BSNL
e order Jorhat.
passed |3 Sri D. Baruah, Sr
by ~ AO(SBP), o/o the .
Hon’able : GMTD, BSNL,| -
' Tribunal Jorhat,

fo/qz SDE[Goblo Doto MF G Ach 17 Acaboye . g Complobid e d

JKT et 94od979ym (re candin
1993, ,glriwf o 14 o) 1o [ v keI
1993: 59 .» ' oen |1 .98 o
15194 - 175 " H(’/M Cly (8o Corld
9a5- 3¢ bt Coaidund
199L: 24 4 -
19g7 146t o

Date: é \8 2 002~ ‘ béputy CériM&nager

O/o the GM TD, BSNL
T FUPHATL 78570, (¥1E7)
Oy General N‘anaq' r Telecom, (Admn.)

wratay "39TTE gIEse, (1, 0n,03, 0,
ofo the G. M, Telecum, B,S.N.L.
eTigiz/Jorhat—785001,



(oo LRNMENT O INDIY

BHARAT SANCHAR NIGAM LTD.

LNTLRI'N 1¥1.) !

OFFICEOF THE GENER AL MANAGER
JORUAT TELECOM DISTRICT

JORIIAT - 785007

o N- F/Con/P -] \//2()()2-2()()3/'. /’f /"

.........................

.......................

TTrtrtrrese i,

....................

AS YOU are aware (that as per direction given by Hy
No.: 42772001, (e department consitued the
fucting detailed re-verification / scratiny
reatoffices and also 1o collect prool 7 evig
Iittee re-verified all the <Incumcnl:xr_\'
intzed your applicatio
aristed of [ollowing (hree

AR

members namely

FooSei ML ¢ Modak. Assistant Director Tele
Crinwathatr,

Sl Payenp., D (M) o/ (he GMTD, BSNI

com

— O

The atoresaid Committee,
&/ proof against cacly casu
ation/ serutiny: report s enclosed and
alion, -

Uindler the above CirCumslances
e or conferment of 'S

N/ Regularization.
take | notice

hal vou  have no been

‘erification Commitice
about the no, of d
enee for such casual labouerer i

as well as other proof from the v
& other documents as submitied by you,

has submited i report to the departmen detailing all
al Tabourer including vou,

Murivished herewith

A3 you could not satisfy the chigibility criteria
Your case could not be consid
I engagement under the department

i

Dated at Jorhat'the 06-08-2002

m'ble CAT Guwwahat Branch Guwahatj in
for this SSA for
ays of engagement year wise in
neluding yourself: The .
arious unit / office and
'I‘hc,rc-\"c,riﬁc';xlion Commniitice

i’

(Welfare). o/o the CGM:’]", A#sz’nm _Cit:clc.

. Jorhat,

S DL Baruah, S, AOISBP). o/ the GMTD, BSNL, Jorhat,

about their
The detail of such re-examination / re-

asin Annexure A for your

as Jaid down in
cred favarably.
since

Deputy (:((‘q\l.sur}r(f\'i:m:v;g(-r
O/o the GMTD, BSNI,
wi e WA ()
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| SAPRIS

t S TS
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH::GUWAHATI

) f\ ;-
DI
In the matter of &= ~ \%§;

0.A. No.23 of 2003
Shri N,C, Baruah eee Applicant
-srsys=-
Union of India & Ors,
«sse Respondent

WRITTEN STATEMENT FOR AND ON BEHALF OF RESPONDENTS
NDS.1,2,3 & 4,

I, S.C. Das, Asstt. Director Telscom(Legal), Office
of the Chief Gensral Manager Telecom, Assam Telescom Circle,
Ulubari, Guwehati=781007, do hersby solsmnly affirm and say as
follows :=

1) That I am the Asstt, Dérector Telecom (Legal), Office
of the Chief CGeneral Manager Telscom,Assam Telecem Circle, Ulubari,
Guwahati and as such fully acquainted with the facts and circum=~
stances of the case, I have gone through a copy of the application
and have understood the contents thereof, Save and except whatever
is specifically admitted in this written statement the other
contentions and statemant may be deemed to have besn denied, I

am authorised te file the written statement on bshalf of all the
respondents,

2) That with regard to the statements made in paragraph
1(1) of the epplication,the respondents beg to state that the
order dated 10-01-2001 were issued through examination of the
engagement particulare of the epplicants by a duly constituted
dapa?tmantal verification c%gﬁizgéé&;g§g?7£§y;iad that the
epplicants were not entitled forpthe casual labourers schams.
Reccordingly order was issued to the epplicants to communicate

the findings of the verification committes,

Hence question of ignoring the case of applicants
is not at all corrsct.

Contd,.p/ 2~
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3) That with regard to the statsments made in paragreph
8 per
1(i1) of the epplication,the respondents beg te staZe t:::f:re:t
i hle Tribunal, ths cases under
the dirsction of the Hon - -
OA's re-verified/re-examined the sngagement particulars thorouzi :
with the available racords, paid vouchers etc. by the verifiza- o
n
committee and as the applicante were not completed 240 days )
y year as per rsports of the verification committes, reascnse
an

order were ssrved te 23 No, of applicants.
The prayer of the applicants is found not covered by

the departmental rules. Hence not considered,

4) That the respondents have no comments to the statements
made in paragreph 2, 3, & & 4.1 of the application,

5 That with regard to the statements made in paragraph .
4,2 and 4.3 of the application, thes raspondents beg to state tha
the applicants were engaged casually for the spscific work but
not in a regular meessure, When the work was completed they were
éutomatically disengaged., As they were not completing 240 days
in any ysar, their claims in any way could not bes entertained as

per rule, laid down in the scheme 1989 for conferment of TSM/
regularization, '

6) That with regard to the statements made in paragraph
4,4 of the application, the respondents beg to state that pursuant
to the judgement delivered by the Hon'ble Supreme Court of India
the Deptt. of Telecom (par) prepared a scheme in 1989 to provide
relisf to the casual laboursrs who have put in 240 dayes sarvice

in a yesar, Ths schems is known as casual labourers (Grant of

Temporary Status and regularization)scheme 1989, and come into
effect on 1-10-1989,

The schemes is intended to cover all casual laboursrs
who on sngagement on the day of the introduction of the scheme
and havs completed at least 240 days in avyaar.
of the schems, the department had regularized thousands of casual
laboursrs who were engaged befores 1-10-89 gnd have worked more

than 240 daye in o & ysar. Thereafter, out of date
extended: from 31=3-

Under the provision

had teen
85 to 22-6-88 and again up to 01-08-98
providing the spplicant completd#d 240 days,

Contd. .p/3-
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7) That wibh regard to the statements made in paragraph
4.5 of the applécation,the respondents beg to state that as the
applicant wers not fulfilled the conditions as laid doun in the

schema 1989, their claims could not bes considersd as per rules,

For example applicaht No.1 Shri N.C. Barugh was engaged
for 140 days in year 1993, 20 days in year 1994, 135 days in 7995
and 44 days in 1996, 194 days in 1997 and 124 days in 1998,

8) That with regard to the statements made in paragraph
4,6, 4,7 & 4.8 of the spplication,the respondents beg to state
that as per instruction of higher authorities initially a list
of casual laboursre containing 116 Nos, wers forwarded by oM/

BT to clrele office Guuahati after a sample chekinggnd Lok
-ﬁtol&rugk oxamiviodcon cr& W f;mé{mﬂmo ok";:w,m actval 2/&3079«”1@ ’

9) That ths respondente have no comments to tha statemants
mads in paragraph 4.9 of the epplication,

10) That with regard to the statements made in paragraph
4,10 of tha epplication,the respondents beg te stats that as per
instructione of higher authorities 12 Nos. of Part time casual
mazdoore wsere convaerted to full time casual labourers by TDf/ JRT
as per departmental rules on 13-01-2000,

1) That with regard to the statements made in paragraph
4.11 of the spplication,the respondents beg to state that as per
instructions of higher authorities, the verification committee
sxamines all the relevant recorde of the ;Eaffifgfizgﬁgzggiithe =
gases resquired from Hon'ble Tribunal (Under OAs No.107/98,112/98,
114/98, 118/98, 120/98, 131/98, 135/98, 136/98, 141/98, 141/98,
142/98, 145/98) 192/98, 223/98, 269/98 and 293/98) fncluding 116
No. of mazdoors,

12) That with regard to the statsments made in paragraph
4.12 of the spplication, the respondents bag to state that
uniform procedure was adopted throughout the circle for verifying
the eligibility of all the casual laboursr, Thes verification
cemmittes verified all the x available records of all the casual
labourers of different OAe' at a time and on the basis of the
submittec reports by the verification committee, two lists of
casual Mazdoore (67+21) who weré completed 240 days in a year,
were forwarded by TDM/JRT to circle office, GII on 29-12-2000,
and on raceipt of approval of higher suthorities 67 membsrs of
casuel labourers wers conferred as TSM,

Hence question of pick and chosen mannsr does not srise,

/» "/ 1/) /x ’/ (J’" ,‘\ CO ntd. .p/d"
(-”0&\ [:"L{ ” a,,:',*'
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13) That with regard to the statemsnts made in paragraph 4,13
of the application, the respondents beg to state that again on
receipt of approval on 05-10-2001, from higher authorities twanty
ons (21) casual lsbourers uere conferrad as TS,

14) That with regard to the statements made in paragraph 4,14
of the application, thes respondents beg to state that fact is
already statad in paragraph 12 of the written statements above.

15) That with regard to the statemsnts made in paragraph 4.15
of the application,the respondents beg to state that on the basis

of the reports of the verification committes, the casual labourers
who were not completed 240 days in any proceeding year and &S per

direction of higher asuthorities, reasoned order weres served,

Hence question of re-sngagemesnt does not arise and no
instructions wsrs rsceived for re-sngagsment,

16) That the respondents have no comments to the statements
made in paragraph 4,16 and 4,17 of the application.

17) That with rsgard to the statements made in paragraph 4,18
of the application, the respondents bag to state that on the basis
of the verification committes report and after approval of higher

authorities, 67 No, of caesual labourers wers conferred as TSM.,

18) " That with regard to ths statements made in paragraph 4,19
of the application, the raespondents beg to state that all the
names were in different DAs, As they wers completed 240 days in

a ysar, the nases of 21 casual Maszdoors were forward for approval
of higher authorities and on rsceipt of approval on 05-10-2001
they uwere conferred as TSPM,

Hence thay wers not illegally appointed,

19) That with regard to the statements made in paragraph 4,20
of the application, the rsspondents bsg to state that as per report
of varification committee. The casual labourers who wsre not found
eligible dues te non=-fulfillment of eligibility criteria and not
completed 240 days in any procsedings ysars, reasonsd order wers
sarved on 10-01-2001, ' ,

20) That with regard to the statements made in paragraph
4,21 to 4,27 of the application, the respondent bsg to reiterate
the statements made in paragraph 2 of ths written statements.

Contd,.p/5=
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21) That the respondents have no comments to the statemants
made in paragraph 4,28, 5 to 12 of the spplication,

22) That thas respondsnts bsg to submit that the department

had made exhaustive examination of the applicants case and
found that they wers not eligible for grant of Temporary Status,

23) That the spplicant is not entitled to any relief sought
for in the application and the same is liable to bs dismissed
withcosts,

MERIEICATIION

I, 5.C. Das, pressently working as Asstt, Director
Telecom(Legal), Office of the Chief Gensral Manager Telecom,
Assam Telscom Circle, Ulubari,Guuwahati=-781007 being doly
authorised and competent to sign this verification do heraby
solemnly affirm and state that the statements made in paragraph

[ lf /éw,jj of the application are true to my knowledgs and

belief, thoss made in paragraphs ﬂ - /7 being matter
of record are true to my information derivad thers from and
those made in the rest are humble submission before the Hon'ble
Tribunal., I have not supprecced any material facts.

AfD I sign this verification on thie the 21"/’—&1 day

of h4ajiih£/ QQ%E/TW
( :égggfﬁusﬁW
(<. C o)
qgtammrz (fafy )
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Take lagaon Dist- Jorhat,

affn:m:gd and say as follows :-

() _T.i*

applice

ation and as such I a

facts a}:ld circumstances of

those

vhich are specifical

| Union of India and others

‘ In the Central Administrative Tribunal
B Guwahati Bench : Guwahati

| Ty
b w In the month of 3

j O.A No. 23 0of 2003 &

Shri N.C. Baruah and others

1' VS ............Applicants

--Respondents

tten statement filed by

, Ihshu ermal Chandra Baruah S/O Shri Rosheswar |
Baxuah aged about 34 years resident of Sutergoa

, P.O.
emnly

Assam do hereby s

vat I am the applicant No. I in the instant original

m fully acqualnted with the
the case. Save and except
ly admitted herein below the

rest of‘uthe averments are deemed to have been denied by
the ceponent

(2) [TH

writt!em‘ statecment are denic

havejc

conUnuous

totally,

%mpleted more than

applicants.

e averments made in paragraph 2 and 3 of the-

d. In fact all the applicants
240 days of engagement

ly and departmental verification committee has
ngnoxed the engagement particulars of the
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|
Copies of the aforesaid forwarding and list of casual

majdoors who were working upto 1-8-98 are enclosed
herewith as Annexure - 1 and 2 respectively .

(<|3) That the averments made in paragraph 7 of the
written statement are denjed. |

- That example cited for applicant No. 1 is false
fan'ibricated and misleading .
il

5

i The applicants state that pursuant to the illegal
termination dated 10-1-2001, the applicants approached
the Honble Tribunal vide O. A. No. 427/2001. Again in
terms of the direction of the Honble Tribunal dated 11-4-
20:iO2, the Respondents issued another termination dated 6-
8--:2002. Even the calculation made by the Respondents in
boi?:th the termination letters are self contradictory . For
deiﬁal of justice the applicants had to prefer the instant
application before the Honble Tribunal by enclosing all
the relevant documents. The Respondents have not denid

the same specifically. The applicants crave indulgex-lce of
the Honble Tribunal to refer to and rely on the particulars

enclosed in the original application as Annexure | which

Cont.p/4
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has been prepared by the Chief accounts officer and duly
certified , verified and checked with the available
records. The Annexure 1 is an admitted position and the
continuous working for more than 240 days in a given
years is clearly established :

The following particulars are extracted from Annexure -
1 of original application for ready reference

Serial No. of | Name of the | Applicant Year of Year of continuous

circle office | casual No.in 0.A. | continuous working for 240 days

in labaverers No. 23/2003 | working for 240

particulars days

duly checked

. verified

and signed

by the chief

accounts

officer

i

14 Nirmal Ch. |1 300(1995) 280 (1997)
Baruah

33 Madhu Kr. |2 240(1996) 270(1997)

’ Bora

44 Jibon Bora |3 243(1996)

57 Padum 4 243(1995) 342(1996)
Handique '

Cont..p/5
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58 | | Nandeswar |5 243(1995) 342(1996)
A Bora '
j
| - ,
60 j Joyram " |6 243(1995) 342(1996)
Lo Kalita
63| Ramen 7 1243(1995) 342(1996)
.. Sarma \
L
64 | | Anjan Dutta |8 243(1995) 342(1996)
65 ﬂ Prasanta 9 243(1995) 271(1996)
L Gogoi
66 E Bobul Bora |10 243(1995) 342(1996)
|
67 | | Jugal Gogoi |11 243(1995) | 342(1996)
68 | [ Ajit Bora |12 243(1995) 342(1996)
|
70 | | Hanren Bora | 13 243(1995) 342(1996)
| [ .
| L Khagen =~ |14 243(1995) 342(1996)
L Gogoi ,
|
75 | E Kosheswar |15 243(1995) 342(1996)
\ 1 Bora | |
I
1
73 | ; Mohan Bora |16 243(1995) | 342(1996)
n
78 | | Dhiran Bora |17 243(1995) 342(1996)
[
I
81 | &, |Nilakanta 18 243(1995) 342(1996)
o Bora ' '
bl
62 | l‘ | Robin Bora |19 243(1995) 342(1996)
109 | | |Rosid Ali |20 344/93,318/94, | 318/95,328/96,308/97
]
83 } Anil Saika |21 243(1995) 342(1996)
u v
13 “ | |Biran Bora |22 249(1995) 272(1996)
T
L]
| ﬂ Cont.p6. .
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(7) That the averments made in paragraph 8 of the written
statement are misleading. As already stated those forwarding
of 116 number of majdoors includes the names of the
applicant and the list was prepared admitedly by after due
checking, verification. It is evident that the chief accounts
officer and Telecom district manager certified the names
after examination of particulars and as such the averment to
the effect that names were forwarded without thorough
examination of payment particulars are incorrect and denied.

(8) The applicants re-iterate the averment made in
patagraph 4.9 of the original application.

(9) The statements made in paragraph 10 of the written
statement are incorrect and denied. The applicants reiterate
and reaffirmed the averments made in paragraph 4.10 of the
original application.

(10) The averments made in paragraph 11 of the written
statement are denied. In spite of availability of proper
records the verification committee has arbitrarily denied
Justlce to the applicants.

Cont. p/7
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(11).The averments made in paragraph 12 of the written
stat‘:ment are denied. In this connection the deponent

reitf:rate and reaffirmed the averments made in paragraph
4.12 of the original application and begs to state that there
is ajmethod of pick and choose adopted by the Respondents.

(12)| That the averments made in paragraph 13,14,and 15 of

the written statement are denjed.

(13) That the deponent reiterates and reaffirmed the
‘averinents made in paragraph 4.16 and 4.17 of the original
application.

(14)

|That the averments made in paragraph 17,18,19, 20 Aof

the written statements are denied.

(15)|The deponent reiterates the statements made in
paragraph 4.25, 5 to 12 of the original application -

(16) ifThat the averments made in paragraph 22 and 23 of the

written statements are incorrect and denied by the deponent.

.Cont.p/8
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(8)
VERIFICATION

I Shri Nirmal Ch. Baruah S/O Sri Rosheswar Baruah
aged ‘about 35 years, P.O. Tekelagaon , Dist. Jorhat Assam
and applicant No 1 do hereby solemnly affirm and declare
that I am authorized by other applicants to sign this
verification and I do solemnly verified that statements made
in paragraph -7’-5-%44;-—7-[;-/&- are true to my knowledge and
those made in paragraph . SO S B Ll being
mattérs of record which I believe to be true and the rests in

my humble submission before this Honble Tribunal.

\ .1 Have not suppressed my material facts and I sign this
verification on this the 30" day of May 2004 at Guwahati .

Declarent.
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Sri R.S. Tripathy -
Dy« General Manager, Telecan (Admn.)
Q/0 the C.G.M.T.
Guwahati =~ 7o
N 0" X=5/C/CORR/JR/98~99/ 10 Dated at Jorhat the
sub s Graent of Temporary status to the casual Mazdoor
{Full time)& part time.
Hef 5 Your letter Noe ESTI~9/12 dtd. 27/8/98 and

ESTT-9/12/4 Dated 27/8/98.

- With reference 10 the above the list of casual labours
Of full time/part time with dotails partic ulars are forwarded
herewith for favour of vaur kind disposal.

Fnglo s=

Lo Far full time page
1 to8 containing 116 G/L's.

2« Foao part time coversiom | !
int o full time page
L to 2 contalning 12 G/L%s.

( K. MON1 ) 1
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